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0006 ?tesent: Hon'ble Sri K.V. SachiclanalldaU, 
Vice-.ChairnlaxL 

I 
Pursuant to an advertisement dated 

13-i9 September 2003 (Annexure - 1) for 

peruitment to various categories posts of 

Teachers in the Kendriya Vidyalaya 

€nigathan, the applicants applied for the 

postg ot Post Graduate Teacher, Trained 

priaduate Teacher and Primary Teacher and 

apiIicants have' been cafled for to 

&ppear in two stages written test. Th& 

pplicants, 12 in numbers, have passed the 

41ritten and interview and were 

ubsequentiY issued offer of appointment 

Ar 
0%i%jonally on contract basis for a period 

1 year in their respective categories and 

they have been engaged right from 

C4.02.2005. According to averments made 

the applications their appointments were 

povisionai and their services would be 

rAgularised depending on the outcome o 

t1e inquiry undertaken by the respondents 
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2.4.2OO ibr selectkm of the candidates and by 

impugned order Mlllcmtuve - 5 series dated 

2301.2006 time was granted up to 30 April 

2006- making observation that the 
appllcaots have no wsted right I to 41aiin 

for regularisation in KVS. Specific 

co!tention is that if no such Inquny is 

undertaken by th respoiident the services 

of the ippllcants would been 

reguisriseiL The applhatts are 

apprthending termination of their services 

at . any point, of time as per anrn -ure - 5 
series. 

	

Heard Mr. J.L. Sarkar, learned eounsd 	• 1.. 
for the applieants assisted by the Mr. M. 
C'banda, learned counsel and Mr. M.K. 

Maundar, learned counsel for the 

respondents. 
: 

Mr. M. K. Mazumdar, learred counsel 

for the respondents submitted tht he would 

like to take ind.mdions. Since the matter i 
urgent, he is directed to take instruction on 

or before 28.04.2006 and the mttter will be 

-jisLed on 23.04.2006. 

In the interest of justice, it is directed 

- to maintain status quo till such d,t:e. 

Post n 

Vie-Cliairman 
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• 	 28.4.2006 	The appliçnts ierein, 12 
nu In hers, 14re toacliers selected in .KV 
after due process of selection. Accordihg 
to the applicants they have been given 
appointment in the respective schools, 
but as per Annexures 4 series the 
appointments were on provisional basis 
and also on contract basis wherein it is 
quoted that 

in cases  the enquiry Committee 
upholds his/her selection, the present 
provisional appointment will be deemed 
as appointment letter on regular basis 
we.f. the date of joining of the 
appointee." 

It is made clear that this order has been 
necessitated to issue provisional 
appointment, since an enquiry is 
pending against the said selection. 

Tn an identical case in O.A.93 of 
2006 when the matter came up for 
hearing on the last occasion this court 
directed the counsel for the respondents 
to take instructions. Tod ay when the 
matter came up for hearing the counsel 

• for the respondents has produced a 
letter dated 274.06 wherein the period 
of provisional appointment on contract 
basis of the applicants 	has been 
extended up to 30.6.2006 	or on 
conclusion of enquiry 	whichever is 
earlier. 

Considering the issue involved I 
am of the view that this application has 
to. be admitted. Application is admitted. 
Issue notice on the respondents. It is 
made clear that though the respondents 
have extended the appointment up to 
30.6.06 there is a clause that their 
services can he terminated, if the report 
comes earlier. Considering the said 
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Post on 08.08.2006. 
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statement 1 direct the respori den s 
the applicant should not be terminated 
without the permission of this Court. 

Post the matter on 1 6.06. 

VICE-CHAIRMAN 
Im 

	

01.00200 	Learned counsel for the respondent, 
anted to time to file reply statement.. 

Let it be done, 
Post on 04.07.2:004 

28.4.o 

iirnan 
Mb 

N°ic_ 	 - 	07.2006 	Learned counsel for the applicant 
wanted time to file rejoinder. Let it be 
done. 
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the Tr1bUfl1 

08.08.20,0 	The applicant is at liberty to file 
rejoinder to the preliminary st.at€ment 
11 ed by the resjo ndents. 

Post on 30.08.200 
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30.02006 Present: Hon'ble Sri K.V. Saàhidanandan 
\Iice-Chairman. 

Learned 	Counsel 	for 	the 

Respondents has filed preliminary 

statement prior to file written statement 

No written statement has been ffled. The 

preliminary statement has to be construed 

as written statement filed by the 

Respondents. The Applicants are at liberty 

to file rejoinder, if any. 

Post on 17.10.2006. 

/thb/ 

i,A-- 
Vice-Chairman 

06.11.2006 Present: Hon'ble Sri K.V. Sacbidanandan 
Vice-Chairman. 

--------- c 

i2 
f- 

/mb/ 

Heard learned Counsel for the - 

parties. The Application is closed in terms 

of the order passed in separate sheets. No 

order as to costs. 

Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

9112006, 93/2006, 94/2006, 100/2006, 10212006, 116/2006, 
117/2006 and 158/2006 

O.A. Nos............................................................................... 

06.11.2006 
DATE OF DECISION 

Shri Gyaneshwar Jha & Ors. 
............................................. .................. 	Applicant/s 

Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. Chakrabartv, Mr B. 
Choudhury, Mr Abid AlL Advocates in O.A. Nos, 91/06, 93/06 and 94/06. 
Mr M. Chand and Mr S. Nath in O.A. Nos. 100/2006, 102/2006, 116/2006, 
117/2006 and 158/2006 

.............. . ................................................. Advocate for the 
Applicant/s. 

Versus- 

Union of India & Others 
.............................................................Respondent/s 

Mr M.K. Majumdar, SC for KVS 
........................... ............................................... Advocate for the 

Respondents 

COPAM 

HON'BLE SRI K.V.SACHIDANANDAN, VICE CHAIRMAN 
HON'BLE 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 	 / 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied at jodhpur Bench? 	 Y 4'No 

4 Whether their Lordships wish to see the fair copy 
of the Judgment? 

I 

/No 

airman. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos. 91/2006, 93/2006, 94/2006, 100/2006, 
102/2006k 116/2006.. 117/2006 and 158/2006 (Common Order). 

Date of Order: This the 6th Day of November 2006. 

The Hon%Ie Sri KY. Sachidanandan, Vice-Chairman. 

I. 	O.A. No. 91/2006. 

Shri Gyaneshwar Jha, PGT (History) 
KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Sampuran Das, Sarjal, PGT (Chemistry) 
K.V.. Kailashahar, North Tripura. 

Miss Dipti Sharma, PGT (Economics) 
KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Chandra Mauli Tripathi, TGT (Sanskrit 
Ky, No. 1 Kunjaban, Agartala, Tripura West. 	

ol 

Sri Pushpendra Kumar Pandey, TGT (Sst.) 
Ky, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Narpat Chouhan, TGT (Sst) 
Ky, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Baiwant Kuinar, TGT (Maths.) 
Ky, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Naresh Kumar, TGT (Maths) 
1KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Praveen Bhargava, PRT 
1KV, No. 1 Kunjaban, Agartala, Tripura West. 

Smt. Basanti Devi, PRT 
1KV, No. 1, Kunjaban, Agartala, Tripura West. 

Shri Sanjay Verma, PRT 
1KV, No. 2, ONGC, Agartala, Tripura West. 

Shri Rajendra Kumat Naik, PRT 
1KV, No. 1, Kunjaban, Agartala, Tripura West. 

By Advocate: 	Dr.J.L. Sarkar, Mr M. Chanda, IvJr G.N. Chakraborty, 
Mr S. Nath, Advocates. 

Applicants 

- Versus - 

V 
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TheUnionofinaida, • 	Represented by the Secretary to the 
Government of India, 

- 	'Ministry of Human Resouice Development, 
Government of India, 
New Delhi -110 001. 

The Commissioner, • 	Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jéet Singh Marg, 
New Delhi -110 016. 

The Assistant Commissioner ADM & FTN) 
Kendriya \Iidyalaya Sangathan 
18, Institutional Area, 
Saheed jeet Singh Marg, 
NewDeihi -110016. 

Assistant Commissioner, 
• 	KendriyaVidyalaya Sangathan 

Siichar Region,  
Regional Office, 

• 	Hospital Road, Silchar, Assam - 788 011. • 	 ... Respondents - 

By Advocates: Mr M. K. Majumdar, Standing Counsel ,KVS. 

II. 	O.A. No. 93/2006. 

SushilKumar 
Son of Sri Rambhagat 
At present posted as Post Graduate Teacher (Hindi), 
Kendriya Vidyalaya, Digari, Sonapur, Assam 

Anand. Ballabh 
Son of Sri B.D. Pandey 
At present posted as Kendriya Vidyalaya, IOC Noonmati, 
Assam. 	 . 

\Iipin Bihari Singh (PGT Physics) 
Son of B.P.Singh 
At present posted as Trained Graduate Teacher (Maths) 
Kendriya Vidyalaya, Digaru, Son apur, Assam. 

Golam Robbhani Ahmed 
Son of Abdul Baser 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, Digaru, Sonapur, Assam. 

/> 5. jagdish Chauhan 
Son of Sri Lal Bahadur, 
At present posted as Post Graduate Teacher. (Hindi), 
Kendriya Vidyalaya, Nagaon, Assam 

'V 



Awadh Narain 
Son of Dáyaram Singh 
At present posted as Trained Graduate Teacher (Maths) 
Kendriya Vidyalaya, New Bongaigaon, Assam. 

Surnit Chakraborty 
Son of late G.S. Chakraborty 
At present posted as Primary Teacher, 
Ken d riya Vidyalaya, New Bong aigaon, Assam - 

AmitKumar 
Son of Salikgram Singh 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, New Bongaigaon, Assam. 

Bibekanand Padhiary 
Son of Kulamani Padhiary, 
At present posted as Primary Teacher, 
Kendriya \Tidya laya , New Bangaigaon, Assam. 

1.0. Santa Yadav 
W/o Naresh Yadav 
At present posted as Post Graduate Teacher, 
Kendriya Vidyalaya, Digaru, Sonapu r, Assam. 

BiswajeetKurnar Pravakar 
Son of Laskhman Sah 
At present posted as Primary Teacher, 
Kendriya Vidyalaya., 
Miao, District : Changlang, 
Arunachal Pradesh. 

Vin eeta Vidyarth i 
Daughter of S.R. Vidyarthi 
At present posted as Post Graduate Teacher (Chemistry) 
Kendriya Vidyalaya, New Bongaigaon, Assarn. 

Applicants. 

By Advocate: 	Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. 
Chakraborty, Mr B. Choudhury, Mr Ahid AlL 
Advocates 

Versus - 

Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Human Resource 
Development, New Delhi - 1. 

Kendriya. Vidyalaya Sangathan 
Represented by its Chairman 
18, Institutional Area, SwahidJeetSingh Marg, New 
Delhi 16. 
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Commissioner, 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, Swahid Jeet Singh Marg, 
New Delhi - 16. 

Assistant Commissioner, KVS, 	 S 	 S 

Guwahati Region, Khanapara, GuwahatL 
Respondents 

By Advocate: 	iVr M.K. Majumdar,.Standing Counsel, KVS. 

HI. O .A. No. 94/2006 

Miss SandhyaPatei 
Daughter of Sri L.P. Patel 
At present posted as Post graduate Teacher (Chemistry) 
Kendriya Vidyalaya, Maiigaon, Assam. 

KurnarMohanG 
Son of Sri K. G. Nair 
At present posted as Post Graduate Teacher (Physics) 
Ken driya Vidyalaya, Malig aon, As sam. 

Balwan Singh 	 •0 

Son of Sri Thath Ram 
At present posted as Post Graduate Teacher 
(Commerce) Kendriya Vidyalaya, Maligaon, Assam. 

Md. Mohamudin 	 S  
Son of Md. Naisurulla, 	 S 

At present posted as Trained Graduate Teacher (Maths) 
Kendriya Vidyalaya, Maligaon, Assam. 

Applicants. 

By Advocate 	Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. 
Chakrabarty, Mr B. Choudhury, Mr Abid All, 
Advocates. 	 S 

- Versus- 

Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Human Resource 
Development, New Delhi - I. 

Kendriya Vidyálaya Sangathan 
Represented by its Chairman 
18, Institutional Area, Swahid Jeet Singh Marg/New 
Delhi- 16. 

Commissioner, 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, Swahid Jeet Singh Mary, 
New Delhi - 16. 

0, , 
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4. 	Assistant Commissioner, KVS, 
Guwah ati Region, Khanapara, GuwahatL 

Respondents 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

IV. O.A.No. 100/2006 

Shri Anand Kumar Srivastava, PRT 
KV., Missamari, Sonitpur, Assam. 

Shri Promod Kumar Srivastava, TGT (Maths) 
KV, Missamari, Sonitpur, Assam. 

Shri Parmar Gautham Tejabhai, TGT (English) 
KV, Missamari, Sonitpur, Assam. 

Sri Sujit Kumar Ban arjee, PRT 
KV, Missamari, Sonitpur, Assam. 

Shri Nirnai Mani Shilal, PRT 
KV, Missamari, Sonitpur, Assam. 

Shri Viipesh Kumar Singh, PRT 
KV, Missamari, Sonitp ur, Assarn. 

Shri Birnal Kishor Das, PRT 
KV, Missarnari, Sonitpur, Assam. 

Shri Veerendra Kishorjha, PRT 
Ky, Missamari,Sonitpur, Assam. 

Shri Sun ii Kumar, PRT 
KV, Mongaldoi, Assam. 

Smt, Bijay Kumar Gupta, PRT 
KV, Missamari, Sonitpur, Assam. 

Applicants 

By Advocate: 	Mr. M. Chanda and Mr S. Nath, Advocates. 

\lersus- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 001. 

The Commissioner, 
Kendriya Vidyaiaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 
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The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan 
Guwahati Region, 
Maligaon Chariali, 
Guwahati - 781011. 

Respondents. 

V. 	O.A. No. 10212006 

Shri ManojKurnar 
S/o Shri Ramendra Singh, 
Working as Primary Teacher, 
Kendriya Vidyalaya, Lkra 
Dist.: Sonitpur, Assam - 784 102. 

Sri Bindy Kumar 
Sb - Shri Rama Kant Prasad 
Working as Primary Teacher 
Kendriya Vidyalaya, Lokra 
Dist.: Sonitpur, Assam - 784 102. 

Shri AniI Arnoli 
Sb - Shri Manglanand Amoli 
Working as Primary Teacher, 
Kendriya Vidyalaya, Lokra 
Dist.: Sonitpur, Assam - 784 102. 

Applicants. 

By Advocate: 	Mr M. Ch.anda and Mr S. Nath, Advocates. 
4 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 

• Ministry of Human Resource Development, 
• Government of India, 

New Delhi -110001. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
SaheedJeetSingh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, InstitutiOnal Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 
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4. 	Assistant Commissioner, 
Kendriya Vidyalaya Sangathan 
Guwahati Region, Regional Office 
Maligaon Chariali, 
Guwahati - 781011. 	

Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

VI. 	OA.No.116/2006 

 Sri Mukesh Kumar, 
S/a- ShriJai Bhagwan 
Working as TGT (Hindi) 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak 	0 

CIo-99AP0. 

 ShriJitendra Kumar 
Sb - Shri Kashi Naresh 
Working as PRT 
Kendriya Vidyataya, Aizwal, 
Project Pushpak,C/o-99AP0. 

 Shri Sitaram Sukariya 
S/a - Shri Surgyan Mat 
Working as PRT 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/a - 99 APO. 

 Shri Ravi Bhusan Shukia 
Working as TGT (Social Studies) 
Kendriya Vidyaiaya, Aizwal, 
Project Pushpak, C/o - 99 APO. 

 Shri Ajay Sharma 
Working as TGT (Maths) 
Kendriya 'Vidya[aya, Aizwal, 
Project Pushpák, C/o - 99 APO. 

 ShriRaviRajesh 
Working.as  TGT (Science) 

• Kendriya Vidyalaya, Aizwal, 
Project Pushpak, C/o -, 99 APO. 

 Shri Yogesh Yadav 
Working as PGT (Physics) 

• Kendriya Vidyalaya, Aizwal, 
Project Pushpak,C/o99APO. 

Applicants 

By Advocate: 	Mr.M. Chanda and Mr S. Nath, Advocates. 

- Versus - 

V 
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The Union of India,. 
Represented by the Secretary to the 
Government of India, 
Ministryof Human Resource'Deve1opmnt, 
Government of India, 
New Delhi -110 001. 

The Commissioner, 
Kendriya Vidyalaya Sangäthan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi -110 016. 

The Assistant Commissioner.(ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
NewDeihi -110016. 

Assistant Commissioner, 
Ke'ndriya Vidyalayä Sangathan, 
Silchar Region, Regional Office, 
HospItal Road, Silchar - 788011, Assam. 

Respondents. 
-----------. 

By Advocate: 	Mr MK. Majumclar, stanaing uounsei, 

VII; O.A. No. 117/2O06 

Shri Gangaram Meena 
Sb - Shrijahari Lal 
Working as PGT (History) , 
Kendriya Vidalaya, Missamari, 
District - Sonitpur, Assam. 

Applicant. 

By Advocate: 	Mr M. Chanda and Mr S. Nath, Advocates. 

- 'Versus- 

The Union of India, 
• . 	Represented by the Secretary to the 

Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi -110001. 

The Commissioner,, 
Kendriya Vidyalaya Sangathan, 
.18, Institutional Ar.ea, 
Saheed jeet Singh Marg, 
New Delhi -110 016 	. 	 S 

The Assistant,CommisSiofler (ADM & FIN) 
Ken driya Vidyalaya 'Sang athan 

JI 

LI 
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18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016 

4: • 	Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Regional Office, 
Maligaon Chariali, Guwahati - 781012. 

Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS 

VIII. O.A. No. 15812006 

Shri Manoj Kumar 
S/o Shri Vijay Kumar Singh 
Working as TGT (Mathematics) 
Kendriya Vidyalaya, Duliajan (OIL) 
Dist.- Dibrugarh. 
Assam - 786 602. 

Applicant 
By Advocate: Mr M. Chanda and Mr S. Nath, Advocates.. 

- Versus - 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi -110 001. 

The Commissioner, 
Ken d riya Vidyalaya Sang ath an, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

The Assistant Commissioner ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18/  Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi - 110 016. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, Regional Office, 
Hospital Road, Silchar, Assam - 788 011. 

Respondents.. 

By Advocate 	Mr M.K. Majumdar, Standing Counsel, KVS.. 

\r-/ 
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K.V. SACHIDANANDAN (V.C.) 

The Applicants are teachers selected in Kendriya Vidyalaya 

Sangathan (KVS for short) after due process of selection. Though they 

have been given appointment in the respective schools, their 

appointments were on provisional and contract basis which were 

issued on the ground that there is an inquiry against the entire 

selection process. The Applicants stated that if the Inquiry Committee 

upholds the selection, their appointments would be deemed as 

appointment on regular basis from the date 	of joining 	of the 

appointees. No notice was issued to the Applicants in respect of 

alleged inquiry that is being ordered by the Respondents on selection. 

Being aggrieved by the regularization of the Applicants they have filed 

the Original Applications seeking the identical reliefs. 

2. 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in O.A. Nos. 100/2006, 10212006, 116/2006, 11712006 and 158/2006, 

Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos. 

91/2006, 93/2006 and 94/2006 and also Mr M.K. Majumdar, learned 

Standing Counsel for the KVS for the Respondents in all the cases. 

The matters were came up for consideration for many times and the 

engagement of the Applicants were also extended by the Respondents 

from time to time and finally upto 31.12.2006. When the matter came 

up for hearing today, Mr M.K. Majumdar, learned Standing Counsel 

for the KVS produced an order dated 18.09.2006 and submitted that 

the services of all the Applicants have been regularized and order to 

that effect has been passed. Therefore, the matters can be disposed 
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of by a common order. The order which was produced by the Mr 

Majumdar, learned Standing Counsel is reproduced below:- 

"This is regarding reguiarization of appointment of 
teachers (PGT/TGT/PRT) appointed on provisional 
contract basis in the year 2005, subsequently their 
period of contract was extended from time to time 
with the condition that their period of contract 
would be upto the last of period of extension or 
conclusion of enquiry by Santhyam Committee 
whichever is earlier. Now Ministry of HRD, 
Department of School Education and Literacy, UT-2 
Section has informed vide letter No. F.3-2/2005-UT-
2 dated 8"  September 2006 that on the basis of the 
recommendations contained in the report 
submitted by Shri S. Santhyam on the procedure 
adopted by Kendriya Vdyalaya Sangathan (KVS) 
for selection and recruitment of various categories 
of teachers who were appointed on provisional 
contract basis, following decision is taken by the 
Ministry with the approval of the competent 
authority for immediate action :- 

"The appointment of teachers of various 
categories who were appointed on provisional 
contract basis on the basis of the selection of 
candidates for the recruitment during 2004-05 
be regularized immediately." 

In this regard it is pertinent to mention that as 
per terms. & conditions of offer of provisional 
appointment on contract, which was issued to all 
such teachers, there is a para which read as :- 

"In case, the enquiry Committee upholds 
his/her selection, the Present provisional 
appointment will be deemed as appointment 
1ettr on regular basis w.e.f. the date of join ing 
of the appointee." 

In view of the above, you are therefore 
directed to inform all the teachers (PGTITGT/PRT) as 
per the format enclosed who were appointed on 
provisional contract basis in the year 2005 in the 
Ken d riya Vidya layas under jurisdiction accordingly. 

It is further stated that the aforesaid decision 
of regularizing appointment would not mean that the 
service rules of KVS as applicable to employees of 
KVS from time to time and also other terms and 
conditions of appointment have been given a go by." 

L1111-- 
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A format was also enclosed with the order to inform all the teachers 

(PGT/TGT/PRT) who were appointed on provision al/con tact basis in 

the year 2005 to the Principal of the respective schools with the 

instruction to deliver the letter to the individual by obtaining receipt 

of the same. Learned Counsel for the Respondents submitted that 

since the order has been implemented by the Respondents, nothing 

subsist in the matters. Learned Counsel for the Applicants submitted 

that they have no insuctions as to the regularization of services of 

the Applicants. However, learned Counsel for the Applicants 

submitted that the Applications may be closed with liberty to the 

Applicants to approach the appropriate forum, if they have any further 

grievan ces 

3. 	Recording the said submissions the O.A.s are closed with 

liberty to the Applicants to approach the appropriate forum, if they 

have any further grievances. No order as to costs. 

K. V. S A HIDANAN DAN) 
VICE-CHAIRMAN 

1mb! 
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RINAL APLaCATI 

of the ppliCat 

bo pespondant 	Union of India 

c) No. of ppjicant(S) :- 

2 Is the application i the proper form 

cThether name desriptian and address of the ll papers been 

furnished in cause title. :- Yes/ 

Has the application boan dull'! sied and varifi 
	:- Ys 

5, Have the Copies duly signed : Yes / 

Have sufficiant number of copieS of the aiiCat0fl been fileY/N 

hether all the anneXUre parties ar implea d 

whether English translati° of ducumefl 	
in the LangUage : 

9, Is the appltcati0fl is in time 	Yas/N 

1. Has the Vakalatflamilm0 of appearance/th0r15atb0n is flCdYeil 

U. Is the application by 1Q/0r Rs: 51/ 
	

. 

Has the appliCatlOfl is maitanable 

Has the impugnd order original duly 

	

	et been  

ly attest 
Has the 

ligible copieS of the anneXUrS dul ed filed 

His the IndeX of duCumeflt he:n ftiod all 3vailable 	
Yes/ 

Has the required number of envoloPd bearing full addreSs of the 

respondants been f1ld Ye/ i< 

o Has the declaratin as requirOd b item 17 of the form 

f 5ought fr ari*QS out of the single 	Ye/ 	. 

18 0  Whether the relie  

1, .4hether the jnterim relief 
is prayed for 	e/ 

2d, In eae of ondO3t10fl .f dcl 	j 	i1ed is it supported 

1 W ether thi5 asafl be 
heard by 

2 	

ench: 

22 0  Any other point 

23 0  Result of the SrutiY vjth 
jjti-1 of th $crutinY clerk the 

pp1iat0n is in order: 
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IN THE CENTRAL A IIkVE vIJBUINAL 

GU'%TAH 	 _ :AT-hvn 	- 

(An apphcauon under Section 19 of the Administrative Tribrna.is Ad 1  1985) 

Shri Gyaneshwar Jha & Ors. 
-vs.- 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

13-19 Sop' 2003- 	Kendriya Vidvalava San gathan (for short KVS) published an 
advertisement in the thnployment News dated. 13-19 Sep t  
2003 for recruitment of various categories of teachers for 
recruitment year 2004-2005. The applicants in pursuance to 
the said adverListuint applied for the post of Post Graduate 
Teacher, Trained Graduate Teacher and Primary Teacher. 

(Annexure-!) 

2L12.2003, 14.02.04 and 15.02.04- Applicants were asked to appear in the 2 sages 
of written examination on 21.02.03, 14.02.04, 15.02.04. 

15.04.2004- 	Applicants were asked to appear interview from 15.04.04 to 
08.05.04. 	 (Annexure-2 series) 

May 2004- 	Applicants were declared selected for appointment as PGT, 
TGT, PRT in KVS. However, after a lapse of about 8/9 
months all the applicants have been issued offer of 
appointment provisionally on contract basis for a period of I 
year with pre-condition that the services of the applicants 
shall be regularized with effect from the date of joining of 
the individual applicants depending on the outcome of a 
report! condusionjreccsmmendation/findings 	of 	the 
enquiry cc,,nmittee set up with the approval of the 
Competent Authority. 	 (Airnexure- 3 Series) 

23.01.2006,/30.0i.0- 	Assistant Commissioner, Silchar Region intimated the 
appiu.ant that ser RCb of au the appuants nas beer 
extended upto 30th April 2006 or on conclusion of enquiry 
giving its report whichever is earlier. (Annexure- 5 Series) 

The applicants are apprehending that their services 
may be terminated without passing any firther extension 
order on 30th  April 2006 therefore they are approaching 

'7- 
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before this Hon'ble Tribunal praying for an interim of order 

of status quo till disposal of this Original Application. 

PRAYERS 

Reliefs sought fort 

That the Hon'ble Tribiuial be pleased to direct the respondents to absorb 

the applicants as reguhir teachers in their respective posts with immediate 

effect at least with effect from the date of joining in ser\Tice with all 

consequential service benefits including seniority etc. 

That the Hon'ble Tribunal be pleased to direct the respondents to allow 

the applicants to continue in service in same capacity till applicants are 

absorbed on regular basis in terms of prayer No. 1. 

That the Hon bie Tribunal be pleased to set aside and quash the condition 

laid down in clause. No. 7 regarding jurisdiction in the offer of 

appointuteni letters of the individual applicants (Artnexw- 3 Series). 

Costs of the application. 

Any other. relief (s) to which the applicants are entitled as the Hon'ble 

Tribunal may deem fit and proper. 

interim order prayed ftm 

During pendency of the application; the applicants pray for the following 

interim relief: - 

L 	That the Hon'he Tribunal he pleased to pass an interim order of status 

quo restraining the respondents not to trminate services of the applicants 

till disposal of this Original Application. 

2.: 	That the Hon'ble Tribunal be pleased to direct the respondents that the 
- 	

nendency of this application shall not he a bar for the respondents for 

consideration of the case of the applicants for providing relief as prayed 

for. 

C~ 



ti 
T' 

IN THE CENTRAD 	VETJUBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Adniinistrative Tribunals Act, 1985) 

Title of the case 	 O.A.No. 91 	/2006 

Shri Gyaneshwar Jha & Oi. 	:Applicants. 

Urdon of India Ors. 	 : Respondents. 

INDEX 

Si. No. : e)e Particulars 	. Page No. 

1. --- Application 

2. -- Verification 

3. 1. Copy of the advertisement published in 	(9 
Employment News dated 13-19 Sep' 03. 

4. 2 (Series) j Copies of the call letters. 

5. 3 (Series) Copies of the appointment letters. 

4 	Copy of the extract of the Article 58 of the 
Education code for Kendriva Vidvaiavas 

7. 5 (Series' F. Copies of the memorandum extending the 

services of the applicants upto 3flth  April 

2006. 

8.. 	6 	Copy of the advertisement dated 

Yiled by: 

Date:- 	 'E(;Ad- 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH; GUWAHATI - 

(An application under Section 19 of the Administrative Tribiinaj.s Act, 1985 11 

O.A. No. 9) 	12006 

BETWEEN: 

1. 

 

JI 

SlhH Gvaneshwr Tha ,  PCT (History) 

KY. No.2. O.N.G., Agartala, Tnipura West. 

ShrI Sampuran Das Sanial, PGT (Chemistry) 

K. V. Kailashahar, North Tripiira. 

Miss Dipti Sharma. PGT (Economics) 

KV, No. 2. o.N.G.c, Agartetht Tripura West. 

Shri ChuicLrii Maull Tripathi, TGT (Sanskrit) 

K.•V. No. 1. Kunja ban. Agartala. Tripura West. 

Shri Pus hpendra JKumar l'andev, TGT (Sst) 

KV, Mo. 1. Kuijaham Agartaa. Tripura West. 

6..Shri Narnat (Thouhan. TGT (Sst) 

K.V. No, 1, Kuniaban, Agartala, Tnipura West, 

7. 	Shni Baiwant Kumar, TGT (Maths) 

K.V: No. 1, Kanlaban,  Agartala, Tripara West. 

S. 	Shni Naresh Kuthar, TGT (Maths) 

K. V, No. 2, O.N.G.C, Agartala, Tripura West. 

9. 	Shni Praveen Ehargava, PET 

K. V. No. i. Kunjahan. Agartaa. Tripura West. 



10. 	Smt. Basanti Dcvi, PRT, 

Ky, No. i;Kunjaban, Agariala, Tripura WesL 

SluiSanjav Verma, PRT, 

K.V, No. 2, O.N.G.C, Agartala, Tripura West. 

Shri Rajendra Kumai Naik, PRT. 

Ky, No. 1,, Kunjabam Agartala, Tripura West. 

Appllcants. 

-ANTD- 

Union of Incli4, 

Represented by Secretary to the 
L_T ,1 

%..fl)V ta-runefiL UI lflUJ.tt, 

Ministry of Human Resource Development.. 
Govt. of India, 
New Delhi- 110001. 

The Commissioner, 

Kendriva Vidyiihtya Sangathan, 
IS, Institutional Area. 
Saheed feet Singh Marg, 
New DeThi- 110 016. 

Th Assistant Commissioner (ADM & FIN) 

Kendriya Vidvalaya Sanga than, 
18. Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi- 110 016. 

Assistant Comnaissioner, 

Kendriva Vidyalaya Sangathan, 
Silchar Region, 
legionai Office. 
Hospital Road, Sikhar, Assam- 788001. 

Respondents. 
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DETAILS OF THE APPLICATION 

I. 	Part"  iculars of the order (s) agnst which this application is made: 

This application is made not against any particular order but praying for a 

direction upon the respondents to treat the applicants as reguLr teachers 

at least from the date of their.joining in service in the respective posts with 

all consequcntial service benefits including seniority and monetary 

beneflts, pursuant to their selection against the existing vacandes for the 

recriitment year 2004-2005 in the cadre of Post Graduate Teacher; Trained 

Graduate Teacher and Primary Teacher in the Kendriya Vidyalava 

Sangathan as per the advertisement published in the Employment News 

dated 13-19 September 2003 and further he pleased to direct the 

respondents to allow the applicants to continue in service in their 

respective posts till passing of the necessary order of regularization of 

their services. 

2. 	Jurisdiction of the Tribunal: 

The app4icants declare that the subject matter of this application is well 

within the jurisdiction of this Hon'ble TribunaL 

r: 	 •-. 
L.11iLt%t1 11. 

The applicants further declare that this application is filed within the 

limitation prescribed under Section- 21 'of the Administrative Tribunals 

Act 1985. 

4.. 	Facts of the case: 

4-1That the applicants are citizen of India and as such they are entitled to all 

the ditt&, protecLkns and privileges as guaranteed under the 

Constitution of india. Applicant No, I to are working as Iost Graduate 

Tachers, Applicant I. 4 to S are working as Trained Graduate Teachers 

aid Applicant No. 9 to 12 are working as Primary Teachers in Kendriva 

Vidvalavas under the administrative control of Assistant Commissioner, 

Scjo- 
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Silchar Reion and posted in di'ferent Kendrlva Vidyal.ava in the state of 

Tripuia. All the applicants have been appointed and posted from outside 

the NE Region. 

4.2 That the applicants pray permission to move this application jointly in a 

single application under Sec 4(5) (a) of the Central Administrative Tribunal 

(Procedwe' Rules 1987 as the reliefs sou8ht for in this applicaticn by the 

applicants are common, therefore, they pray for granting leave to approach 
the Hon'ble Tribunal by a coñimon application. 

43 That the Kendriya Vidyaiaya Sangathi_n (for short KVS) published an 

	

ak.. t.. 	 .- 12 10 C... 	 .. lflA'i CI .ic,Cflij I ILL tII &JJ. IpLt/v iLiLt .1 ' 	 •..&fl te.L iJi ./ 	 LLL LL'LA.IVVII for 

recruitment to the various categories of posts of Teachers in the KVS, the 

applicants in pursuance to the said advertisement applied for the posts of 

Post Graduate Teacher (for short PGT). Trained Graduate Teacher (for 

short TGD and Primary Teacher. (for short PRT) within the stipulated 
pe.riod The respondents on scrutiny of the individual applications, found 

all the apphcants eligil,le for the respective posts for which they have 

applied and accordingly all the applicants have been asked to appear in the 

written examination (first stage) on 21.12.2003, written test (sccond stage) 

on 14M20(M and also on 15.02.2004 and again they have been asked to 

appear in the interview from 15.04.2004 to 08.05.2004, all the applicants 
accordirip-lv anneared in the written exai-ninaticrn as well as in the interview ._,., 	Lj 

on the scheduled dates fixed by the KVS and they fared well in the written 

examination as well as in the interview. 

Copy of the advertisement and few copies of the call letters are 
enclosed herewith for perusal of Hon'ble Tribunal as Annexure- I 
and 2 Series) respectively 

4.4 That it is stated that the advertisement and the selection process has been 
• 	t. 	. 	.... 	,.4 1Tr4 	 Th 
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Covernment, howvcr, the results of the said selection was dedared in the 

Website of the KV.S in the month of May 2004. All the applicants have been 

declared selected for different categories of posts, namely; PGT, TUT and. 

PRT. The KVS even after publication of the select list did not take any steps 

immediately for appointment of the selected candidates. 

4.5 That most surprisingly after a lapse of about 8/9 months all the applicants 

have been issued otter of appointment provisional on contract basis- in their 

respective categories for a period of 1 year with pre-condition that the 

services of the applicants shall be regularized, with effect from the date of 

joining of the individual applicants depending on the outcome of a report! 

conchisio i/recommendation/findings of the' inquiry committee set up 

with the approval of the Competent Authority to conduct detailed enqury 

into the procedure adopted by Kendriya Vidyalaya Sanga than for selection 

ol candidates for teachers by employing private agency and give, inter-alia 

repurt/Lonciuslon/recommerLclation/fmdmgs to ascertain as to whether 

any candidate has received any undu.e advantage by virtue of procedure 

adopted by Kendriva VidvalavaSangathan for the selection and 

rtcruitment of teachers for the year 2004-05; it is further stated in the said 

provisional appointment order that this provisional appointment is for a 

period of 1 year or on conclusion of enquiry givin it's report whichever 'is 

earlier. It is further clarified that this provisional appointment is purely 

temporary and, will not confer any right for reguarization, senority etc. 

except in accordance with the terms and conditions iad down therein. it is 

further stated that in case before completion of the said enquiry if the 

• period of I year eoxpdres then this provisional appointment maY be renewed 

by the offeree and the discrtion purely vests with the offeree: It is also 

clarified that in case the enquiry comrdttec upholds their selection the 

present provisional appointment will be deemed as appointment letter on 

regular basis with effect from the date of joining of the appointçe but if the 

enquiry committee gives a rcport/condusion/reconirncndalion/findings 

.Scjc 



to the efict that their selection has not been carried out in accordance with 

the selection procedure then the present offer will be withdrawn. However, 

all the selec tees will be given age relaxation to the extent of 1 year and will 

be deemed to be eligible to participate in the next selection process 

thereafter. ft is also made dear in case the enquiry coirunittee uphold their 

selection in that event they will be treated on probation with effect from the 

date of oinin for a period of 2 years which may be extrtded, however on 

successful completion of probation period they will bLA confirmed in service 

as per ttheir turr, in terms of Kendriva Vidyalaya Sanga than Rules on the 
availability of permanent vacancies. 

in paragraph 4 of the offer of appointment letter it has been stated 

that during the provisional appointment and thereafter unifi their services 

are confirmed their appointmnt iay,  be terminated by I month ucitice on 

either side without assigning any reason and the appointing authority has 

made it dear that they,  reserve the right to terminate the services of the 

appointee before expiry of the stipulated period of notice by,  making 

payment of sum equivalent to the payand allowance for the period of 

notice or the un extired portion thereof. in clause 7 of the offer of 

appointment letter it has been stated that in case of any,  dispute or claim 

against the Kendriya Vidyakya Sangathan in respect of service or any 

contract arising out of or flowing from this offer of appointment the Courts 

of Dcliii. alone shall have jurisdiction. 

All the above conditions laid clown In the offer of appointment 

letter are highly arbitrary., unfair and illegal but since the applicants are in 

need of better government jobs they had no other alternative but to accept 

the said terms and conditions and accordingly they reported for duties in 

different Schools as per direction contained in the offer of appointment 

letter. All the applicants have joined their services in the respective Schools 

within the stipulated period and till date they are serving in diii erent 

Kendriya Vidyalayas in the cadre of ?GT, TGT and PRT in the state of 

Triptira. 

S ~_U, S `~ , 
71-) 



Copies of offer of appointment letter arc enclosed, herewith for 

perusal of Hon'bie Tribunal as Annewre 3 (SerIes). 

4.6 That it Is stated that so far condition laid down in clause 7 of the offer of 

appointment letter regarding hirisdiction of fith g ol Court cases arising QU 

of provisional appointment letter is highly arbitrary in view of the fact that 

the Kendxiva Vidvahwa Sansathan has invoked the jurisdiction of the 

Central Adnuinistrative Tribunal by Issuing necessary notthcation as 
required under the provision laid down in the Administrative Tribunal Act 

1985 and azs such in violation of the provision of the relevant Act 1985 Lite 
Sangathan cannot restrict the jurisdiction for filirg (--'ourt cases in L)elhi 
alone, such action of the Sangathan is in contravention of the provision of 

Section 14 of the Administrative Tribunal Act 1985. Moreover, the Principal 

Bench of the Central Administrative Tribunal is functioning from Delhi. 

itself with ienches in different places. however, Central Administrative 

Tribunal is treated as one unit and as such filing of any application before 

any other Bench other than Delhi shall also liable to be treated that the 

same has also been filed before the CAT Prindpai Bench. Moreover, the 

Benches of CAT are functioning in different places other than Delhi to 

enable the employees to file cases within their own region and also in view ,  
of, the intention to reduce the burden of cost of the litigation. as such 

SangatharL cannot compel the employees to file Court cases wIthin the 

lurisdiction of Dethi, such acilon of the Sangathan in fact curtailing the 

finidamenthi rights of the employees to approach the competent court of 

law and as such Clause 7 of the offer of appointment letter is liable to be 

struck down and accordingly the Hon'ble Court be pleased to set aside and 

quash Clause 7 of the offer of appointment letter and further he pleased to 

admit the instant Original Application for adjudication of the grievances of 

the applicants. Moreover, in 'terms of the provision laid down in Article 58 
of the Education Code for Kendriya Vidyalayas (Iublished in 2004), it has 

been specifically stated that in case of any dispute or claim arising as a 

Sb Sco- 
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result of employment under the Sangathan the Central Adininistrahvc 

Tribunal alone shall have the j urisdic Lion. Therefore; resiondent Sangathan 

cannot violate the provision laid down in their Education Code in order to 

restrain a particular section of the employees from approaching the 

different Benches situated in other places than Delhi. Therefore, the 

Hon'ble Tribunal be pleased to set aside and, quash clause No. 7 of the offer 
of appointment letters (Annexure- 3 Series). 

A copy of the extract of the Article 58 of the Education code for 

Kendria Vidyaiayas is enclosed herewith for perused of Hon'ble 

Tribunal as Annexure- 4. 

4.7 That it is stated that the applicants came to learn that the enquiry 
committee which was set up by the Government to conduct enquiry into 
the procedure adoptd by the KVS for selection of candidates for teachers..: 

by empioying private agency to ascertain as to whether any candidate has 

received any undue advantage by virtue of procedure adopted by the KVS 

during the recruitment ear 2004-2005 in fact submitted it's report to the 

Government long back by the first enquiry coiruilittee so far the applicants 

canw to learn that in the said report no nrocedural infirmity as repard 
i.- 	 J 

selechon ot teachers Is found. but the Government was not happy with the 

report of the First Enquiry committee and therefore the Government again 

set up another committee for conducting the enquiry afresh and for 

submission of a report as per liking of the Government but at this stage it 

may be noted that it is almost about 2 years have elapsed from the date of 

declaration of the result but the subsequent enquiry committee could not 

submit it's report to the Government and as a result the employees are 

alwas working under the threat of termination of their services. It is 

relevant to mention here that the services of all the applicants has been 
extended by the Assistant Commissioner, Silchar Region upto 39th  April 

2006 or on conclusion of enquiry gi;ing it's report whichever is earlier and 

Sb. So-k 



the said decision is communicated throuh separate memorandum 
individually to the applicanls, one such memoraiidurn bearing No. 1,41F.2-
16/1 GT,'2005-Kv5 (SR) 31525-27 dated 2301.2006 addressed to Miss Dit,ti 
Shara, applicant No, 3 is m 	 also enclosed along with other similar 
memorandwn served upon the applicants. 

it is relevant to mention here that from the contents of the extension 
order it is not dear as to when the Covernmcnt is likely to receive the 
enquiry report, it may so happen. that enquiry report might have been 
submitted by The enquiry committee even before 30th April 2006 without 

knowledge of the applicants and if any adverse report is submitted by 
the enquiry committee in that event the services of the applicants will be 
terminated without passing any further extension order on 30th April 2006 , 
apprehending such tbrat of termination of their services applicants are 
approaching before this Hon'bie Court for protection of their valuable and 
legal right by passing an appropriate interim order restraining the 
respondents.from ousting. the applicants from service or in other words an: 

appropriate order of status quo ante niiiy be passed in favour of the 
applicants tifi disposal of this Qrigiral Application. 

Copies of the memorandum extending the services of the 
applicants upto 3011,  April 2006 are enclosed herewith for peruai of 
the Hon'bie Tribunal as Annexure- 5 (Sezies. 

4.8 That your applicants further beg to say that they are having requisite 
educational qualification for recruitment to the posts of PGT. TGT and PRT 
in KVS on regular basis, being satisfied with their eligibility and on receipt 
of the advertisement duly published in the Employment News dated 13-19 

September 2003 submitted their candidature to the appropriate authority 
for consideration of their appointment for the post of teachers in KVS. All 
the applicants have gone through the rigorous process ol' sekction which 
includes 2 stages of written test as well as interview and they have 

b . S~ ", co T'j" 



successfully came out through the process of selection and finally selection 

list. has been publlshed by the KVS recommerLdlng the names of the 

applicants for appointment to the respective categories. The applicants are - 

not at all concerned with the selection procedure adopted by the 

Goernment of India, however IL is at the instance of the Government the 

applicants appeared in the rigorous system of selection and ultimately 

came out successfully in the said selection process. The advertisement was 

published for regular recruitment of the teachers in the cadre of PGT, TGT 

and PRT for the recruilment year 2004-2005 as such they are entitled to be 

absorbed on regular basis in view of the fact that they have been duly 

selected after observing all formalities required under the law, therefore 

selection of the applicants cannot be questioned at this belated stage. 

4.9 That it is stated that the selection has been conducted in a very lair manner 

and there was no favouritism or no undue advantage granted to any 

candidates in the process of selection as such the allegation of undue 
advantage and dedsion of respondents LTnion of India to conduct an 

enquiry to ascertain as to whether there is any procedural violation in the 

process of selection:  which has been conducted by engaging a private 
agency are after thought and same has been done with an ulterior motive to 

deny regular appointment to the applicants against the vacancies of 2004- 
2005. In this connection it may be stated that similar selection process has 

been adopted by 'the Governnient'/KVS during the period from 2000-2003 

and all the, selected teachers have been regularly appointed as teachers as 

such denial of regular appointment to the similarly situated applicants on 

the alleged ground as indicated above is highly arbitrary, ifiegal and unfair 

and such action of the 'respondents is in violation of Artide 14 of the 
Consfltuff on of India. 

4.10 That It -is stated that the advertisement and selection of the applicants for 

appointment to the different categories of teachers has been conducted at 
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the  instance of the Covcrnment and the applicants have gone the rigorous 

process of selection with the legilimate expectation that they wifi be 
considered for appointment against the vacancies of 2004-2005 in different 

Kendriva Vidyalayas, tbercfore alter dcd.aration of the select lists the 

Government is not enUUed to question the validity of the proceduxe of 

selection and also not entitled toraise the question at this stage to ascertain 

whether any undue advantage was given to any of the candidates while 

carried out the selection process. The question which is now raised by the 

Government after completion of the selection process regarding conduct of 
selection process by a private agency is nothing but done at the instance of 

a vested circle in order to deny the regular absorption of the applicants. The 

applicants are victims of a well-planned conspiracy at the highest level of 
the Government. It appears that a well-planned attempt is made to 

terminate the services of the applicants by managing a report from the 

enquiry committee as per lfliig of the Government and therefore a vested 
section of the Government who have constituted the enquiry committee are 

waiting for a report/reconmiendations/find ngsf ca 1usi0ns as per their 

desire in order to terminate the services of the applicants. All the applicants 

are eligible for appointment to the respective cadre of teachers having 

brilliant aademic career. Advertisement was published on all India basis 

for regular recruitment of the teachers in the KVS against the vacancies for 

the recruitment year 2004-2005 and all the applicants faced the competition 

on all India basis and thereafter declared selected and .as such applicants 

are apprehending that the very enquiry committee which was constituted 

at the instance of the Government, thare is every,  possibility - of 

manipulating of the report as per desire of the vested circle who have 

instituted the enquiry alleging engagement of private agency. If the 

Government is so serious regarding any allegation of unfair means or 

malpractice they could have engaged a judicial enpitry commission to 

ascertain the allegation of undue advantage. Government also did not 

disclose anywhere in the offer of appointment letter that there are specific 

L. 
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allegation of favourffism. made from any corner regardirg the selection 

process as such offer of appóintnient of the applicants on provisional basis: 

annot be sustained in the eye of law and the applicants are liable to be 

treated as regular teachers duly selected though established procedure of 

law and as such Hon'ble Court be pleased to declare that the applicants 1e 

treated as regular teachers from the, date of joining their services and 

further they are entitled to all consequential service benefits including 

seniority in their respective cadre. 

411 That it is ted that no order has been passed by the Couipetentautitoritv 

extending the services of the applicant and as such applicants are 
convinced and reasonably apprehending that their services will he 
L. 	 jjf 	 j 	

i Leiuiuteu vi eue. ilvul. 	UVJ rn ti.ui.S u 	tC exenj u1-ei- 
issued through the different memorandum. 

inthe circumstances stated above applicants finding, no other 

alternative approaching before this i-ion'bie Tribunal to protect the right 

and interest of the applicants by passing an appropriate order directing the 

respondents to regularize the services of the applicants and till such time 

the applicants be allowed to continue in their respective capacities. 

4.12 That it is stated , that the KVS, New Delhi again issued another 

advertisement in the Employment News dated 12-18 February 2005. for 

recruitment of teachers in the cadre of PGT, TGT and VRT for filling up the 
vacancies of 2005-2006, where applications have been invited latest by 
25.03.2005 without regularizing the services of the  present applicants who 

have been duly selected against the vacancies of the recruitment years 

2004-2005. Therefore it appears that respondents deliberately delaying the. 

regniarization of the applicants . on the pretextof enquiry report and 

therefore it smacks inaiafide as such applicants have no alternative but to 

approach this Hon'ble Tribunal for protection of their rights.and interest. 

- 	t::. 



A copy of the advertisement publishc4 in Employment News dated 

12-18 February  2005 is enclosed herewith for perusal of Hon'ble 

Tribunal as Annexure- 6. 

4.13 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief s) with 1eai provisions: 

	

5.1 	For that, all the applicants pursuant to the advertisement issued in the 

Employment News dated 13-19 September 2003 against the vcu*nties of 

the recruitment year 2004-2005 have applied and have undergone 

rigorous selection process and thereafter declared selected for the posts of 
TT' 	i'r 	I TTT' • 	.1 	Yr'!' 	 I 	I 	I 	 • 	1 	1 	1 7 i, i'i anu i ici m me rw as sucn mey nave acquireu a vaiutoie an 

legal right for appointment on regular basis at least from the date of 

joining in their respective posts. 

5.2 For th't, the vacancies against which the applicants have been selected are 

.. reilar vacancies as such applicants are eniftied to be appointed on 

regiilai basis from the date of joining in their respective posts. 

53 For that, the rigorous selection procedure have been a4opted  at the 

instance of the Government for appointment of teachers on regular basis 

in the KVS as such the same Government cannot question the validity of 

the selection procedure on the alleged ground that private agency has 

been engaged for selection of the teachers as such respondents Union of 

India are barred by law of estoppe!, acquiescence and waiver to condiict 

any enquiry in this regard. 

	

5.4 	For that. during the year 2000-2003 5rnlilur process of selection has been 

adopted by the Government/KVS and all the selectees during the year 

2000-2003 have been appointed on regular basis, therefore Government 

canhot raise the question of validity of similar selection process while 

cr~jc 
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adopted during the recruitment year 2004-2005 more so when the 

applicants have been declared selected and already appointed on 

provisional basis otherwise such action of the Government will led to 

differential treatments towards the applicants which will be in violation of 

Article 14 of the ConsUtuUon of India. 

53 	For that, all the aoplicants are qualified to hold the respeclive posts of 

teachers having brilliant academic career and came out successful in the 

rigorous selection process without any undue favour or undue advantage. 

5.6 For that, the selection has been conducted on all India basis and only the 

talented candidates have been selected/recommended for appointment to 

the posts of teachers. 

5.7 For that, the applicants have applied for the respective posts of teachers 

pursuant to the advertisement dated 13-19 September 2003 and after a 

long waiting for almost a year, the applicants have been appointed 

provisionally subject to outcome of the alleged enquiry report which is not 

sustainable in the eye of law rather applicants are entitled to be appointed 
on regular basis. 

18 For that it is learnt that the enquiry, committee set up by the Government 
initially did not find any infirmity in the process/procedure of selection of 

the teachers but the Government not being satisfied with the findings of 

the 1St  enquiry committee., again set up anotlter enquiry committee so that 
findings and reports of the subsequent coniniittee may come as per choice 

of the vested circle working in the Government and as such the enquiry 
has been delayed deliberately which smacks maiafide. 

5.9 For that as per provision laid down in Article 58 of the Education Code for 
Kendriva Vidvalavas, the jurisdiction lies with the Central Administrative 

Tribunal as such Clause 7 of the offer of appointment letter cannot over 

q C~ 
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ride the provision laid down in the Education Code and moreover, 

provisions of Education Code shall prevail over the Clause 7 of offer of 

appointment letter,  as such the clause 7 of the offer of appointment is void 
ab initio. 

El 

3.10 For that applicants are apprehending their services may be terminated or 

they will be ousted after 30th April 2006 in view of the direc Lion contained 

in the extension order issued on different dates (Annexure- 5 Series) in 

spite of the fact that applicants have been duly selected pursuant to an 

advertisement for recruitment against the vacancies of the recruitment 

year 2004-2005 as such they have acquired a valuable and legal right for 
reguarizaiion of their services. 

Details of remedies exhausted. 	 (1 

That the applicants declare that they have exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application. 

Matters not pnviously filed or pending with ani other Couit 
The applicants further declare that they had not previousi filed any 

4pplication, Writ Petition or Suit before any Court or dny other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application. Writ Petition or Suit is pending 

before any of them. 

Relief (s) sought Ion 

Under the facts and circumstances stated above; the applicants humbly 

pray that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the resvondents to show cause as to 

wlw the relief (s) sought for in this application shall not be granted and on 

st 
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perusal of the records and after hearing the parties on the cause or causes 

that maybe shown, be pleased to grant the following relief(s): 

8.1 That the Hon'ble Tribtinal be pleased to direct the respondents to absorb 

the applicants as regular teachers in their respective posts with immediate 

effect at least with effect from the date of joining in service with all 

consequential service benefits including seniority,  etc. 

8.2 That the Hon'ble Tribunal be pleased to direct the respondents to allow 

the applicants to continue in service in same capacity till applicants are 

absorbed on regular basis in terms of prayer No. 1. 

8.3 That the Hon'ble Tribunal be pleased to set aside and quash the condition 

laid down in dause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicants (Annexure- 3 Series). 

8.4 	Costs of,  the application. 

85 	Any oilier relief (s) to which the applicaiits are entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. 	Interim order prayed fo 

During petdency 01 the application., the applicants pray br the following 

interim relief: - 

• 	9.1 That the Fl on'ble Tribunal be pleased to pass an interim order of status 

quo restraining the respondents not to terminate services of the applicants 

till disposal of this Original Application. 

9.2 That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendencv of this application shall not be a bar for the respondents for 

consideration of the case of the applicants for providing relief as prayed 

for. 

S 



10. 	 ........................  

I.L. 	Particulars of the LF.O 
1) 	LP.ONo. 	 324 t2-2- , 

Date of issue 	 '2 ' 
issued from 	: 
Payable at 	 a 

12t 	List of enc1osins: 
As given in the index. 

st 
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YER1FICAT1ON 

1, Shri Sunpi.rtn Ds Sn-j&il, S/o- Shii S.D. Mt*rdkpuri, 4ged 4hout 35 

years, working as PGT (Chemistry) in K.V, Kailashabar, North Tripura, 

applicant No. 2 ii the instant OrI8inal Application duly authorized by the 

otheis to verify' the st4tements mitde in the Origiiti1 Applicttion, do 

hereby verit' that the statements made in l'ara raph I to 4 and 6 to 12 are 
thie to my knowledge and those made in Paragaph 5 are true to mv legal 
advice audI have not suppressed any maLerial fact. 

And I sign this verification on this the 	day of April 2006. 

MIMI 



— 	•- 	 4T' • 

fntpioyrnent News 13 * 10 Seplanthar 2003 - f.i KENDRIYAMIDYALAYA SANGATHAN 
- 	 -' 	•- 	! 	 .. 

tw'{nndriya Vidyalays Sarrgeflrni (K.VB.) an aut000mous flrfll0An,.,i, LA ------------------------------------ 
-- 	 r 	An ee-servrceman who has put in not toss than 06 months continuous seruce Or "%nfl Resource DLvaIOp(ne'nI Department of Higher Education  and Becondary 	

the Armed Forces (Army, Navy and Air Force) shall be allowed to deduct the ltd 	/on, Govt. of 	India invites applications In the prescribed format for reCruitinorrt  of 	 period of such service from his/ her trctual age and it the resultant age does not rt,:rrer5 to, the year 2004.2005 from Indien Nationals for filing up of veconcles and drewing 	. 	eocsed the moalmum age 	limit 	rnscribed for the post by more than 3 yars ittoel of CentIidaf6 	for thy peliod upto 30th june, 2005, The following pears no psi details 	 he/sIte shall bo deemed 	to satisfy the condition rogardtng 	ago 	limit. 	1 his 	is grvurt below are proposed to be Stied up in the Kendriya Vidyalayes spread all over India. 	 applicable  for  the posts of Trained Graduate Teachers and, Primary Teachers arJ 	. 	. 	. 	 -. 	 - \1 	POST gRADUATETEACHEnS tN 	 only,
(g) 	Upton nraxinrum of rOyoara.in the core of SC/ST candidalos and 8 years in fire 

Errgllstr 	liii ilindi 	''- (fli) Physics 	(iv) Chemistry 	 cane of OBC candidntos naming 	'v tu'vt 	onrplrryeon 	mr vcco'da,rr;rr 	With 1110 (t 	HIstory 	 Ii) Gegraph 

let Ceorronee 	sit Crimrnercs 	(vii) Mahtremalice 	
Govt 01 	ado ittsttucliorrs 	Air £rlrplr :sri viairriru1 	r rOlia,iliar, Urr'ir'r 	tIny 	para 

	

 
PAY SCALE 	Ru. 6500-200-f 0500 	 fr 

	

: 	
al, servant as on tire date of advt'rtn c,nneat, 

should 	produce a certificate tronr 	,'tner employer to the effect that Ire/sire is a 
yPPER AGE LIMIT 	 e 40 YEARS (n on 0.1.01.2004) 	 Go  
ESSEN1IALOUALIFICA' ,)NS 	 (h) 	Uplo a rv,,rnum ottO years in 11,0 cart t'iyoicaliy Handicapped ESSOrrItCI 	

. 	
. 	

nn

EXCEPT PHYSICALLY HANDICAPPED CANDIDATES ALLTHE CONCESSIOUS 
, 	 MENTIONED ABOVE WILL BE CONCURRENT THAT IS, IF A PERSON IS ELIGIBLE 

SI NCERT Ii, 	the 	I r,-;,rr.,r 	subtect 	with 	fltlrtrii' 	50% 	mnrn 	In aggrepv: - 	or 	HIGHEST PERMISSIIOLE LIMIT WILL BE GHwrilrLo 

) 	Tvp yes Inregriter 	Griduare M.Sc. Course of Regional College 01 ErIncarion 	FOR MORE THAN ONE CONCESSION ONLY ONE OF THE CONCESSIONS OF THE 
Masrer & Iiegree In. . '-v,-onrzed University with Or IesI 50% marks in aggregano in 	FOR PHYSICALLY HANDICAPPED, IF A PORSON 	BELONGS TO SC/ST 	HE/SHE 
IhOIOiIOWiopnubie 	

WILL BEALLOWEDI5 YEAR$I,e.1OYEAAS FORP.H. AND  05YEARS FOR SC/ST.l 
ii. 	P01 (Eriqiryt,, 	 English 	

I h. 	POT (Himrdi( 	- 	Hindi 	' 	

- 	

PART •Ilt 
	 I 1. 	Application must be submitted in  the  pryvcrrbpd tO,r,rrI pulrlivha'rt irr Arnv,ry  o f 

c 	POT lPtrysrcsl 	 Phyeics/EloctrorscyfApplied Phystcs/Nuclear Pir1..iys 	
hiS 	edvn,n,- ''nest. The applicatrort 	riot 	er'rr 	nIso be 	rJow,ir,I,,l f",,mr nm 

ri 	I'r3 t ICI,nn,ivnr r 	 Chemistry/Sf0 CIn"n''ii-.Iy. 
websito of ifs, 	Gorrgatiran 	eu').rnr.nopg 

0 	('Or tliciirrornn' 	. 	 Economlce/Ap1ni.I l'vonomIc 	Business F':'- 	
II 	Crindidatea niesiFoug5ppIy for eroin iiririn 000 - Pont  Should Subnrr,I rt(rliiCCflCOC 

I 	POT tCor,rnrtur,; 	 Commerce 	With, Accoucting / Cool ACCOnri 	I / 	 t, each rasI "Claflied by the pr':. rrl'rd Ie and neceonriry  
FInancial Accost,,,1 us a 	Major 	SublecI 	o 	vi ny. 	 rn-' "-"pareto onsolopen 	

I (Econonrice SIrell in Is' Cllgfblrr, 	
. Lo,,,n&y 	nyc !!L 	GTnnW o,o,me m Ic;t 

Holdor 	at 	drfgni- 	1 	M.Cornm 	ri - Apphrort / 	
III. 	AIi,,t 'r 	n,rrrrol 	ppiy for mar,, II,, ri 	rio ellilecI inn pricfr c ni-i or , 	,n loSt I Malirerttaltce/Appin,vl Melttenrstics 	

jV, 	Envelope 	"lining the apphicatir,r, 	sw I ti's Suponscnihed 	rn &,rirI Irrt,n,s  as  
I, 	lilt lIls'frr:tyt 	 l)otnfly/Zoolog1,ji 'I- 	:;cior,cesi90 Scienceyl Is.',-: .-'/ 	

"APPLICATIoN FOR THE POST OF 	 I Physiology 	proordirri htrey have 	studied Boltrrrr- 	"nil 

Micro Biotogy/tTlr 	tiof,rrology/MOICCt,is, 	 V. 	Duly IIlIe,J inn applIcatIon must only b 	';uI,rnirted latest by 2710 2003 In 	I 
I 	P6T(fhrgrtrny( 	 Isbn; KENDRIYA VIOYALAYA IANGATIIAN 

' POST BOX N04t4 ('01 lCJuillfrif ii 	 & loography 	 ,,' 
NEW DELHI ii - r vI 	It ('I or iriitilv,lli,ri , 	rilrirv fmotir IfiCogilImori Iiirrtrrintiy, 	

I S 
Si) l'iIlIiCri'ncy U' Ill, 	"te(ll I mdi end English i 	Iii,. 	

I .  Candidates w il l ';rvc to pays NON.fl,tFUNPAOI F FEE OF Rs. 250/ (1 	Hundred 

ljeuimebtn I

and Ftlty enlyl t'y demand draft only in l000ur of 'KENORIVA VIOYAI,AYA 
Iiowiedgu oh Coo'1. 	'ryptrcat 0fl5, 	

SANGATHAN' I '-'a-lila - i t New DelhI Slorr,j 	it, Iii1 for apphcslionr lino isp 5001 
1 2 ,  TRAINED GRADUe' 	rACHERS IN 	

, 	 Thrfr IP0/M,w.' OriieifCrOe Ctni,r mi 	 .y nnrrrv or lie Oitlriury n 'io,hirina 

iii 	l:irghiohr 	 heal 	(Hi) 	' oral ltIt,dte 	
SIC, will 101 b 	-'scopted by tine Ssngorlrsrrr ri-i -jib ntrpliCahons will be lnrr,rn,rd as 

i-s-I 	su sir 	 ,anak,it 	- 	(cii 	r.,,nlnorrrat,cs 	
having mcceioed v,'tiiout tee, Sepannne fn'  us , r 	rbronoft v000n'sIo ne', s" I

'flY tICAL I' Iii ,'sN,------ -
- 	 ----------- 

	 oacn poor appnine ui'l'r:iI-Acyo I l'lr 	'irA ICC Ofl 01.01.2004) 	
2. The me'ufld of liv lee will not be allowed is, sirs cave 

eSSENTIAL OUALIFIC/,,,,, iF: 	
3. The bank draft sr "j 1d be 	id for at ieasi rrr - 	"are the dale of p'ihi,cat,-j,- 	lYnn 

') 	f'vn,ryea,r 'vr:'qn,rnr 	'Sec Course 01 Regional C egos oh Education 01 NCL, 	
n  rYe c0nerneileub;e 	at toast 50%maffi&Ine9q . o(l,ie.Ur$eCO,td Class Barr'. 	s 	advertisemcp,

4, No lee is rogue 'I to be paid by SCISi 1.r - -srv,cernerm Categenics, I'tryurcuniy 
I 	Deqnee will, aI teas: 	marks In Ike Conco,,n'-'i subiecllol snd in aggsr,r:o 	

Handicapped p'srSons are also euempied irrir payflmvnt of tee ssnh1ocn 's the  
nrcIa,lng elertiue 	' aeguage in Iha COmb,n,-r-'nn of Subjecis as under 	

oubnrission 01 prescribed Medical Cerfilic'ora iss, i- by a Govt Hospital duly srgrn'rd by 
e lu, lOTtOoghisIr, 	 English sa afl,electnso isiblect at Degree level. 	

Chief Medical OUnce, 
It For 102 lHirrdr( 	 Hindi as  an  elecliv,- - .rliject at Degree level, 	

PART - lb 
I  C.  For TGTI$oCi5I Si 	I - 	Any'Iwo of the loIre-, ry'- 	 ' -- 

I'tlslory, Geography. l - conomics and Pal. Scieor' 'I  
which 	 MODE OF  SELECitoN 

1. The Sangabhn "-iii hold wrillen eeaminarionrs for the recruitment to the above one must be alike, ii'- 'soy or Geography, 	
mentioned posit a Ahmedabad Bangaivrc, hllopal, Bhubaneswar, Cfnaridrgarrr, 

il - For 101 (Scionc 	 Sothny, Zoology sir-i' iromrstry. 	
. 	 Channal, Delhi, fl"Iirrdun, Guwahaii, Hydil:Ot'l'l Jatalpur, Kolkata, Jni0iii Jiin,)nru, 

- el" i-'3TiOariskrr, 	 Sanehnil seen olVr'i,- -- subject at Degree level 	 Lucknow, Mini 	i 'Ire,, 
2. 	'Its cantles inn ii,, ,,iniiillitluila an lfreilhin,,v,./ -'-''on are subjeci  to  cireiirju ii tile 

iv I', Ii M,,rind i 	 Maths, Physita miii 	' inriolty. 	
disreIion of tirm'n.,rrriralbran - Evo, y etfort Vii ir. "node to allot the canil,rtare-, 	tin 

111:1 nn mrquisinlrtrni r- 	'toO from a recognized' 	"ronty 	
centre of Ills/ire, '.i,rjice for eeenrinatiarni,,,,o, the Sangathae rmray 01 Is 

- 	 Piute.oriey a lOCCIr,,. 	sigh Hindi and English fl'" 
i  Unsirflble 	 discretion allot 	shitterOnl Cenbne' to lh - , - 	 m - 'dare when the cimCuslvr-yos SO 

. 	

-  Knihs':-'i-;o oh Corn1.- 	,-0!iOOtlOflS. 	 warranf , 	

- 	 3, The mode of selecion shall include a Wnitlunn levi acumination pnotoss,oeai practice 
1 PRIMARY TEACHE I 	 . 	

'  PAY SCALE; f'ts 4500. 1 	JO 'd 	- 	 tesls, proficiency toOls, and personal intem,o',vs 	- "-'..,W''-1  
UPPER AGE LIMIT 	 - - - 	 4 
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rrçist elc aI lhlf r ,oiyn rk Jheretorê, beiore submitting the application, the xx) 	Appticattons have been Invited only for the post of Post Graduate Tahei dia;e mjst ensure that he/shc fulfitis the eligibility criteria as 	aid down in this 
. 	semeit 	Kis/ her 	candiciature 	wjtt be purety 	provsionat subtect to etigibitity 

Tratned Graduate Teachers and Primary Teachers. 	Apptications for 0th 

j 	ve 	4 	after he 	lest 	nd 	or Interview. 	 . 
posts may not be submttted. 

i aae wo th 	beer, aliowed to appear for the wotten test soW orrrtervtew, should 
aol) 	Sine Stage - I, Examtnatton for att subjects oflratned Graduate Teachers at 

• 
. ~ : ,cs ume 	she s ohghla for appointment to the 

. 	all subjects of Post GraduateTeacherswttt be hetd simutraneousty on 21 12.201 
post. je 

I ,  Singaihan 'C 	ercn 	lie 	iIi( 	0 cancel tris/ her candidature at any stage of the 
et two 	different times, therefore, at the roost the candidate can appty on 

ion it it IS 001 as liar the prac..ion$ laid down in this advertisement. 
fo r one subject InTGT and one subject in PGT category. However, in suc 

uacson 01 the Sangathan abnut the mode of selection to the post and eligiblicty cases candtdste will have to fillup two separate forms one forTGT subject at 
of 	the applicant shall be liriat and binding 	No Correspondence will be 

one for POT subject.  
• 	soul •rtic candidaNs whe do a this regara 	 ,- net receive thetr Admit Card  for  1st stage examination may . 

,i tIiI_p_E_ATTACHEDWtT!fIHE APPLICATION 
.. 

Is touch  with  the AasiUanf 	Commtuioner of the Regional Office of Keodrlt . 

.osccd Bank Draft of Rs. 250/. (Two Hundred end Fifty only) In favourof Xendniya 
. 	Vidyetaya Sangothan at the a1eresatd5tatt6s for which the candidates have opted 

• 	[Ile appticallod (ermo alongwttb proof of 	their havIsg applied ror the 	on 25 post caya Sangathan, payable rt New Delhi. 	 . 
. .t-aadecseO and sell slampcd post card by affixing postage stamp of Rs.6/-. 

Decenctter, 2003 between 11.00 AM to 3.00PM. 	ProvisIonal Admit Cards weeld 
issued to such caedidstes. 	The candtdat 	may 	tntorm 	I(vs rtr document to be attached. 

also 	 by 	total 
coc@kvaaogathao.org  along with their asme, father's name, date or birth and per lii. 	 : 27.10.2003 ppticd and ssbsequeotjy 	may 	collect 	their duplicate admit card on 20.12.200 

sooiur if 	 j o belwee 	11.00 AM to 3.00 PM (rem concerned Rionat Office KYS. However 
C•aaIt'S flILISI till in the 	ipilication form 	published 	in 	Annexuro 	to 	this 

be made clear that wtthoat idmit cord an coedictate will be permitted m enir th 
enaniliiaiion bait. 	 - .-- -o,c 	and may ulrhzn it in original or may get this form photOcopied or typed 

.. 	C --  f rolscap 	size while payer (21 cms 5 30 cms) in 	double space on. one SPECIFIC INSTRUCFpR FtLLING THE APPLICATION FORM . 	 -. i , 	C , OC' 	Of 	an 	' 	rr'r-rj 	Sprrtrcalinrr 	torn, ensuring that its 	format in 
- S  e same up pubrshec b 	llic Sungathart in this advertisement or may down GRADUATE TEACHERS - 

. 	- .i 	he 3angutian 	wObrat -w .iwy,'isanoathanorg . While titling infoimation Post Subject Codes 
a'es relating to 	nama, allthess, father's name etc. one boo shoutdbe left 

. 	i ,een he rrarnes I wows in hiock letters only. Application Forms will tot be 
POT (Eirplish) 	[j 	i  7 	PGT(Hindi) 

- : ; 	by the Kendriya Vldyalaya Sangsthan or Kendriya Vidyalaya (a). 	r:a.hi 

I 	ales admitted 	0 tIre examination will be sent Photo Admit Card permitting 
Pcir(Plrysics) 	 POT (Chemistry) 	_o  

.i IC lake the enarninatlon. Nc' candidate will be permitted to appear in the 
. 

____________ 
Pt31(Economics) 	J__1-I 	PGT(Commerce) 	L a irration without the Admit Card. 

,. ely 59 he admit cards, CaflJr&tss should ven 	that the photogapho, signatums 

-  
F13T (Maths) 	 \PGT(BioIogy) 	a 	e 

-- 	cryd on the 	application foist and attendance sheet and printed onthe admit 
- 	 I 	donlical and there is no VariatiOn of any kind in the photographs and signatures. IcaT (History) 	L___LI 	PCI (C,eogtaphy) 	LiII-_i- 

r- 	- arci' i s found in the s,yrraljres appended by hirrs/her at ditferentplaces, his/ TRAINED GRADUATE TEACHERS 
- 	'J.daiare will be cancelled. 
c'dcrilion forms are lobe processed in computerized system, candidates should Post Subject Codes -pc;idl care that entries mada in the application form are dear, legible and ____ 

it. 	The  candidate will be solely responsible or any adverse de cision on his/ TGT(Engtish) 	
___ 	

1
___
JJ 	TOT (Hindi) 	[rJI -.caiure due to illegible or misleading entries. Applications which are illegible  

- 	r(C 'apretely/ incorrectly filled, not accompanied by the prescribed fee shalt be TGT(S Sr) 	 L_ 	I 	1 	\TGT (Science) 	L t 	4 
reiecled ____ ____ 

Should Oslo that .0 request for change of subject or Post or centre as T 	(Sir GTnukril) 	 LII[I1 	TGT(Malhs( 
• - ----i 	 ilginally 	by iliem in the application form shalt be ehtdrtained by the 

- 	!.t.i. wider any cit arrislancer 
.0 	hOrrOr ,  appircalion burr iCe candidate should carelulty decide about his/ 

- 	 PRIMARY TEACHERS 
Fir 

or inn saboc' 0 ,  posi or p'eierence of the cenlre of the examination. If a I 
ole 	rd cites lit. 'ames Cl rowe t han one post in TOT/POT or the names of Sebjecl oliered Code I reSet cotoamn no. 12 vi thu uvpli00iioa ---------------------------- - 	1., 	 .r,, , v 	ccc conduced. uubjecl combinationri 

T.ONS 	NE C ,t1..DATES  
'0001cr 	'i u cite ,..urmmueucsnion is recei'ed by the Sasgarhan 

ill 	Plus two) Higher Secondary/ PUC/ Iniermedi0 	I Class XII I 

preceni employer, ,u'llriiuiding the candrdale from appearing in the written 
Physics, Chemistry, Mathematics 	102. 	Pl.ysi 5, Chemistry .  Bolny/Zoolo9y 

1)3. 	ChemIstry. Botany and Zoology 	114 	Physics, ui-wi 'iii, his) her apphcatiorr/ c,cndidature will bereledted. 
on 

Botany and Zoology 
08. 	SsdiatSciences (havingat leasttwosubjectsout of History, Geography, Economics candidates will not be irrlorrned of the result individually for stage 	1 and Pot. Science). aaron but it will be available 04. websile w.kvsangathari,org 0020,01.2004. 18. 	Commetc&Accountancy/Business Studies cr1001 1 1 orders to the selecled candidates will be issued by the Sangath'an, 99. . Oiters ..w'i;cutlian 	may at its drscrarisri recommend higher initIal pay to esceptionatty (2) Graduate degree and eaperiencod candidates. . 	. 

sonic u-i any form will disqualify a candidate, 	 "- . 
01. 	English Uteratufe as one of the main 02. 	Hind) Literature as one of the main 

ai - rs must tend the 'Guidelines' before fitting up the Appl ication Form and must 	- 

- oubjects. 	 sut,jects 
OrcPloisIjry,Botafly end Zootogv ( 	04. 	Physics, Botany and Zoology 

.0 tii lurnishedthereJowQui(bo 
Y 

- 05. 	Physics. Chemistry, Mathematics 	06. 	Physics, Chemistry, Botany/Zoology 
piflor being catted for written examination if 	ew. Applications 

07 	Sanskrjt literature as  one of the main subjects. 
.0 cm rectly and not as per I he 'Guidelines' are liable to be rejected and the 08. 	Studies (having at tenet two subjects out 01 History, Geography, 

-  'ccli ro(ection 	would 	be on the applicant(s). The 	Sangsthan 	wilt not 
Economics  and  Pot, Science), Of whichon 	mast be either Fl istory or Geography. 

- - 
	cr 	claim for such rejection. 	 . 	

- 

39. 	BA.. )Hons.) in History/Geography/Economics/Pot, Science as a major subject. 
,r,aiuuun may take up  the  veril 	lion of eligibility of the candidate at any point ta 	B.ComJ B.Com(Hons,) 

99. 	Others I, ,  or is or after I he complof lb 	 of the formalitIes. if found not elIgIble, the 	0(3) 
, ii :tre shall be summarily rejected. Post Graduate degree 

. an may slits discretion hold re-essminatisn as
, 
 and when necessary. to. English 	 11. Hindi 	 - 12 Physics 

ai'o.'rs received ri timwitl be acknowtedged by returning the setf-sddrissid 13. Eloctronics 	 14. Applied Physics 	 15 Nuclear Physics 
- 	 . sOriched. rim

, 
6, Criistry 	 17. Bio Chemtstry 	 18 Economics 

ow serving in ur.y recognized inSlituliorrf organiztion putonomous2,, 15. Applied Economics 	20. Business Econonrius 	21. Commerce 
uWo0't /State Govtijroly.mderirti9fisn,js) 	ocr.. T2 Malhernalics 	 23. Applied Mathematics 	24 Bo tany 

CiA wilt be paid for appeai -ing in the written'teslsapd IntervIew. 	, 	- 4 
.35 	

' 	 26. LIfe Sc iences 	 27 Bio Sciences 
'3 candidates are liabtolobe posIodanwhere(n tndii'basedupoatheacaices 28cnetics 	 29. Micro BIology 	 30. 8)0 Technology 

in specific region. For teachers of Kendr(ya Vidyalaya(s), servicesare however - 31. Malocutar Biology 	32. Plant Physiology 	33. History 
'a Ole to any establishment of KVS in India or abroad. - 	- 	 - G000raphy 

(lce'/KV$ Rules. 	
enl:tte.dto various allowanceses admissible under the 	EXMiNATlON CENTRE CODE 	FOR STAGE-I EXAMINATION 

candidates will initially be on probation for two yearewhich is ehindabIe'f 'IRongalore. 	01 	 Bhopat 	 02 1 neceSsary. -,Cherrirai 	03 	 Delhi 	 04 
ii uurribor of vacancies for initial posting are available in 	the Vidjibtay"of .,ui','ahati 	05 	 Kolkata 	- 	 06 

-oo:irrri Region, J&K and remote areas of the country. 	- Lucknonv 	 07 	 Mumbai 	 08 
',r for change of place of posting will be entertained. 	c. 	' 	,, 	 , - Ahmadubad 	09 	 1k81)PswiTI.. 	- 	1 Qu-- ,ncnn should ONLY be submItted forthe poet to: 	. Chandiqarh 	11 	 Dehradun 	- 	 1 2 

KENDRIYA VJDYALAYA SANGATHAN Hyderabad 	1 3 	 Jabatpur 	 14  
P.O.BOX 4624, Jsipur 	 1 5 	 Jammu 	 16  

NEW DELHI -110 016 Palna 	 1 7  
- - rio acquired by the candidates should be strictly in accordance'with the 
-..r-t'.norilrcations and candidate should not seek claim of equlvatOnce of their 

with that of a qualifications as asked for. 	" 

0:010 snould not fill in the qualification in the application tornitor which they 
-cd 

 

i n any 011CC eoarnivat.sn o f whsse result are awaited,/ withheld) not 

EXAMINATION CENTRE CODE - 	 FOR STAGE - It EXAMINATION 
Bongo/ore 2 I Bhopat 	• 	 22 
Chonnai 23 Delhi 	 24 
l.uwaluaIi 25 LK.g(iio(a 	 26 - 
I r'c,.nc'w 2 7 Mumbar 	 28 

Continued 



KENDRIYA VIDYALAY'A SANGHATHAN 
id, INSTITUTIONAL AREA, 

SHAHEED JEET SINGH MARG, 
NEW DELHI-110016 

J J. "-14/2003-KVS 
	

u.P.c cli 

Nri: 1 P.1 C',ANF'II\ARjll.\ 

.ddrv' 	DR. thu. Ill/I ,'P\INtK r:lt)uI.ru..\l\:A, 

Area: IH.AI 
- 	 C 

f\t 

e I)IARtH \" Ii 	Pw Code H 

:- INTERVIEW FOR THE POST OF PGT'S / TGTS IN KVS 
fl IA adam 

Amex 
DATED : 10-04-2004 

On the basis of your performance in the 2nd Stage written examination held on 14-15 Feb,204, you are requested to 
.upoar for an interview for the post of PGT / TGT at the place,datand time indicated below 

\CE. KENDRIYA VIDYALAYA 

	

r 	r' 	rj 	 . 	 . . 	- 

NEVV MEHiAuLi ROAD 

	

NEW DELHI - 110067 	
. I 

DATE : 30-04-2004 	TiME 	09.00 AM  

ROLL NO :- 2602090002 	 Photo of Candidate -  Signature of Candidate 

nu are also requested to bong the following documents in original at the time of interview for verification 

Coon of E3acheuor -  biork Sheuts(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in 
pg rag ate. 

V'irute on a sepercie sheet the combination of subjects offered at graduation level and marks secured in each subject in 
each year showing toti markb & percentage. 	 . 

o PGT 

oCopy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned.subject with minimum of 50% marks. 

hi DON FOR POT & TGT 

Proof Of Date Of birth. (Secondaiy/Sr.Secondary certificate issued by Board) 
op.....o;. 	...0inu tRi I C id000uiscu UOiVeiSiUy. 

	

case claiming age relaxation 	 . 
Pequisite certificate for age relaxation as the case may be in respect of SC/ST/OBC/J & K. RESIDENT /Govt servant 

KVS regular employee I Ex--Servicemanl Physically Handicapped. 

Copy of No Objection Certificole from your present Employer,in case you are in job. 
- p 1 hose who belong to SCISTIOBC category will have to produce latest caste certificate obtained in the pescribed format 

from the competent authonties. 
:tw data (5 copies) in the proforma enclosed. 

Jndertakunp in the proforma attached with this letter to the effect that in case of selection you are willing to be posted 
;;here in rudue uncluding the North - east and Jammu & Kashmir Regions. 

csnd;dato . ......o have faried to submit document(s) at the time for Stage (II) Exam held on 14-15th Feb 2004 are 
ro buno on s..of photo copies of the mentioned documents along with originals. 
perr,cuiars stated by you in the application on verification is found incomplete or wrong, if you are found to have 

. 	suprc-sseo arp' material information relevent to the consideration of your case without prejudice to anyother action 
:ur may be taken in consequence thereof, your candidature will be summarily rejected and you will not be interviewed. 

O.i,T;'.CCtCS v - brie coming to attend the interview must satisfy himself/ herself that he/she possess the requisite qualifications 
..s:rheni as our ad; i. Cu 1 3 Se -19 Sep, 2003 in Employment News, as on the last date of submission of application i.e. 

'•i2flQ 

noathan reserves tire right of -PostPoning or deferring the date of interviews for which intimation will be sent to you for 
no claIms wrIt be entertained against carucellation charges of ticket or otheiwise. Also a candidatecalled for interview 

nut aate may have to overstay by not more than one day for which he/she should make arrangements at his/her own 

	

iurrses 	 . 
ravelling Allowances will be paid to you for attending the interview.How ever, only unemplyoed SC/ST candidates will 
id second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence 

rmvrded the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases isto be borne by 
,;-;:nrriates However reimbursement will he restricted to the remaining distance excluding 30 kms both ways. 

Yours faithfully. 

	

Vr 	 (C.D!;ARUlv11AN) 
r 

AS3IC N r CMI1 lONER (ADM & FIN) 



KEN DRIYA VIDYALAVA SANGHATHAN 
18, INSTITUTIONAL AREA, 

SHAHEED JEET SINGHMARG, 

	

NEW DELHI-110016 	
/ J.NO. 1-14/2003-KVS (RPS) 	U.P.0 369 	 DATED :10-04-2004 

t'r3i 	7 Ipu,ct 	. 	7,qjp, 

SUB :- INTERVIEW FOR THE POST OF PGTS / TGT'S IN KVS 
Sir/Madam, 

On the basis of your performance in the 2nd Stage written examination held on 14-15 Feb2004, you are requested to 
appear for an interview for the post of PGT I TGT at the place,date and time indicated below 

	

PLACE :- KENDRIYA VIDYALAVA 	 . 
LU JNU MiUS 

	

NEWMEHRAtJLIRbAD 	 - 

	

NEWDELHI1IO0S7 	 . 
DATE: 30-04-2004 	TIME 	09.00 AM 	 . . 	 . 
ROLL NO :- 2404059002 	 Photo of Candidate Signature of Candidate 

1. You are also requested to bring the following documents in original at .the time of interview for verification 
FOR TGT 

Copy of Bachelors Mark Sheets(ALL 3 YEARS)with minim 
aggregate. 	 um of 50% marks in the concerned subject(s) and also in 

Write on a seperate sheet the combination of subjects offered at graduation level and marks secured in each subject in 
each year showing total marks & percentage. 

FOR PGT 

Copy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% marks. 
COMMON FOR PGT & TGT 

Proof Of Date Of birth. (Secondary/Sr. Secondary certificate issued by Board) 
B.Ed or .  Equivalent qualification from a recognised university. 

(1) In case claiming age relaxation 

Requisite certificate for age relaxation as the case may be in respect of SC/ST/OBC/J & K RESIDENT /Govt servant 
/ KVS regular employee / Ex-Serviceman! Physically Handicapped. 

Copy of No Objection Certificate from your present Employer,in case you are in job. 

Those who belong to SC/ST/aBc category will have to produce latest caste certificate obtained in the pescribed format 
from the competent authorities. 

Bio data (5 copies)-n the proforma enclosed, 

An undertaking in the proforma attached v.'ith this letter to the effect that in case of selection you are willing to be posted 
any where in india including the North - east and Jammu & Kashmir Regions 

The candidates who have failed to submit document(s) at the time for Stage (II) Exam held on 14-1 5th Feb, 2004 are 
required to bring one set of photo copies of the mentioned documents 'along with originals 

2. If any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have 
willfully supressed any material information relevent to the consideration of your case without prejudice to any other action 
that may be taken in conseuence thereof, your candidature will be summarily rejected and you will not be interviewed 
Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualifications 
pescribed as per advt. Dt 13 Sep -19 Sep. 2003 in Employment News, as on the last date of submission of application i e 01.01.2004. 

3 Sangathan rserves the right of postponing or deferring the date of interviews for which intimation will be sent to you for 
which no claims will be entertained against cancellation charges of ticket or otherwise. Also a candidate called for interview 
on the date may have to overstay by not more than one day for which he/she should make arrangements at his/her own expenses, 

4 No Travelling Allowances will be paid to you for attending the, interview. How ever, only unemplyoed SC/ST candidates will 
be paid second class rail fare or bus fare by shortest route from residence to the place of interview and back to residence 
provided the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases is to be borne by 
candidates. However, reimbursement will be restricted to.the remaining'distance excluding'30 kms both ways 

Yours faithfully, 

ENCL (CDHARUMAN) 

	

.- AS ABOVE 	
. 	 ASSISTANT COMMISSIONER (ADM & FIN) 

'ie'•. ........ 	 ., 	 . 



AH E-4P Kupp. 	s-j 'Yo H Pt1H.5 

M.... 	 .,I.t 	................................... 

10 	(Pi9it t 8rT1) 
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. 
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KENDRIYAVIDYALAYASANGHATHAN 
18, INS'TITUTIONAL AREA, 

SHAHEEDJEET SINGH MARG, 
NEW DELHI -110016 

F.N, : 1-1412003-K VS (RPS) 	U.P.0 601 
	

DATED : 1044-2004 

I 

SUB :- INTERVIEW FOR THE POST OF PGTS I TGTS IN KVS 
Sir/Madam 

On the basis of your performance in the 2nd Starje written examination held on 14-15 Feb2004, you are requested to 
Jppear f or an interview for the post of POT / TGT at the placedate and time indicated below :- 

HLACE :- KENDRIYAVIDYALAYA 
LD Jr U. 	US 	 . 

NEW MEHRAULI ROAD 	 - 
NEW DELHI - 4.10067 	

, rli,  DATE30042004 	TIME 	0900 AM 

ROLL NO :- 2601130313 	 Photo of Candidate Signature of Candidate 

1. You are also requested to bring the following documents in original at the time of interview for verification 
FORTGT 	 . 	. 	 . 	. 

Copy of Bachelor's Mark Sheets(ALL 3 YEARS)with minimum of 50% marks in the concerned subject(s) and also in 
aggregate.  
Write on a seperale sheet the combination of subjects offered at graduation level and marks secured in each subject in 
each year showing total marks & percentage. 

FOR POT 
Copy of Master Degree and Mark Sheet (ALL 2 YEARS) in the concerned subject with minimum of 50% mprks. 

COMMON FOR POT & TOT 

Proof Of Date Of birth. (Secondry/Sr.Secondary 'ortiuicate issued by Board) 
/) F? F?dcr F?i ,iv.9knt q 	)ific.qtfrrn frnm q r 	ri.svr u1 niversity. 

In case claiming age relaxation 
Requisite certificate for age relaxation as the case may be in respect of SC/ST/OBCIJ & K RESIDENT/Govt servant 
/ KVS regular employee / Ex-Serviceman/ Physically Handicapped. 

Copy of No Objection Certificate'from your present .Employer,in case you are in' job. 

Those who belong to SC/STIOBC categorywill have to produce latest caste certificate obtained in, the pescribed format 
from the competent authorities. 
[3;o data (5 copies) in the proforma enclosed. 

() An undertaking in the proforma attached with this letter to the effect that in case of selection you are willing to be posted 
any where in india including the North - east and Jammu & Kashmir Regions. 

(k) The candidates who have failed to submit document(s) at the time for Stage (II) Exam held on 14-15th Feb. 2004 are 
required to bring one set of photo copies of the mentioned documents along with originals. 

If any of the particulars stated by you in the application on verification is found incomplete or wrong, if you are found to have 
willfully supressed any material information relevent to the consideration of your case without prejudice to any other action 
that may be taken in consequence thereof, your candidature will be summarily rejected and you will not be interviewed. 
Candidates while coming to attend the interview must satisfy himself / herself that he/she possess the requisite qualification 
pescribed as per advt. 0113 Sep -19 Sep, 2003 in Employment News, as on the last date of submission of application i.e. 
3101 2004. 

Sangathan reserves the right of postponing or deterring the date of interviews for which intimation will be sent to you for 
which no claims will be entertained against cancellation charges of ticket or otherwise.. Also a candidate called for interview 
on the date may have to overstay by not more than one day for'which he/she should make arrangements at his/her own 
expenses. 
No Travelling Allowqnces will be paid to you for attending the interview.How ever, only unemplyoed SC/ST candidates will 
be paid second class rail tare or bus fare by shortest route from residence to the place of interview and back to residence 
provided the distance is exceeding 30 kms both onward and return journey. The first 30 km in both cases is to be borne by 
candidates. However, reimbursement will be restricted to the remaining distance excluding 30 kms both ways. 

ENCL AS ABOVE 

Yours faithfully, 

ç.bHARUMAN) 
ASSISTAN1wCOMMISSIONER (ADM & FIN) 



KENURtYA \/IDYALAYA SANGHA1HAN 
18, lNTITL'IONAL AREA, 

SHAHEED JEET SINGH MARG 

	

,Ji.NO. 1-14/2003-KVS (HES) 
	

U.P,C 515 NEW DELHI - 110016 	
DATLf) :10-04-2004 

• no 	API'T_CiLQi2fiJ1"t 

he.'sJ 

Ciiyf1ow 	Ai ME '. 	 -- 

SUB :- INTERVIEW FOR THE POST OF PGTS I TGT'S IN KVS 

Sir/Madam, 
On the basis of your prfcrriiunCe in the 2nd Stage whiten examination held on 14-15 leb,2004, you ace roqucst€cl to 

appear for an interview for the post of PGT I TGT at tha place,date arid time indicated below 

PLACE - KENDRIYA VDYALAYA 
-- ---Gh3-JNU CAMr'LS 

	

NEW MEHRAULI ROAD 	 i. 	 -4fm r.  
NEW DELiI 110067 

DATE : 30-04-2004 	TIME 	12.00 NOON  

ROLL NO 	2403130035 	 Photo of Candiette Siurivaire of Candidate 

1. You are also requested to bring toe following do:;uments in oiginai at the time of interview foi vrificitiori 
FOR TGT 

Copy of Bachelors Mark Sheets(ALL 3 ''E.-RS)with minimum of 50% iriarks in thc' cur corILl suirloc.Its) :c;d alsi> in 
aggregate. 
Write on a seperate sheet thct cumbinuori nt subjects offered at graduation level uiid ma>ks socwed 	e;icli sublech in 
each year showing total marks & percenlogc. 

FOR PGT 
Cupy of Master De;ue Old Mark Sheet (AL.L 2 YEARS) in the conccrned subject w:th rninriuim of 50'? marks. 

COMMON FOR PGT & TOT 
Proof Of Date 01 birth. (Socondary/Sr.Secondaiy certificate issued by board) 

(3) .Ed or Cqiir;otcr.: 	ccicr1 (rem u ro griscd univcrnity. 	 . 

(1) In case claiming age relaxation 
Requisite certificate for age rc>xation as the case maybe in respect of SC/ST/OBOIJ & 1< RESIDENT /Govt ser/ant 
/ KVS regu)ar6n,)p2.yeo / Ex-Serviceman/ Physically Handicapped. 

(9) Copy of No Objection Cctificate from you piesent Employer,in case you are in jot; 

(it) Those who belong to SC!ST/OBC category will have to produce latest caste certi(iCtu cLto::e3 n toe pusctibed format 
from the competent authorities. 
Bio data (5 copies) in the prufoima enclosed, 

An undertakiny in the croforrira attached w:h this lettero the eflect that in case of seccbo:i yuu are wilting to be ostcd 
any where in india ocluding toe North - east and Jammi &.Kashmir Regons.  
The candidates who have fated to submit dccument(sot the time for Stage (Pt) Exam helo on 14-15th Feb, 2004 are 

required to bring OUC set of pnoto copies ci the mentioned documents along with Cfigrials. 
2. If any of the particulars stared by you in the application onrverification is foufld incomplete or wrong, if you are found to have 

willfully supressed any rtiateriel information releverit to the uonsideration of your case without trcjudiOe to any other action 
that my be taken irr curisequence thereof, your candiLre will be summarily rejectd and you will riot be interviewed. 
Candidates while coming to attend the interview must satisfy himself I herself that he/she possess the requiste qualifications 
pcscribad as per ad'.t Ot 3 Sep - 	Sep. 2003 ir, Emigyment News, as on the last date of suhmrssiOn of appl;cation i.e. 
01.01.2004. 	. . 	 S  • 	 • • 	 • 	 , 	 S  

3 Sangathan reserves :he richt cf postponino br dEferrintm date of intervéws for wruch irt'iiatori will he sent to 'au for 
whicn no claims will be entertained against cancellation cheges of ticket or other-wise Also a car.didarec:ltied for interview 
on the date may hau to cver.stay by rot mo:r. than oneuc'ay for which he/she should make nrrangemonts at hiS/hEr own 
expenses. • 

4 No Travelling Allowances will he paid to you (or aliertding the interview.How ever . cnly uiei:ptyoeci SC/ST cond.dates will 
be paid second class rail fare orbus fare by shortest route from residence to the place of Interview and back to residence 
provided the distance is exceeding 30 kms both onward and return journey. The first SO lrm n octmn oases is to be lomne by 
candidates. However, reimcwsernenl v.1(1 he restricted tàthe remaining distance exc(rdmnq 30 nir5. both ways. 

Yui.ir fsthtufy, 

• 5 1' 

• 	 . S 	 (C (it AI.ttJMAN) 
ASSlST....tiTC LtMMiSSfONlt t;0M V IN) 



KENDRIYA VIDYALAYA 
18, INSTITUTIONAL AREA, 
SHA}iF.ED JEET SINGH MARG, 

NEW DELHI - 110016 

 

941:0 

F.NO. 1-14/2003-XVS (RPs) U.P.0 2239 DATED : 25-03-2004 

 

_____- A t?A J?o• 

t'( 	PUk 	.• 

	

CRi 	 flCOd 1 7i 6 17[f[o 	... 

SUB :- INTERVIEW FOR THE POST OF PRIMARY TEACHER'S IN KVS 

5: c/Madam 

Cn the basis of your performance in the 2nd Stage writtenexamjnatjon held on 14-15 Feb, 
:o., v.-u are reauested to appear for an interview for the post of Primary Teacher at the 
iace,dste and time indicated below :- 

KENORIYA VIDYALAYA, ,3NUCAI4PUS 	. 
NEW MEHRULI ROAD 
NEW DELHI - 110067 	 . 

DATE 16-04-2004 	TIME 09.00 AM 	 :. 
ROLL NO 	2602210142 	

Photo of Candidate Signature of Candidate 
You are also requested to bring the following documents in original at the time of 

zerview for verification 

(a) Proof Of Date' Of birth. (Secondary/Sr.Secondary certificate issued by Board) 

b) Senior Secondary (Class XII) Mark Sheet with minimum of 60% marks. 

(c) J.B.T after Senior Secondary (Class XII) or BEd or B.El.Ed or 	,4r1t- 

Cd) In case claiming age relaxation 

Recuisite certificate for age relaxation ( which ever is applicable ) ( SC/ST/OBC 
J & N RESIDENT IGovt Servant I ((VS regular employee / Ex-Servicernan/ Physically 
Handicapped) 

Copy of No Objection Certificat.e from your present Employer,in case you are in job. 

Those who belong to SC/ST/oBC category will have to produce latest caste certificate 
obtained in the pescribed format frdm the competent authorities. 

Sio data (5 copies) in the proforma enclosed. 

	

r' under 	.r'rT to the eff,-t- .n he w.t}  
case of selection you are willing to be posted any where in india including the 
North - east and Jammu & Kashmir Regions. 

i) The candidates who have failed to submit document(s) at the time for Stage (II) 
Exam held on 14-15th Feb, 2004 are required to bring one set of photo copies of 
the mentioned documents along with originals. 

any Of the particulars stated by you in the application on verification is found 
incomplete or vrong, or if you are found to have willfully supressedaiy material 
information relevant to the considertion of you case without prejudice to 

any ocher action that may be. taken in consequence thereof, your candidature will 
smarilv be rejected and you will not be interviewed. Candidate while coming to 
attend the interview must satisfy himself/herself that he/she possess the requisite 
cualifications pescribed as per adv. Dt 13 Sep -19 Sep. 2003 In Employment News, on 
the last date of submission of applicatjoi i.e. 01.01.2004 

reserves the right of postponing or defering the date of interviewo for 
.'h:ch intimation will be sent to you for which no claims will be entertained against. 
cancellation charges of ticket or otherwise. Also a candidate called for interview 
on t:ne date may have to overstay by not more than one day for which he/she soUld 
make arrangements at his/her own expenses. 

NO Travelling Allowances will be paid to you for attending the interview. How ever, 
unemployed SC/ST candidates will be paid second class rail fare or bus fare from the 
shortest route from Railway Station / Bus Station nearest to their home/place of 
residence or from which they should actually perform the journey for attending the 
±ntervie,, to the place of interviews and back to the same station provided the 
f:rst 30 km in both cases is borne by the candidate. However, reimbursement will be 
restricted to the fare in respect of the balance distance, which should be exceeding 
30 km for cn;sard Journey and also for return journey. 

Yours faithfully 

(C.DHARt.nJ) 
ASS::sTA"r COMMISSIONER (ADM & FIN) 



r.NO. 1-14/UU3-1Ve (PPC) 

KENRI1A VY!WTh SANGHATM 
18, INTITTIOAL ARE 
1AItID J2T 91MOR MARC, 

NaN DZLUI - 11006 

U.P.0 	668. flATED 1 25-03.2004 

fl 	. 

— 	 : 

l;c 	.mtf 	lb. 	t 

Ii 	F 	r 
. _ . 	.. 	.. 	— .._A.. 

Otlt 	 rrRvxaw POR T149 POOP OP Pn1iUY TXAOHaj4g IN KV9 

sir/Madam, 

On the bacit of your performance in the 2nd Stage written examination held on 14-15 Feb, 
2004 you are requected to appear Icu: all interview for eho post of Primary Teacher at the 

?LAC :- KENPRIYh VIDYALAYA, JNtI CNIPL'S 
NEW MaRRJWLI ROAD 
NW DELHI - 110067 

 
DATE 16 04 2004 	TIME 09.00 AM 
ROtiZj NO 	2402210385 	

PhotcI of Candidate Signature of Candidate 
YOU are also requested to bring the fo)]owing documente in original at the time of 
ittvlw for verifirat-ini, 

(a) Proof Of Date Of birth. (Seconda1y/.cr.seconary certificate isnued by Doard) 

(hI senior facondary (CJas XII) tark heet with minimum of 50% mark. 

IT.B.T after Senior Secondary (Clasf7 X13.) or Th.d or B.El.Ed or Equivalent. 

Iii case camJng age 

Requioite certificate for oge r:laaeion ( which over io applicablo 
) I Sc/S/o:c J t X 

VSDP.NT /Oovt. Ocrvont. / KVC rculor employee / Ex Ccrvicernen/ Physically 
Ilandicapped) 

(a) Copy of No Objection Certificate from your present Employer,in case you are in job, 
(f) Thoca whc, belong to Oc/OT/oaC category will hvo to produce iatat canto certiEicte 

	

obtained in the paenrih 	fornmt from the competent &uthoritieo, 
Ig) Rn 	(c .npic.o) In the 	ofortna enclosed. 

ta) An unciercg to ene effect n the poforma attached with thio letter that in 
Cbe of calect.ion you are wil) 

log to he posted any where in india including the 
North - eaef and Jammu & KashmiL- P.egionc. 

(1) The Candidates who have fej,le(1 10 submit dOcument(e) at the time for 6togo (hf 
F.am held on 14-15th Feb, 2004 era required to bring one cet of photo copieo o 
the mentioned documents along 'Ith originals. 

If any of th particulars stated by you in the application on verificaticn Jo found 
incomplete or wrong, or if you 

are found to have willfully auplonood any. material 
information relevant to the consideration of your cacbc without prejudicc to 
any vther action that may be 	in consequence thereof, your ocodidaturo will ummarily be teaot, 	and you will not he interviewed Candidate whfl nc,inJn 	, 
attend the interview must aetisry himself/herself that he/ahc posacas thc rcqui si tc 
qualifications pascribed as Per ad. DC 13 Sep -19 Sep. 2001 in Rinp)oyinent 	Ot) the leet data of submission of apphicatio i.e. 01.01.2004. 

Sangathan reserves the right of rostponiog or deferlg the data of interviews for 
which intimation will be cent to ycu for which no claims wi) I be entertained against 
cancellation charges of ticket or ctherwjse. 

Also a cndIcIate ce3)e4 for intervew on th date may have to ovaretay h not more than one day for which he/eha ahould 
m5ke arrangements at his/her own eYpenses. 

'. No Trawehlig Allowances will be p3id to you for attondinq the interview. How evar, 
unemployed SC/or cancidctec 

will bt paid oscond cmos rail fare or buo f3ro from tie 0rtept 	O't 	r,'m 05 I,,5y fteior1 / hue Gttin nearest to th e ir home/place of reaidcncc or from vhirh they ehou 	actually perform the 3ourney for attending t(- 
ntar'jew, to the p)occ of lnto-vjCws and back to the acme m to t-Jon provided thr first 30 km in both omeec Ic borne iv the candjdt. Howcvor, reimbursement will ha restricted to the fare in roopoct E the hslacc dltcc, which should be e:ceeding ?0 km for onwar.d jouL1b5' and a2o fer return journey. 

Yours faithfully 

ENCL :- AS ABOVE 

ASgm3p CO1I*6xg9XoN 	(suu ' 



KE])RT?A VDYAAYA 
1$ ITITUTIO1xL \RE, 

S}I7U!EED JEET SINGH UhRG, 
14E DELHI - 11006 

I 

 t? 
D7TED 	25-03-2004 

' 

. T 
i.NO 1-14/2003-K'S 	(RPS) 

- L'1tiXA_c_. 
t 

POST OF PRIMARY TEACHER'S IN XVS (,: 	•kr 	. 	'. 	52 	
• 	 • 

S 

• 3ir/Madarn, '•': 	S 	
S 

. •. ofl the basis .f your performance in the 2nd Stage wr±l:Len examination held on 14-15 Feb, 
200 	you ae 'eque.stéd to appear for an interview for the post of Prinary Teacher at the 
nlace,date and ti:• .indicat€d bc10-  __,t 	.-- ----- 	 -. n------_-_____, 	.5 -5-. 	e_•___. - —°LjCE 	iE1WR

-5
ii 	 .DALAA JNU C1Ni 	 . 

J 1'NEW MEHPZUIJI ROAD 
NE'I DELStI - 110067 

	

.;DATE 23-04-2004. 	TXME £09.00AM  

ROLL NO 
- 2702710294 	 hoto of Condid,tc' , gnat ur ' of Ca i dit 

I. You are also requested to brihg the following 1ocumcnts in original, at the time of 
• 	interview for verification. : - 	,. 

-(a) Proof Of Date Of, birth. (Second ary./Sr. Seconda.ry certificate issued by Eoard) 

(b) Senior Secondary. (Ciut.; XII) i4ark Sheet with r .n.i 4un of 502  

(C) JR.T after. Senior Secondary (Class XII) o;: 13.:d or B.E1.Ed or Equivalent. 
'In case claiming age.relaxation 	 .' 
Requisite c'rtificate for age lelaxatiol ( ..ih h ever is ap - licaoie ) ' SC/ST/OC 
J ( 1< RmsinrNT /Qovt 	cVant / i(\t 	PtJUlrU Hil) ic' er / t'\ fi1r fl/Physically 
Handicapped) 	S 	 S 

Copy of No Objectiot Ccrt4ficate from your prnariL Employer, in case you are in job. 
• 	(f) Those who belong' to SC/ST/CBC category will ha'e to produce latest: caste certificate 

obtained in the pescr,bed format from the comrtent authoi- ±t:ieu. 
(g) ]3io 'th-tta (5 copied) in the p .fo -ina inclor,:d 

(h). Ar uadertakiria to the effent in th' 	rofr.i-ma 	ar-h 	t-h t - i - 

• 

	

	case of sc'lection you are wi lJ.i.nj cc he cater, any where ).n mdi a i;ci :diny the 
Horth - east and ..Thmni. & Ksh:ni r Regions. 

(i) The candidates who have failed to submit: iurnt (s) at the time for stage (II) 
Exam held on 14-5th Feb, 2004 are required t:c: 'ring one set of photo cor.ies  of 
the mentioned documents along with o.ri , .i.n.:ils. 

If any of the particu),ar stated by you in the aprication on verification is' found 
incomplete or wrong, or if you arc f.ound to havo wJ.11fully supressec 	' an material 
informatIon relevent to the' consideration of your :asc without prejudice to 
any other action that may he taken in consequen.c thereof, your candidature will 
summarily be'rejectcd and you will not be inter -.'iewed. Candidate while 	miig to 
attnrl t-he intervicwrnust satisfy himself/herself that he/she possess the requisite 
qualifications pescrihed as 'per adv. Dt 13 Sep - 	Sep, 2003 in Empi.ovTnei't News, on 
the. last' date, of submission 'of appl.icti.on i.e. 01 .01.2004.. 
Sangathan reserves the' right of postponirq or defering the date of interviews for 

• which'intirntionWillbe sent to you for which no claims will be entertained against 
S  cancellation charges;of ticket or otherwise. Also a candidate callcd for interview 
on the'ate mayhave to overstay by not more than one day for which he/she should 
make arrangements at' his/her own expenses. 

Do Travelling Allowances wilihe paid to you for attendirg the i,ntrview, flow ever, 
unemployed SC/S'f candidates will he paid second class rail' fare or bus fare from the 

_-sho'test route from . Railway Station / Bus Station nearest tc their tome/place of 
Yn ne 11-110yi4c)'"t" 	ria j'l 	.) dL.e u.1.0 t'e 
iter4ew4 ,to' the "place of interv.cws and bac, 	the sam" station providec the . 5' 'fir 
	0kmin"1 boh."cases is borne by the 	 t.c, riowever, reimbursement' will be 

restricted tothe fa'e in respect of the balance distance, which should he exceeding 



INDRIYA VIDYALAYA SANGATHAN 
SILCHAR ,  REGION 

hospital Roaki, Silchar 789.,O1 District Cachar, Assam 
PhoneNo. . 03842 - 234154 /234009 (Fax) 

2-16/ ( PGT ( HiVS(SR)/2OO4-O5/ 2_O 5''( 	Dated
02,03.05 

UBJECT: OFFER OF PRO VISIONAL APPOINTMENT ON CONTRA CT TO THE POST OF 

PGT (FIIsTORY) 

With reference to his/her application for the above posi4I -##Shri GYANESIZAR 

JHh 	is 
ereby informed that he/she has been selected- for, appointment on provisional basis against the post 
F PGT (HxsoRi) 	in the Kendriya Vidyalaya Sangathan in the pay scale of 
S . 6500-200-10500 	 and posted atKVidya1aya 

ONGCAGARTALA,___ TRIPUR He/She will draw allowances and olherenefits in 
idition to his/her pay at rates as admissible to the Kendriya Vldva!a\ a Sangathan employees This 
ffer of appointment is subject to the candidate being declared fit for the post of 
?GT(STORY) by a Civil Surgeon. This provisional appointment of 

GYAN}AR JHA in the post of 
PGT(STORY). ;____ -  is subject to the outcome of a report./conclusionl 
commendations/findings of the enquiry committee set up with the approval of Competent 
uthority to conduct detailed enquiry intothe procedure adopted by Kendriya Vidyalaya Sangathan 
r selection of candidates for teachers by employing private agency and give, inter-alia report! 

Dnclusionlrecommendationlfindings to ascertain as to whether any candidate has received any un-
ue advantage by virtue of proqedure adopted by KendriyaVidyalaya Sangathan for the selection 
ad recruitment of, teachers for the year 2004-O5i 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
port whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
'ill not confer any right for regularization, seniority etc. except in accordance with the terms and 
L)flditiOnS herein. - 

In case before completion of the said enquiry, the period of one year expires this provisional 
ppointment may be renewed by the offeree and the discretion to continue purely vests with the 
fierce. 

Coiltd.  

-c-_ 
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[2] . 

Incase. the enquiry Committee upholds his/her selection, the presentrovi onal 
appointment viJl be deemed as appointment letter on regular basis w.e.f. the date ofoi ag of 
lie appointee. 

i 	die enquiry cumnuce gives a reporticonclusion/ rceommendations/ findings that 
is, 	:ciccu has not been .:rr ed out inccordancc with the selection procedure. then the 

he withdrirt, 	I lowever, he/she will he given relaxation of one year's age 
ad v 1e deemed eligible In participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.l'. the date of joining for a period of two years which may be extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

If the candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment. If however, she is preant of twelve weeks standing or 
more at the tune of acceptancc of appointment as a result of medical test, she will be 46Mtd 
temporarily unfit and the offer of apporntment would be treated as withdrawn for the pèient 
However, her appointment would be kept in abeyance until her confuiiIient is ovpr or 
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six 
weeks after the date of dellvLry and her appointment would be subjeto production of 
Medical Fitticss Certificate from a Civil Surgeon She would in4i9te 'Mi'éh her delivery is 
expected and also should indicate the date ofdehvery soon after it has taken place In case, the 
candidate fails to comply with these instructions her candidattirdwould'ji5t 1è Zonsideredafid 
no l'urther correspondence ill be entertained in this regard from her On productionof, 
medical I itness certificate, she will be appointed to the same post 	 4 

No TA will be admissible for first joiningthe Sangathan as 	PGT(HISTORY) 	. 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appointing authority however, reserves the right, to terminate the. 
services of the appointee before expiry of the stipulated period of notice by making panéit 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portiOn 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kcndriya Vidyalayas as amended from time to time. Since for 
Kendriya \'idvalaya Sangathan Employees, Welfare Scheme has been introduced with effççt 
from 1 4 2002 joining the above scheme is compulsory 

'The appointment is provisional as stipulated in Para-1 and is subject to the Schëd1fl.& 
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the 

Contd. Page. 3 
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....-verification reveals that the claim to belong to SC or ST or OBC as the case may be is false, 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such ftiiiher action as may he taken under the provisions of the Indian Penal Code 
for production ol' ImIse certificate". 

/7. 	In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer bf appointment the Courts of 

Delhi alOne shall have jurisdiction. 

' 

• 	 i'.. 

8. 	If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya 'mentioned overleaf. Necessary proforma for the, purpose in forms are enclosed 
herewith which should 'besubmitted to the concerned Principa1, after getting the same duly 
completed in all respects This acceptance should 'reach the undersigned in any case by .  

13.03.05 If the offer is not acceptedby the said date or 4eraccepance if the 

appoin'tee does not report for duty at the above named Kendriyá'Vi'dyalaya b' 
23.03.05 , this offer of appomtment will automatically stand cancelled and no 
further correspondence will be entertained from' him/her.  

; Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services 	 r 

10 He/She will not request for transfer within 03 years of initial apó4tnent, if this offer4.   of 
provisional appointment is deemed as regular appointmentHe/SbeIS liable to be 
transferred anywhere in India 

11. 	
j•f 

He/She will be eligible for the New Restructured befiñe"d tofiffiNtion'pension system 
only as circulated by KVS(HQRS) Vide circular No. F.2-1 7/200304/KVS(BUdget) dated 08/ 
I2 03 200&and F 2l7/2003-04/KVS(Budget)latcd 24 12 2004 

(DR. E. PRABHKAR) 
ASSISTANT COMMISSIONER.. 

Enc, 'As above 

'jGYANESFAR JHA 

Qr. No.111/10, Sainik_choo1 1aiya 

P.O. - Tilaiya Dam— 825413 

Djst,..Koderina (Jharkhand) 

Contd. Pag&., 
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- 	
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.nt. 
accepts the .iifer of a 

pointment he/she should be relieved immediately with the instructions to join his/her new post 
under Intimation to the Sangathan. If the appointee is not working atpresent in his Vidyalaya, 
this nicniorandL1111 may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2. The Principal,.Kendya Vidyalaya - 
The date of joining of the candidate may be 'ntmiated to this oflicc immediately after tie 
candidate reports for. duty In case he/she does not join by the stipulated 4ate ç  This office should be informed telegraph i cal ly.This appointment is further subject to production of certificates etc as per Article 49 (1) of Education Code for Kendriya Vidalayas The candidatc be allowed to j o i n his/her duties only, after verification of original certificates, and on submissioii of requisite torms/statements duly completed in all respects Those appoite under SC/ST or OBC quota may be allowed'to jom duties only, on próaubtio&of ori?nal certificate mentioned in para 6 of the order Theyhre aIso'iequestd 	hé'kthe certificates in respect of the qualifications of the appointee enp1ye thidatisf' themselves 
that the appointee possess requisite qualification for the post hWSêisj)poiijted to The 
Pnncmpal/In-charge Pnncipal will certif,' on the joining repoft itselfr gilig luslher satisfaction 

1 about the certificate produced 	 - 	•.. 
3 	The Dy Commissioner (Admn), KVS(HQ), New Delhi, for mformatioi 

ni 

/ 
- 	 • '• 	

• 	 ASSISTANT COMMiSSIONER 

Li 	k001  

5\J  

	

( 	• •••. 	•. •..'•) 	 -..• 

I. 	The Principal, Kendriya Vidyalaya Incase' 



• 	 ...•. '. '- 	 ..._ 	 - 	 . 

KENDRIYA VIDYALAYA SANGATHAN 
SILCHAR REGION 

Hospital Road, Si/char 788 001. District Cachar, Assaiii. 
Phone No. : 03842 - 234154 / 234009 (Fax) 

16/ ( PGT 	)/KVS(SR)/2004-05/ 	1 	1 	1)ated .; 

SUBJECT 

	

	OFFER OF PRO VISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 

FGT (C'Is'y)  

!.!flCc to 	pThcaicn br tf.: :o':e po 	SL . 
... . 

icrCb\ informed that he/she has been selected ir appointment on provisionai tiSiS agaiftsl the pn: 
UI 	 iL in the Kendriva Vidyalaya Sangathan in the pay scale,o 

2220- 1 	and posted at Kendriva Vidyalayn 
/a 1.2 as h a har, T i ,  i .'ura 	 . He/She will draw allowances and other benefits 

addition to his/her pa' at rates as admissible to the Kendriya Vidvalaya Sangathan employees. Thi 
oiler of appointment is subject to the candidate being declared iii fo ih.e.pdst of 

be a Civil Surgeon. This provisioal áOiñtnnt of 
Shri./Smt...Kum.samn Das Thrja1 	 irithepostoi 
?G?(Chernj st ry) . is subject to the outcome of a report/conclusioni 

recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusion/recornmendation/findings to ascertain as to whether any candidate has received any un- 
due advantage by virtue of ptocedure adopted by KcndriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a perh of one year or conclusion Of enc]uir: dying ii 
report whichever is earlier. It is clarified that thr prov)sional appoilltment i .'urck' tcniporai and 

ill not conler any right for regularization. seniouile etc. except in accordance with the terms and 
conditions herein. 

in case he1ire completion of the said enquire, the period of one year e\p;res tNs proviSorne 

	

appontmcnt ina he renewed be the oIfrcc 	he discretion to cOfltmuc flOICi\ \ 
olleree. 



t2 

In case, the enquiry Commlttee - upholdshis/her selection, the present provl3ldnal\ 
appointment will be deemed as appointment letter on regular basis w.e.f. the date ofjoining of 
the apo.intee. 

In ase the enquiry committee gives a report/conclusjopj reconmiendations/ findings that 
his/her selection has not been carried out in accordance with the selection procedure, then the 
present otTer will be withdrawn.. However, he/she will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.ff, the date ofjoining for a period of two years which may be extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

2. 	1 	candidate is a \voan,she should certify that she is not in tic fimilv av at the time 
a! a' •n at the appunitment If h avcvcr. she is oiegnant of t'.c!vc '.vcks standin ( more ai hc lime of'acccptance of appointment as a result of medical test, she will be declared 
tcrnporarv unfit and the offer of appointment would be treated as withdrawn for the present. 
Howevc. her apointrnent would be kept in abeyance until her confinement is overor 
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six 
weeks afcr the date of dlivcry and her appointment would be iubjeçt t6prod'iótion of 
Medical Fitness Certificate from a Civil Surgeon. She would indicate when.her delivery is 
expected and also should indicate the date of delivery soon after it has taken place. In case, the 
candidatL tails to comply with these instructions her candidature would not be considered and 
no furthcr correspondence will be entertained in this regard from her On production of 
medical fitness certificate, she will be appointed to the same post.: . 

3. 	No 'IA will be admissible for, first joining the Sangathan as PG'. (C1zez st ry.) 
4 	Durmg the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee aretermjnable by one month's notice on either side without any reason being 
assigned, therefor. The appointing authority, however, reserves the right to terminate the 
Services oi the appointee before expiry of the stipulated period of notic,e by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditjots of service governing the appointnierit are same as laid down 
a the l.ducatjoii Code for Kendriya Vidyalavas as amended from time to time. Since for 

Kendriya Vidvalava Sangathaim Employees, Welfare Scheme has been introduced with cfThct 
from 1 .4.2002 loining the above scheme is compulsory. 

"Ihe appointment is provisional as stipulated in Para- I and is subject to the Schedule 
Caste Tribe ccrtilicatc/QBC Certificate being verified through the proper channel and if th 

Conid. Page. 3 
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verification réáls that the claim to belong to SC or ST or OBC as the case may be, is false, 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his'! 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should he submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

If the (dr is not accepted by the said date or after acceptance if the 
appentee does ;;ot 	pc: iui duty at the above named Kendri a \7 idyaiaya by 

this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from himlher. 

Suppression of any information will be considered a major offence for which the 
punishment may extemid to dismissal from the services. 

He/She will not request for transfer within 03 years of initial appointment, if this offer of 
provisional appointment is deemed as regular appointment. He/She is liable to  be 
transferred anywhere in India. 

He/She will be eligible for the New Restructured Defined contribiijthi pnsion system 
only as circulatedby KVS(HQRS) \ide circular No. F. 2-17!2003-04/KVS(Budget) dated 08/ 
12.03.2004 and F.2- 1 7/2003-04/K VS(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER, 

End: As above 

puran Des .arja1, 

.J'.Yfa7lL;'pUr 

I 	7 On 72 	1 1 r z 

27u Lthe, 	1rtj.J' ''çer, 

J'i.. -•'->',,- 

Contd, Page. 4 
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I: The Principal, Kendriya Vidyalaya 	. 	 - ,Mn cae Sh./Smt. 
Km. 	 accepts the offer of a 
pointrnent he/she should be relieved immediately with the instructions tojoinhis/her new post 
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. . . .. 

2. 	The Principal, Kendriya Vidyalaya Kai1ahahar, Tripra . ..: 
Ti c  dac oc. joining of the candidate may he intimated to this office immediately after the 
cIiu1ic ::pors ibr duty. In case lie/she dues not join h 	nc stipulated date, this of 11cc 

.c :L.)rcci tCiCrapiuicaily. this appointment is urtncr sulject to production ol 
ccffl'icatcs etc as per Article 49 (1) of Education Code for Kendriyá.Vidyalayas. The 
c;ice bc aflmved to join his/her duties only after verification of original ceriifictes, and 
Ofl.2nhiS5Ot of requisite forms/statements duly completed in all respects. ..Those appOinted 
n:cr SCr1 '.r OBC quota may be allowed to join duties only on produôtion of original 

certit'icaic rneuioned in para 6 of the order.. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and atisfy themselves 
that the appointee possess requisite qualification for the post he/she i.,sappointed to. The 
P1 ii p.il/in chcuge Pi incipal Nvili certify on the ioirnng report itself reg.ardnJusiher satisfaction 
aboi' the certlfcatL produced 

Il 
3 	1 he Dy oinimssioner (Adinn), KVS(HQ), New Delhi, for infoa*io 	- ............................................. 

	
.. S 

- 	 . 	 I 

- 

.. ... .5 	 . 	 . . ASSISTANr.CQMMJSSIOM,R. 

IN 



• 	 . SIL(FLkR REGION 

O.O2.20O5. 
F .16/ C 	•. )/KVS(SR)/2004-05/ 	 . 0 	Datcd• . 

113 JECT '. OFFER OF PRO VISIONAL APPOINTMENT ON CONTRA CT TO THE POST OF 
P.G.T. ECONOMICS - 

. 

 

With rcfcrcncc to his/hcr application for the above post Smt.fKm./Shri D,ePtL 8&z'. 

is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
POT. (Ec(Dioa) . 	 . 

of _. 	 ..: 	. 	in the Kenya.idyaayaS .angathai in the.pay..ce.•, 

Rs 6,500 200 10,500/— 	 and posted at Kendriya Vidyalaya 

No 2 ,Ag&r1a, TripUr 	He/She will draw allowances and other benefits in 
additidf 1to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees This 
offer df appointment is subject to the candidate being declared fit for the post of 
PGT( Eccoic) 	 - by a Civil Surgeon This provisional appointment of 

D 	ti Sharn 	.............. 	. .. 

	 .. 

Shri /Smt /Kum 	eep 	 in the post of 
.. .. 	 . 

PCT .(Ectncm1cB) 	 is subject to the outcome of a f0porvicon6lusion! 
rècnm'ndations/findings of the enquiry committeet up: witWithè: approval, of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
fbr selection of candidates for Icachers by employing private' agency arid give, inier-alia. report/. 
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of tcachers for the year 2004-05. 

This pros isional appointment is for a period of one year or conclusion of enquiry giving its 
•cport whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
.vill not èonfer any right for regularization, seniority etc. except in accordance with the terms and 
;onditions herein. 

In case heforc completion of the said enquiry, the period of one year expires this provisional 
.ppointment may be rcncwcd by the olfcrce and the discretion to continue purely vests with the 
)iicrec. 
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In case, thc enquiry 
Committee upholds his/her selection, the present provisional 

 of 

4pointment. will be deemed as appointment letter on regular basis w.e.f. the d4te ofjoining 

the appointee. 	 S  
rmmitte gives areportJcOflclUslOfl1' recommendatb0n findings that 

his/her selectienhias not oeen carrlea out in atoordan(M wIth *4I' 	'1$withçn the 

present offer will be withdrawn. HowèVerhe/S will 
be given relaxatiOn of one year s 

and vill be deemed eligible to participate in the next selection process thereafter 
In case the enquiry committee upholds his/her se1ectio1, he/she will be on probation 

.w.ef.411c date of joining for a period oftWP years which may .  be  extendecI. Upoi successful 
n as per Kendriya Vidyaiaya 

UA 
....................................................................................• 

2. 	If the candidate is a woman, she should certify that se inot n iiiè fathilaYelime 

of acceptance of the appointment. If however, she is pregnn of twelve 
weeks standi iig or 

more attlic time of acceptance of appointflicnt as a result of medical test, she will bedeclared 
temporal I) unfit and the offer of appointment would be treated as withdrawn 

for the present 

nnnintnient would be kept in abeyance until her confinement js over or -j,. 	•-• 	-: 	 ;A dv 

• .......-. 
eoilUhthlWl cds1qu1ry wcJ3Cver s eani 	- 	- 
weeks after the date of delivery and her,.appOlfltmflt oufd be Mubjt 

Medical Fitness Certificate from a Civil Surgeon She would indicate whenhefdellvei3' Is 

expected and also should indicate the date of delivery soon after it has taken place in case, the 
candidate fails to comply with these instructiOnS her candidature would not be considered and 
no further correspondence will be entertained in this regrd from her On produdtiOfl of 

mLdILal fitness certificate, she will be appointed to the same post 

3 	No TA will be amnissiblc for first joining the Sangathan 

1 	
Dui ing the pi ovisional appointment and thereafter, until he/she is confirmed the servIces 

ol thL appomflteC arc terminable by 
one month s notice on either side without any reason being 

assigned therefom The 
appointing authority however, reserves the right to terminate the 

SC! VILL' of the appointee before expiry of the stipulated period of notice by making payment 

of sum equivalent to the pay and allowances for the period of 
notice or the unexpired portion 

thcreol. 	
. 	 .. 	. 	. - 	........ 	.-. 

5: 
Other terms and conditions of service governing the appointment are same as laid down 

in the Education Code for Kendriya Vidyalayas as amended from time to time Since for 
Kudriya Vidyala) a Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1 4 2002 joirung the above scheme is compulsory 

6. 	
"Ihe appointment is provisional as stipulated in Para-1 and is subject to the,SchedUlC 

Casteifr-ihC ccrtificate/OBC Certificate being verified through the proper channel and if the 
Contd. Page. 3 



./, 	. 	 [3] 	... 

, 	 . 	 . 	
0 	 ••• 	• 	 . 	. 	 . 

L $$ir9ffi;MH 	 tt•I!$P 	P4Dt tfl H1E1ftøti 	ft' T vr O1C n thc 	mY h€i is.fui1se 
the ervices will be terminated forthwith without assigning any further reasOnS and without 
prejudice to such further action as mayc taken under the provisions of the Indian Penal Code 
:frdigjon of falsecertificate". 

In ease of any dispute or claim against the Keñdriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing  from this offer of appointment the Courts of 

Delhi alone shall have jurisdiction. 	. 

8. 	If he/she, accepts tliepffer on the terms and conditions stipulated he/she would send his/ 
kói' uøits3 trn 	thlm 	mi 	IIflrthI m..wIjci4II1 rniøJoIfl sh K.ndritl 

Vidyalaya mentioned overleaf Necessary proforma for ?the  purpose in forms are enclosed 

herewith which should be submitted to the oncemed Principal, after getting the same duly 
completed in all respects This acceptance should reach the undersigned in any case by 

14Q225 	If the offer is not accepted by the said date oi a 4 tcr acceptance if the 
appointee does not rport for duty at the above named Kendriya Vidyalaya by 

24''2O95 	, 
this offer of appomtmnt1y1ll automatically stand cancelled,and no 

further correspondence 41 11 be entertained fron him/her 
4 

9 	Suppression of any information will be considered a major offence for which the 

punishment may extend to dismissal from the servce )s 

I 0;He/She will not request for transfer within 03 years of initial appointient, if this offer of 
provisional appointment is deemed as regular. appointment He/She is liable to be 

transferred anywherein India 

11 He/She will be eligible for the New Restructired Defined contribution pension system 
only as circulated by. KVS(I-IQRS) Vide circular No F 2-1 dated 08/ 
1203 2004 and f17/2003-04fKVS(Budget) dated 24 12 2004 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

iThcl As above 

-' 	1Ptk ,Lc--------- 

ipur 	thigi. 

Pin 3O2O15 
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41  (3 
N 	 \)'ALAA SANGATHAN U 	\.  

SILCHAR REGION 

Hospilal Road, Silchar 788 001. District Cachar, Assam. 
flL..... Al- (12QA_ )td!cA/4flno/Rny) 

IUJ1i 
 

F.2-16/( TGT )/KVS(SR)/2004-05/ 	gSO 	Dated 

SUBJECT : OFFER OF PROViSIONAL APPOINTMENT ON CONTRACT TO THE POST OF 
T.G.T.(Sa*skrit)o  

With reference to hisTher apphcation forthe above post Srnt./Km./Shri  

Tripathi . 	--.-.-.. 	. 	. - _ 	_- _ iS 

iherebyf  informedthat he/she has beense1ecte4 br appomtipent'on provisional basis againstthe post 
of TGT __(Sanskrit) ____' 	-. 

_ni; ,..d i 
Rs. 	5500__ •- .__ 175 ____ 

N9.1  , _ Agart1a_(T ipura) 	He/She will draw allowancsand other benefits in 
addition to hifher payat rates as admisible tc; th Kridria 	 lh 	ple 	Thsd' 
of &r of aoinunèit is subject to'the cardidat 'bing It  
TGT_(Sanskri_ 	I_I 	

Ci''il SirgeMi t Jp 	J o?inVni " 

Zj -' 

Shri /SmtfKum 	chand.raMaUli___Tripathi_____ 	in the postof 
- 	' 	'r 	ii 	e 	 j 

TGT (Sanskrit 	- ________4____ is subject to the outcome of a rortJc6nclusion/ 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority 6conduct detailed enquirintothe podedre'apted by Kentdiya Vidyalaya SanatHan'' 
forselection of candidates for teacheFsby empioyinpM'afe agenc andi ,inter-alia reot/ 
conclusion/recommendation/findings i 	 'any 	didaiêbacéi'ed h' Lfl- 

c.. 
due advantage by virtue of procedure adopted b KcndriyaVidyalaya Saiigathan forthé election 
and recruitment of teachers for the year 2004-05. 	 . .•• 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is.purely , temporary and 
will not confer any right br regularization, seniority etc. except in accordance with the :th1s  and 
conditions herein. 

In case before completion of the said enquiry, the period of One year expires this provisional 
appointment may be renewed by the offeree and the discretion to continue purely vests with the 
offeree. . 

Contd. Page. 2 



): 

In. cise. the cnquirv 
i' 

('mmitt'e uho1ds his/her selection, the present provisional 
aptml1:nlerlt 	ii he tecd s fl( 'I 	flIffl letter on reula ha;is we. l the (Ii1I Ul()i ning of 

the appointee. 
In cise the en.:luiry comm Uce gi\ Cs a report/conci u;io i' rcconmendations/ findings that 

his/her selection has Ioi been carried out in accordance with the selection procedure, then the 
present oftr will he withdrawn. I towever, he/she will he given relaxation of one ycars age 
and will he. deemed eligible tu participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will he on probation 
w.e.f the date ofjoining for a period of two years which may be extended. Upon successful 

tcompletion of probation he/she will be• confiñnèd in iTher kédriya Vidyalaya 
Jngatki1 Tulcs .pn the availability 9f permanentycaicies. ,. 

	

2. 	if th candidate is a woman, she should certif' that she is not in the family way at the time 
of acceptance of the appOifltiTleflt. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she wilI'be declared 

q 	 t 
However, her appointment would be kept inàbeyance until her coififlement is: over or 
conclusion of enquiry whichever is eat licr She would get herself medically rexamined six 
'.veeks after the date of delivery and her appóintñieñt woulJ be sübjtt prduction of 
Medical Fitness Certificate from a Civil Surgeon She would indicate when her delivery is 
expethd and also should tialicate thc date of delivery soon aftetits:(ktfl place in case lhc 
candidate fails to comply with thcsc instructions her candidature qiid ot be considered and 
no further correspondence will he entertained an this regard 1ôrn1er On production of 

medical fitness cci tificaic she will he appointed to the sainpd - 

	

3 	NoTA wi 1 l h admissihic br lust oinin 

	

1gtheSangathan a 	TGT (Snskxit). 

	

4. 	During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminablehy one month's notide on either side without any reason being 
assigned. thercfor. The appointing authority, however, reserves the right to terminate the 
sei•viccS ol the appointee beFore expiry of the stipulated period of notice by making payment 
of sum equi-valcnt to the pay and allowances For the period of notice or the unexpired portion 
therco 1. 

	

S. 	Other terms and conditions of service governing lìe appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since For 
Kendriya Vidyalaya Sangathan Fmpl.oyees, Welfare Scheme has been introduced with effect 
from I.4.2002joiningthe above scheme is compulsory'. 

	

6. 	11hc appoi ifimeni is pi'ocisional as stipulated in Para- I and is subect to the Schedule 
CastciFribc certi lic.aic/OBC Certificate being verified through the proper channel and if the 
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verificatiqn reveals that the claim to belong to SC or ST or OBC as the case may be, is fai 'e, 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". - 

In case of any dispute or claim against the Kendriya Vidyalya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts ol' 
L)elhi alone shall have jurisdiction. 

Ifhe/she accepts the oiler on the terms and conditions stipulated he/she woulJ s'nd his" 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriva 
Vidyalaya inenl.ipned overleaf. Necessq,ryproforma for the purpose in forms are enclosed 

.4 	, 	herewith which shou'd be submitted to Lhe concerned Puncipal, after getting the same duly 
ompleted in all respects. This àceptaiice s 	leach the undersigned in-  any case by 

	

15..02-.2005 	. If the offer is not accepted by thesaid date or after acceptance if the 
appointee does not report for duty at the above named Kendriya Vidyalaya by 

	

25...02."2 005 	this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

He/She will not request for transfer within 03 years of initial,app,ointment, if this offer of 
provisional appointment is deemed as regular appointment. He/She Is liable to be 
transferred anywhere in India 

11 He/She will be eligible for the New Restruct9red Defined eontiibution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003.041KVS(Budget) dated 08/ 
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004. 

(DR. E. PRABEAKAR) 
ASSISTANT COMMISSIONER. 

. 	As above - 
Shri Cbandra Mauli Tripathi, 

Room N.. 104, Sir G.N. Jha H.stel, 

Distt. A11ahaba (u.P.) 

211 
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j 

7opyfic]ed to 

1. 	The Principal, Kendriya Vidyalaya 	 _. In case Sh./Smt. 

accepts the offer of a 
poinunent he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. lithe appointee is not working at present in his Vidyalaya, 
this memorandum may he sent to the concerned Vidyalaya iorthwith under intimation to the 
Sangathan. . 

2... The Principal, Kendriya Vidyalaya N.,i, Agartala (Tripura) 
The date of joining of the candidatenay b 	iaàd to thi.oj.imi, ediately.fter the. 
candidate reports for duty. In case he/she ddes not join by the stiptilatoi date, this office 
should be informed telegraphically. This appointment is further subject to production of 

V" 	V' 

cetificates etc as per Article 49 (1) of Eduetion Code for Kendria(,W4yaLayas The . 
46ndidate be allowed to join his/her duties olyft yerificaton of 9flglI14 cethficate, and - 

certificate mentioned in para 6 of the order. .1'Jey are also requested to check the original, 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the.postle/she is appointed to. The 
Principal/In-charge Principal will certify on the joinmg report itself regarding hi/her satisfaction 

4 about PA the certificate produced 	 .. 
'j 	 . 

3 	The Dy Commissioner (Admn), KVS(I-IQ), New De1h1 fdi'ihform'dtion 
41 

:. 	
. 	 . 	

•- 

, t 

.1... 	.. 	 . 	ASSISTANT COMMJSSJONER 

............. 

-- 

4. 



Th' 
S A N  

SILCHAR REGiON 
tiiispi:al Road, m/cfriw' Xdd 001. bistrlci (Jacha,'; Asvcim. 

Phone No. . 03842 - 234154 / 234009 (Fax) 

F.2-16/ ( TGT 	)/KVS(SR)/2004-05/ c ( ) ,$7 17 	Dated 

SuBJECT . OFFER OF PRO VISIONAL APPOINTMENT ON CONTRA CT TO 7711' POST OF 
T.G.T. (MATHS). 

With reference to his/her application for the above post Smt./Km./Shri 

is 

in me Kenariya Vidyalaya Sangathan in the pay, scale of 
5500 	175 	9000/ 	 and posted at Kendriya Vidyalaya 

- ONGC, Agarta].a (Tripura) . He/She will draw allowances and other benefits in 
addituitn to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees This 
offer 'of appointment is subject to the candidate being declared fit for the post of 
TGT '(Naths) by a Civil Surgeon Thisprovisional,appotntment of 
Shri /Srnt /Kum 	Naresh Kuziar 	

in the post of 
TGT (Maths). 	 is subject to the outcome of a report/conclusion! 

recommendations/finding 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia 'report/ 
conclusionlrecommendation/fincjings to ascertain as to whether any candidate has received any Un- 
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment iS purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisiona' 
appointment may be renewed by the offeree and the discretion to continue purely vests with the 
offerce. 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
ç TGT (Maths) 	 • ., 	 - 

Contd. Page. 2 



1 n cise. hc enc U v &.o:n : 1U ec upiolds hi s/her sci ec. ion, the present provis 
tJ)pOiflt1itCflt vil I he deemed as appointment letter on regular basis w.c.f. the date ofjoining 

_jhe appointee. 
fl4 PROF t1i 'iitirv r'rt1irnittp fli'1aq n port/nnhiqinn/ rnmmni1ntinnR/ findinq that 

his/her selecton has not been carried out in accordance with the selection procedure, then the 
resent offer \vill be withdrawn. However, he/she will be given relaxation of one .years age 	\ 

and will be deemed eligible to participate in the next selection process thereafter. 
In case the enquiry committee upholds his/her selection, he/she will be on prbation 

•w.e.f. the date of joining for a period of two years which maybe extended. Upon successful 
omnition of.nrobation.he/she will be confirmed in hisih'er turn as per. Kendriya Vidyalaya 

rnffl14H114 	4U8 4i1 ii 	I1P4IH 	I 	 iHii$$li' 

2 	rfthe candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnantof twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confineiènt.is over or 
conclusion of enquiry whichever is earlier. She would get herelf mediQally,re-ean1ned SIX 
weeks after the date of delivery and her, appointment would e subject to production of 
Medical Fitness Certificate from a Civil Surgeon She would indicate when rde1ivery is 
expected and also should indicate the date of delivery soon after it has taken place In case, the 
candidate fails to comply with these instructions her candidaturewould not be considered and 
no further correspondence will be entertained in this regard fronjr ; On production of 
medical fitness certificate, she will be appomted to the same pqstt 

3 	No TA will be admissible for first joinmg the Sangathan as Y9T 1'1aths1 
ee 

During the provisional appointmentand thereafter, until he/she is confirmed the .svice 
of the appointee are terminable by one month's notice on either side without any feason being 
assigned, therefor. The appointing authority, however, reserves the right to terminate, the 
services of the appointee before expiry of the stipulated period of notice bymaking.payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 	 . . 	. 	.• 	. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kcndriya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

"The appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the 
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'crification reveals that the claim to belong to SC or Sf or OBC as the case may be, is false. 
tii 	W I Jt4 folijflhritod rnrthwhh wlthnnt mqaianinp nn' further reasons and without 
prejudice to such further action as may be takenunder the provisions of the Indian Penal Code 
for production of false certificate". 

in case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
se'i or an' etrnet ariio Qut of or flowing from this offer of appointment the Courts of 
Delhi alone si-tall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya 
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which sh'oud be 'submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

	

005 	. If the offer is not accepted by the said date or after acceptance if the 
appointee does not report for duty at the above named Kendriya Vidyalaya by 

	

2502-2005 	, this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

9 	Suppression of any information will be considered a major offence for which the 
punishment may. extend to. di5missal from the services. 
10 He/She will not request for transfer within 03 years of initial appointment, if this offer of 

r provisional appointment is deemed as regular appointment He/ShC is liable to be 
transferied anywhere in India 	 . 

11 He/She will be eligible for the New Restructured Defined contn8Uta6n pension system 
only as circulated by KVS(HQRS) Vide circular No F. 2-17/2003 -04/K VS(Budget) dated 08/ 
12.03.2004 and F.2- 17/2003 -04/KVS(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 

Shri Naresh Kuar, 

Viii & P0 - Rakhoh, Teh Sarkaghat, 

Distt. - Maneli, 

Hitnachal Pradesh, 

Pin. -  - 175042. 
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ThcPrincipal, Kcndriya \Jidya!aya 	 In case Si'L/Srnt. 
Km.  	accepts the offer of a 

Itjisi 	 ipfflj 	 j 	I$' I14 	Ii 	 Tht 	 $w rn under intimation to the angathan. I t e appointee is not working at present in his Vidyalaya, 
this memorandum may he scnt to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2. The Principal, Kendriya Vidyalaya 	_ Agartala, Tripura 
The date of joining of the candidate may be intimated to this office immediately after the 
candidate reports for duty. In case he/she does not join by the stipulated date, tbs office 
should be informed telegraphically. This appointment is further subject to production of 

i"'r P '-I ii'lr 	1 Q I' I 	HI' 1rliic.nDi,i 	 K-,ft14qi 	- I( 	l,i•#i.. 9•'3 
• . 	 Ijh\\ ed  to Hu hisher duties only aller ye jICdtjtfl of origuial ccrtiIiaics, and 
on submissit: of reuisitc forms/statements duly completed in all respects. Those appointed 
under SC/ST or 013C quota may be allowed to join duties only on production of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction 
about the certificate produced. . 

3 	The Dy Commissioner (Admn), KVS(HQ), New Delhi, for information 
Aw- 

.. 

ASSISTANT COMMISSIONER 

t ......., 	 ..... 

- 	 ,.... 	 .... 	 - 	
• 

- 

0. 



Ap 
I KENDRIYA VIDVALAYA SANGA1 HAN 

SILCHAR REGION 
Ho.vpiial Road, Si/char 788 001. District Cachar, Assain. 

Phone No. 0382 - 234154 /234009 (Fax) 

i.2-16/'( TGT )/KVS(SR)/2004-05/ 	I 	Li 	 20C. 

SUBJECT 	()I'FER OF PROViSIONAL APPOINTMENT ON CONTRACT TO ;r/7t1: P057' 01' 
T.G.T._(s.st).  

With reference to his/her application for the above post Smt./Krn./Shri 	 Ch*uhix  

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of TGT(S .St) 	 in the Kendriya VIdyalaya Sangathan in the pay scale of 
Rs. 	59 . ii. _ 	and posted at Keridriya Vidvaiaya 
N..1, Agrta1a(Tripur) 	He/She will draw a1loances,axid other htnets in 

addition to his/her pay at rates is admissible to the Kendriya VldyfLtya t}gathdn emplovces I hi 
olfer of appointment is subject to the candidate being 	fitforthc po'd of,  
TGT (s,st) 	 by a CiVil Siirvnn 	 unnfmttmnr f 

Shri 'Smi /Kum 	Nrpt _h.Uh.Ja  	- - in the post of 
TGT (s .st) 	- 	is subject to the outcome of a ieport'concluiou' 

rccoifltiicndations/tjndjjis ol' the enquiry committee set up with the approval of,Competent  
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyakaya Sangathan 
for selection of candidates for teachers by eriploying private agency and give, inter-alia report! 
eonclusion/recommcndation.'lwdings to ascertain as to whether any candidate has received anY un-
due advantage by virtue ol procedure adopted by KendriyaVidyaiaya Sangath an for  the selection 
and recruitment of teachers for the year 2004-05. 

This provisicrial, appointnient is for a period of one year or conclusion of enquiry giving us 
report whichever is earlier. It is clan lied that this provisional appointment is purely temporar and 
will not confer any right ftr regulanization, scniority etc. except in accordance with the tenlis and 
conditions herein. - 

In case hcfre completion of the said enquiry, the period of one year expires this provisional 
appointment may he renced by the offeree and the discretion to continue pw'ely vests tkith, the 
offeree. 

(onid. 	- 
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In case, the eriquiD ,  Conittee upholds hiser seleclior.i, the present provisio r.  
appointment will be deemed as appointment letter on regular basis w.e.f. the dac OfjOifliih of 
the appointee, 	

1 

In case the enquiry committec gives a rcporticonclusionj rccoriirnenda[jons/ findings that 
hiS/heLselection has not been carried Out in accordance with the selection procedure, then [lie 
present olici will he withdrawn. However, he/she will he given relaxation of one years age 
and will be deemed eligible to p.irticipate in the next selection process thereafter. 

lii case the eriqni-y committee upholds his/her selection, he/she will be on probation 
w,e.f. the date of joining for a period of two years which may he extended. Upon successtil 
compIetiu of probation he/she will be confirmed in hishr turn s per .cndriva Vidvah va 
Sanathan rules on the availability of permanent vacancies. 

2. 	!iflic candidate is a \'oman, she should certify that she is not in the lamily way at the Lime 
ol acccptaiicc of the appointment. If howcve r,she is prcinant of twelve weeks standing or 
more aT the time olacceptance oiappointment as a result of medical test. she will be declared 
tcmpor;ilyunfit and the offer o'appointment would he treated as withdraw forthe prcsc:tt. 
ilowevet, her sppointment would he kept in abeyance until her coriline.ment is over Or 

!ijoi' ol cnquiry whichevet is eax-lici She would gct hersclt medi.all re-cxarnuicd 5ix 
WLLk', dftcr t1io date of dclierj and her appointmeiit wouli ht subl1t to'produtton 01 
MedlcdI I itness Certificate fron a Ci'il Surgeon She "OUld indtctvhher ielier -is 
xcUcd md tlsu should mdicatc the date ofdcli er's Soon aitei , titia. 	plac In case t i 

candid LLc iils o ¼Ornpl\ ' ith thelse instructions hcr candidatute tiUiii&tt 	u,nsidercd uid 
no further coriecpondcncc will be entertamed t this rLgau frr ,Mnprpdu.1lorl  ol 
111 dtLti 1ilflL 	LL!1Jf1L itc she Nvill he appuinttd to the s'TIc poct 

I 	' 1 	ii b d'iii il Ic fbi first JoiPuig thL 'a ' ilhtu 	— TGT (s .st) 

4. 	l)uriiig the provisional appointment and tricrealter. until he/sh is coi  
olthe aipoii'Uce uie-tcrmivahle by one month's notice on either side without any reason being 
assiicd, there ion The appointing authority, however. reserves the right to terminate, the 
services of' the appointee before expirv of' the stipi.ilatcd period of notice ky making pavmet 
c)f Sum equivalent to the pay and allowances for the period oinoticc- or the unexpired portion 
i herco 1 

S. 	(.)lhei icrais uid conditions of service go\erTiin 	e appointilicut are Same as laid dov'n 
in tb.' l.:ducation Code for Ken.driya Vidyalayas as amended from tirOc to time. Since tir 
Kendriva Vidvala\'a Sangathan Employees. \Veltäre Scherric has been introduced with clJc,i 
from 1 .1.2002 oining the above!;cherne is compulsory. 

He appoinlilient is provisional as stipulated in Para I and is sutect to the Schedule 
Castei N be ce!'ritieate/OBC Certificate being 'eritied tllrou2h the proper channel and it' the 

('orud. I'ae. 3 
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" verification rC\'CalS that the claim to belong to SC or Si or OBC as thc case may be, is false, 
the sen'ice k'ill be terminated forthwith without aigning any further risoiis and without 
prejudice to such fi.jrther action as may be taken under the provisions of the Indian Pcnal Code 
for production of false certificate". 

7. 	In case of'anv dispute or claim against the Kndriya Vidyalaya Sangathan, in respect ni 
service or any contract arising out of or flowing from this offer of appoilitnient tliC Courts of 
Delhi alone shall have jurisdktion. 

. 	lihe/she accepts the offer on the tenns and conditions stipulated he/she would scnd his/ 
her acceptance imntediatcly to this office, on receipt of this memorandum and join the Kendriyi 
\'idyalaya mentioned over1ea1 Neces;ary proforma for the purpose in forms are enclosed 
hercwiih 'hich should be submitted 'to theconcenied Principal, after getting the same duly 
completed in all respects. This acceçtance should reach the undersigned in any case by 

1502-2005 lithe uier is not accepted by the said date or after acccptance if the 
appointee does not report for duty at the above named Kendriya Vidyalaya by 
25-02-2005 , this cffer, of appointment will automatically stand cancelled and no 

Further colTespondence willbe entertained from him/her. 

9. 	Suppression of an information will be considered a major ollriee for which 'th 
punmshwem may etcnd to dismiscal from the scr'ices 

10 He/She will not request for transfer within 03 yearsofiriftial app'.mntmnL If Lhi offtr ol 
pros i1ot1 11 appointment is deemed as regular appointment He/She is hihIe to he 
transferred anwliereuiIndia 

H. 1 k1"Thc will be cli'thle for the New Restructutid Deflncd onwbUuo'i 
onl as iruIttd b LVS(HQRS) Vide circular No F 	 N. 

1203 2004 and I 2-17'2003-04'KVS(Budget) dated 24 122004 

(DR. E. PRABIIAKAR) 
ASSES . ..ANl'COMMISSIONiR. 

,tticl: As above 
Shri Narpt Ch.uhn,. 

Kt1ya*urá M&rg N.4 

B.rmer, Dlstt. — Brer, 

RaJasth.&*, Pn — 344001. 

Page. 



Qopy forwarded to - 

The Principal, Kendriya Vidyaiaya 	In ease Sh./Snit. 
accepts the otkr of a 

pontmcnt bc/she should he relieved immediately with the instructions to join his/her new poi 
under intimation to the Sarigathan. Ifthe appointee is not wordng at present in his Vidyalay.t, 
this memorandum may be sent to the concerned Vidyaiaya forthwith under inhiflialion to (tic 
S anga th a ii. 

The Principal, Kendriya Vidyalaya 	N..1 0  Ag (TU 	- 
The date of oining of the candidate may be intimated to this oflice immediately after th 
candidate rcporls fr dur,'. In case he/she does not join by the stipulated dale, this 1Oii1c: 
should he informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. lh 
candidate be allowed to join his/h(.-r duties only after verification of original certificates. and 
on suhmisson of requisite formsistatements duly completed in all respects. Those appointed 
w'der SC $ I or OBC quota may b'e allowed to join duties only on pioduction of original 
ccrtificate mentioned in para 6 of the order. The) are also request(.d to check the original 
certificates in respect of the qudilftcauons of the e  appointee exnplovet and sausf3 thernsc1' 
that the appointee posscs' requisite qualification for the post hcishe is appointed to I h. 
Puncipal1n-chare Principal will certify on the joining report its Jf-f'e 	UisJ1er .  satisfactior 
about the cirtificate pioducd 	

1. 

14 
41 

I 	The Dy.Conunissioner (Admrt), KVS(HQ),1N6 w'Dlhi i1 i, 1.It111I1  

/ 
/ 

,4SS15'E4A'T COAIA!JSSIOA'ER 
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\'fl)VALA'YA SANGATUAN 
SLCHAR REGIOr 

IJo.spi!al Roo/. .S'11 liar 788 001. Districi ('ac Icr:Lvsa,ij, 
Phmt \'o 03842 - 234154/ 234009 	,v) 

16/ TGT(M) )/KVS(SR)/2004-05/ 	75 - 	 Dated  

OFFER OF PRO i-7SIOIVAL APPOiNTMENT ON CONTRACT TO ...HE POST OF 
TGT(Maths)  

With reference to his/her application for the above post Sdi,/Shri Ba lwantKumar 

ierebv informed that he/sh has been selected for appointment on provisional basis against the post 
iT(Maths) 	in the Kendriya Vidyalaya Sangathan i  the pay scak 0, 4  

R. .. 500-175-9000/— 	and posted at Kendiya Vidyalaya 
oi,arta1aTr1pu) (" He/She will draw allowances and other benefli' 

ddiuc'n to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan.en-ployees Tii 
appointment, is subject to the candidate being declared it'fr the pos. of 

by a Civil Surgeon. This provisional appointment of 
sA11'/d1 Baiwant Kumar in the post of' 

S1 	
is sub jec to thc outcome of a rLpolliconJuitn 

Ir!Tendations/findings of the enquiry committee set up with the approval of Conipeter; 
:.Ltjarji\. to conduct detailed enquiry into the procedure adopted by Kendriya Vid\'aiava Sangathan 
1O i(/CtOfl of candidates for teachers by employing private agency and give. inter-alia report 
c(;nclusion'reconlnlendatjon/findjiigs to ascertain as to whether any candidate has reccivedany un-
d: d'antage by vir1ueof procedure adopted by KendriyaVidvalava Sangath/m for the selection 
and recruitment of tcchers for the year 2004-05. 

i his provisional appointment is for a period of one year or conclusion of enquiry gvirjr d 
coon vh:chevcr is earlier. It is clarified that this provisional appointment s purely tcmportio and 

confer any right for rctularization. semorit.' etc. except ui accordance kvith the term: an 
c.:odn ions herein. 

L case before completion of the said enquiry, the period of one year cxpires this provis-an 
/:o,mlIIflCflt may he renewed h\ the offerec and the discretion to contima_ 	r4y vests Jih 
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the enquiry Comrnhtec upholds his/her selection, the present prOVfli 
t \\I U be deemed as appontmcnt letter on regular basis cf. the date of .ion u 

	

the 	p fliL 

enquiry committee gives a report/concluSiofl/ recommendations/,findin'.s that 
.etion has not been caied out in accordance with the selection procedure then the 

iwcscr1 otie will be wiihdrawn. Ilowever, he/she will be given relaxation of one year's age 
:md will be deemed cigihle to participate in the next selection process thereafter. 

ta Case tile enquiry committee upholds his/her selection, he/she will be on probation 
dale oh onng tom a period of two years which may he extended. Upon successl'ul 

.n @1 probation he/she will be confirmed in his/her turn s per Kendriya Vidvalava 
es on the availability of permanent vacancies. 

Hihe candidate is a woman, she should certify that she is not in the family way at the time 
oi acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for thepresent. 
ilowever, her appointment would be kept in abeyance until her confinement is over or 
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six 
we' l s after the date of delivery and her appointment would be subject to production of 
Medical Fitness Certificate from a Civil Surgeon She would indicate when her delivery is 

\pl eted at' J d1SJ should 1ndicate the date of delivery soon after it las takn place In case, the 
candidate fails to comply with these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her. On production of 
medical fitness certificate, she will be appointed to the same post. 

No LA will be admissible for first joining the Sangathan as TGT(Maths 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

	

. 	ñther terms and conditions of service goyeming the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from I .4.2002 joining the above scheme is compulsory. 

	

6. 	the appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
(lasic nbc certiiThatc/OBC Certificate being verified through the proper channel and if the 

Contd. Page. 3 



veritication revea!s that the claim to belong to SC or ST orOBC as the case may be, is false 
the services will be terminated forthwith without assigning any further reasons and without 
prejudice to such further action as may he taken under the prvisions of the Indian Penal Code 
for production of false certificate". 

In case of any disputeor claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 

If he/she accepts the offer on the terms and conditionS stipulated he/she would send his! 
her acceptance immediately to this office on receipt of this memorandum andjoin the Kendriya 
Vidyalaya mentioned overleaf. Necessary prolorma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

	

15. 2.2005 	. If the offer is not accepted by the said date or after acceptance if the 
appointee does not report for duty at the above named Kendriya .  Vidyalaya by 

	

25.2.2005 	-, this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

10 He/She will not request for transfer within 03 years of initial appointment, iVthis offer of 
provisional appointment is deemed as regular appointment He/She is liable to be 
transferred anywhere in Ind'a 

11. He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/ 
12.03.2004 and F.2-17/2003-04IKVS.(Budget) dated 24.12.2004. 

(DR. E. PRABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 

• Sh. Baiwant Kumar 
C/o. Sh. J.N. Saini, 

43— Vrindawan Vihar, Kings Road, 

Nirman Nagar, 

Jaipur— 302019. 

Contd. Page. 4 
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iorwor/eI to 

vik 

1. 	i'he Principal, Kendriya Vidyalaya 	In case Sh./Smt. 
accepts the offer of a 

pointment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangathan. If the appointee is not working at presentin his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2 	The Principal Kendriya Vidyalaya No • I, Aga r ta la ( Tr ipura) 
The date of joining of the candidate may be intimated to this office immediately after the 
candidate reports for duty. in case he/she does not join by the stipulated date, this office 
should be informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendriya Vjdypiayas. The 
candidate be allowed to join his/her dutis only after verification of original certificates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join duties only on production of original 
cciii ficate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee emplo)/ee and attsfy themselves 
that the appointee possess requisite qualification foi the post4ie/he4sappointed to The 
Principal/In-charge Principal will certif' on Ihe joining report is di is/her satisfaction alnit tie certificate produced 

3 	1 he Dy Commissioner (Adnin), KVS(HQ), New Delhi, for information 

I .  
ASSISTANT COMMISSIONER 



- -, 

K EN DRIYA VIDYALAYA SANGATHAN 
SILCHAR REGION 

Hospilal Road, Silchar 788 001. District Cachar, Assam. 
J'honc No. . 03842- 234154/234009 (Fax) 

F.2-16/(. TGT 	)/KVS(SR)/2004-05/ 	 1 	. 	Dated :.... 

SUBJECT . OFFER OF PRO VISIONAL APPOINTMENT ON CONTRACT TO THE POST OF 
,T S G.T. (s.st). 

With refirence to his/her application for the above post Smt./Km./Shri Pushp enra Kuar 
PaAey  is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of TGT (S .st)

in the Kendriya Vidyalaya Sangathan in the py scale of 
Rs. 5500 	175 	9000/ 	 andpostedatKendriyaVidyalaya 
N., 1, Agartala (Tripura) 	He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathtiethployees This 
offer of appointment is subject to the candidate being dec1aredfitforthe post of 
TGT (S .st) by a Civil Surgeon This provisionarappointment of 

Shri./Srnt./Kurn. Pupt1'a KuLar Pan.ey 	
inthepostof 

TGT (S .st) 	. 	is subject to the outcome of a report/conclusion/ 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusion/recommendation/findings to ascertain as to whether any, candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

Incase before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offeree and the discretion to continue purely vests with the 
o fferee. 

Coni.d. Page. 2 
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In case, the enquiry Committee upholds his/her selection, the present provisional 
appointment will he deemcq as appointment letter on regular basis w.e.f. the date ofjoining of 
the appointee. 

IQ 

In case the enquiry committee gives a reporticonclusionl recommendations/ findings that 
his/her .selection has not been carried out in accordance with the selection procedure, then the 

4present offer will he withdrawn. However, he/she will be givenrelaxation of one year's age 
and will he deemed eligible to participate in the next selection process thereafter. 

In case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f the date of joining for a period of two years which may be etended. Upon successful 
completion o probation he/she will be confirmed in his/hrtu-ns per Kndriya Vidyalaya 
Sangathan rules on the availability opermanent vacancies. 

If the candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declärèd 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement.:isbver or 
conclusion of enquiry whichever is earlier. She would get hee1f medically se-examined six

1.

weeks after the date of delivery and her appointment would be subject, to production of 
Medical Fitness Certificate from a Civil Surgeon She would indicaf heti her delivei' is 
expected and also should indicate the date of delivery soon after 1t 1 ias4akcf1p1ace In case, the 
candidate fails to comply with these instructions her candidature wouldbt 1èconsidered and 
no further correspondence will be entetaineç in this regard frómhi 	n production of 
medical fitness certificate, she will be appointed to the same post+. 

NolAwillbeadmissibleforfirstjoiningthe.sangathanas  TGT (s.st) 	.. 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned, thcrefor. The appointing at.thority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and iIlowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Ken.driya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

"The appointment is provisional as stipulated in Para-1 and is subject to the Schedule 
Caste/Tribe ceutificafe/OBC Certificate being verified through the proper channel and if the 

Contd. Page. 3 
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verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false, 
the services will be terminated forthwith without a'ssigning any further reasons and without 
prejudice to such further aciion as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". - 

7. in case of any disputh or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointmentthe Courts of 
Delhi alone shall have jurisdiction. 

	

• 8. 	If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and joIn the Kcndriya 
Vidyalaya. rnnti9ned oyerleaf. Necessary proforma for the purpose in forms are enclosed 
Pierewith which should be submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

	

5-02-2005 	. If the offer is not accepted by thesaid date or after acceptance if the 
appOintee does not report for duty at the above named Kendriya Vidyalayà by 

	

25-02-2005 	, this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her.  

	

9 	Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services 
10 He/She will not request for transfer within 03 years of initial apporntmen, jif this offer of 
provisional appointment is deemed as regular appointment fl1heJs liable to be 
transferred anywhere n India 

11 He/She will be eligible for the New Restru&ured Iefind conth iEpnsio4 system 
n1y as circulated by KVS(HQR) Videcircülar No. F. 2-17/2003-04/KVS(Budget dated 08/ 

dO. H. Panhey, 

Quarter N.. - 112 (F), 

Lee. C.1.ny (Nepali Patti), 	• 

Burhwan,Distt.-Barhwan,Pifl-713101 (West Bengal). 
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1JNDRIA VIDVALAVA SANGATILAN 
SILCIIAR jU!GK)N. 

nu.spi((1i Road, Silc/ia 788 00.'. DistricI Cachw; A.csam. 
i'/wne Na 03142 234151 / 234009 (Fax) 

04.2.2005- 
PRT 	)h1VS()i200405' 	

1)atcd 

OFFER OF PRo VISiONAL Al'?OIA"[MENJ' ON CON1RA(.T TO TilL' POST OF 

PrimarY Tc.her. 

e'uS/Sl PrVee Bhargava 
With reference to his/her appitcdtIOn br the abwc post 9iW 	ir 	- 

i thy jflfOiThe{1 that he/she has been scicUed for 	 aga;mt the post 

j 	PItT -  - 
45OOs1257O/— 	 -- 	and posted 	34ri 	i a asa 

..-. 	
e will dw aiioth " 

1tn 	rates as admii bk to theK uyaVidy ayaS11St 
nff of appointment is subjcc 	 Surcon JhispioVlsofl& appointment of 

hUfl_PflDhargava 	- - in the j;ost of 
PRT 	 •. . 	........- ....-. 	is sulject to ti 	OUtcjiie &)Ia rort/orwiu;jOn' 

ecoimend1.ion./iThdings c,f' tlìe 01)(1UiI' 'OIflt1II t(.L SO Lip \Vi(ll thc appr o 	1 of Coñipctciit 
\uthority to e01ic1ui (Ltelibedefl(1ujry into the proc:durc adopted by Keiidi iy a VidvaJava Sangathan 

r selcet ion of,  candidatcs for 	iche 	k t;mpJ.r, 	privatc a'jic ai idi ye. hJI L'r-alia report 
I 	 1,' ',vhcthcr an <:ariJjthitc lws ; ;(,jvccj ajjy wi- 

ic ad\. cinte I.. '.:.: .. 	 procedure 	opted b N 	duiyaVid\Jac 	iithwi. I oi ii iC scIectlon 
nd reeruittuent of' tcachc,'s for the veur 2004.0. 

Tl1i.q prOVi!ioflaJ ppoJzitiiwn IS lar a perii e I .'re yccu ,r erd y ixi I CIi.JUjrY giving is• 
eport vhiehe.ver i; earl icr. It is c)arilicd LhuiT dus I:'lovisionaJ appcnru Ii)cIII i s pIIrel\ teiiiporarv and 
viii not con1.r any riht for i -cgukirization. sCfliorv etc. except in accordance ith the (enhlsan(1 
)I1dj(j(5 h'r:i 

In cac belore .onpIetion of,  the .;aid ci juir the period of one year cxf)ire this provisional 
.ppoinlmein may be renewcd by the licrec uid Lhc diei : Oil to continue pui t:i\ "ests with the 
fierce, 

Cuiitd. Pane. 2 
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In case, the enquiry CoininiUee uphld his/her selcetioll, the present proVisiOflal 

appointnt will be deemed as appoifltrncflt 1eer on regular basis w.c,f. the date of joining Of 

the appOifitCC. 

In 	

hat 

casc the en4t)IY COlflfii)ItCC 
gives a report/CO hisOflf recu1mefl lions1 ndui; t  

hisfhcr selection hs noi been canied out in accordance with the seleCtion procedurc then the 
present offer vill hc withdraWfl. However, he/she will he given relaxation ol' one yearS age 

nd wl 
b deemed eligible to pr1iCipate in the next selection process thcreftcr, 

hi case the cIqUit) c9nimittee upholds his/her slectiOfl, he/she will he on prnhauufl 

w,e.f. the 1tt 	foiniii'. for i period of two yc:ar whie may be extended. Upon uc.cC1° 

coiiipleti 	
ni proh;iUw he/sheWill he eonrmed in his/her turn as per 

Keudfya VidyuLiy 3  

	

r 	the \'ah1ht1itY of' pern%aflc 	\'tIflCie. 
ules on  

2. 	if the candidate is a woman, she should certi that she is not in the family way at the lime 

f aeceptanC of the appoiitmefit. if hDwcVcr, she is prgnaflt of twelv' weeks standing or
, 

 

mOrC at the timC 
of acceptance of appointmt as a result of medical tests she will be declared 

tcnipOt171l\ unflt td the offer of appotilnCflt\V0UW 
be treated as withdi awn for thc present 

Ilowevc.t i&i 
appointmellt would be kept in abeyance until her confiflefliefu l QVCI 0! 

wcJu1OJ] of LnyuiIY whicbcvCT is eatlici She would get herself nieditaiIy i ciil1lllfl 	J\ 

vJs 	1iu tht dik of dchven and icr appotntmcflt would be suhjec('49)1OduCt10fl of 

MU1UL i wics (i tilictc lrom a i' ii Suigcofi Shc uuIdudict 	hcr deh u 

cpoctcd nd 1co chould indicate the date of delivery soon after it 1 t n1 lr in case thL 

candidate fLills to cofflply with these instructions her candidature would nOt be considered and 

no lut thLl (i t LspOudCnc il I b inlet Idifled in thl5 iegd&froin her On p1 odtii tioli of 

medical I ttncs ceiti lcflC she will be nppointed to the smc post. 

u 'tA will he tdmissibie ft first oinin. the Sngathan as  

I )urii 	the pit)\iSiUI1l app 11111 COt Ud thcetiRi'. ut1Ihe/Sh iS C0flhIl'fl1 	the' SL' \IL L 

I 1 	pp0fl! 	i . c t'mifl2tble by oiic innth' notice on either side without an rca1n he 1 

as;Ji11L'd. hcrc or 	I cppoiiitiflg authorit. however ICSCIWS the ii ht tO 	rfl 1flfl ¼ 

	

period of notice by niahini. pi 	c 

I uw e1ujvhenhe paY and alo\vane. fr the period of notice, or the u 	l!J1cp ed or 

(.)thcr icrm. and ' u(htiOLlS l' sd v ice g,ovcrmflg the appointment ate. stiue 	
LIII d¼ 

l 	kendoVa \iidvaU1 as as amended croni tiflie l. 	
S 

K ljdr 	\ I\ ; la\ 	::it igathall I .mpIC:) CUS. \\C1  late clieuie has been 111(1 (IdOL Cd 

11001 1.4. ( ) 	jOlt iis the ihu\'e chet oc i compulsory. 

'ihe apouitment is prOViS)O11 as S(ipUht(Cd in Para- 1 and is sulIc.el to the ehed' Ic 
Caste'Tuibe eerti Ncitc/OIC Cct'tiCa1C being verified through the proper chaotict nd 1 the 

(ontd 



verification revea's that the claim to belong to SC or ST or ODC as the case may be, is fulsc 

the Services will he terminated forthwith without assigning any further 
reasons and without 

prejudice to such fujiher action as may he taken under the 
provisi011S of the Indian Penal CodC 

for 1,toductinn of false cc.rtifCa1C". 
In case of any dispute or claim against the Kendriyu Vidyalayt Sangathan, 

iO respeel of 
r of appoi 

service or any contract arising Out ol or flowing frol7) this offe ntment the Courts of 

Delhi done sliall have Jurisdiction. 
If he/she accepts the offer on the ims and condjtiflS sipulated hC/She would send his/ 

her acceptance iimediately to this office on receipt of this 1nn1orandu11' and join the Kendriya. 
Vidyalay; mentioncd overlcaf. Ncccssa' proforma for the purpose in iOrIIlS are eneld 
herewith which should he submitted to the euticerned Principal, after getting the sautt: duly 
completed in all respects. This acceptance should reach the underigncd in any ease by 

152. 2005 V_• 

If the offer is not accepted by the said date or after acceptance if the 
appointee does not report for duty at the above nmed Kendriya Vidyalaya by 

25 .2.2005 	, this ofler of appointment 	m will auloai.lcall) stand eancellcd and no 
further correspondence will be entertained from lliLu/hc.r. 

Suppression of any inlrmatiofl will be considered it mjor offulwe for which the 

jiinihincflt may extend to tlkmsSnl from thcsei'ie. 	V 	 V 	

V •• • V •  

10 Uc/Shc will not ioque1 ' 'rnzsft i' d V 	
3V$7I., I/.Wfl/I , 	

V 	 V  A111", 
 

mIment isdccmcd as regular appoint meni leis ha blc 10 be 

I. lie/She will be eligible hr the New Restructurd 1) i 	

V 

only as circulated hyKVS(I 1QkS) 	
V 

(fl)V, 	. I'RAflhIAk.V\l 
1\SSIS1AN1 (.'01\,l \M I liS I ON,  V I. 

lucI: As above  

Sh . PrA veen HhArpnv. , 

House No. 592, j.rd 11V4o.3, 

Mehru1i, New Delhi - 110030. 

Conid. Pngc. 4 
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opyJ(/1iktLiQ :- 

Ihe l'iinipiil Kcndriy,1 VidyalaYa 
In case Sh./Sni1. 

ctccepls the olici ol;i 

poinmcrit he/she should he relieved immediately with the instructions to join his/her new I)05t 
uiideu intimation to thc Sanguthan. lfthe appointee. B not working at present in hi.s Vidyalny, 
his jiieinoianduiu may bc sent to the concerned Vidyalaya forthwith under intimition to the 

idiapal. Kcndnyt Vidyula'a N° ,k3 	(T1:pW1 ) . 

l'hc date of joining of the candidtc may be intimated to this office inunediately after the 

eandidale reportS for duty. In ease lie/she does not jo)fl by the stipuIut.d da'e, this office 
hc1 be informed telegraphically. This appointment is ftirthcr subject to production of' 

cerificates etc as per Article 49 (1) of iducaiion Cdc for Kendriya Viya)ay The 

candidate be allowed to juiu his/her duties only afler verification of original certificates, and 
on S)hmiSSiOfl 01 requisite foims/srate:ncnts duly enipkttd illiA ll &cpeets. 1h;c tppointcd 

ndei SC/Si or OBC quota may be allowed to join duties only 01) pr9duct on of original 
i Ii 4 ic.ite mcntioned in pia ( of the ou.kr rliy are also icquested to dcck the oi iginni 

1 L ties in i tpeel "W ilic qu..dii ''tion. of lhc 1ppulntcc c.JnplO te 	cfv thm.l L. 

thai die appointee possess requisite qualification for the post he/she, is tppintcd to. The 
r1nc1*paL'1n-chargc Principal will certify on the joining i'epon itself regarding his/her uiisfiietioii 

;hot fllc certificate prodi.iccd 

.>. 	1 he Dy.Coiuinissioner (Adin)), KVS(1iQ) Ness' Dcih L for informition. 

/ 

. 
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j 	 SILCHAR REGION 	 ô 
Hospital Road, Si/char 788 001. District cac/za,; Assa,n. 

Phone No. 03842- 234154 / 234009 Fax) 

F.2-161 ( PRT 	)/KVS(SR)/2004-05/ 	C J,3 	Dated 

SUBJECT 	OFFER OF PRO VISiONAL APPOINTMENT ON CONTRA CT TO THE POST OF 

Primary Teacher. 

With reference to his/her application for the above post Sint.fKm./S1Y Ba santi Devi 
is 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
ofPRT 	 in the Kendriya Vidyalay\a Sangathan in the pay scale of 
Rs. 4500-125-7000/— 	 and posted at Kendriya Vidyalaya 

No. I, Aga r ta la ('Tr ipura) 	. He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kcndriya Vidyalaya Sangathan employees. This 
offer of appointment is subject to the candidate being declared.`fi( 40ijhe post of 

	

PRT 	 by a Civil Surgeon This provisional appointment of 
y1/Smt/Kum Basanti Devi m the post of 

	

PRT 	 is subject to the outcome of a report/conclusion/ 
recommendations/findings of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KeñdriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and 
will not confer any right for regularization, seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may be renewed by the offerec and the discretion to continue purely vests with the 
offeree. 

Contd. Page. 2 
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In case, the enquiry Committee upholds liis/Iicr selection, the j)rCsCt]t Pn)viSOl1I 

appointment will be deemed as appointment letter on regular basis w.c.f. the date ofjoining ol 
the appointee. 

in case the enquiry committee gives a report/conc!usionl recommendations/ findings that 
his/her selection has not been carried out,in accordance with the selection procedure, then the 
presenf offer will be withdrawn. However, he/she will be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process thereafter. 

in case the enquiry committee upholds his/her selection, he/she will be on probation 
w.e.f. the date ofjoining for a period of two years which may be extended. Upon successful 
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya 
Sangathan rules on the availability of permanent vacancies. 

I ithé candidate is a woman, she should certify that she is not in the family way at the time 
of acceptance of the appointment. if however, sh is pregnant of twelve weeks standing or 
more at the time of acceptance of appointment as a result of medical test, she will be declared 
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement is over or 
conclusion of enquiry whichever is earlier. She would get herself rnedicaUy.re-pxamined six 
weeks after the date of delivery and her appointment would be subjedt to production of 
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is 
expected and also should indicate the date of delivery soon after it has tàkeñ place. In case, the 
candidate fails to comply with these instructions her candidature would not be considered and 
no further correspondence will be entertained in this regard from her On production of 
medical fitness certificate, she will be appointed to the same post 

No TA will be admissible for first joining the Sangathan as_PRT. 

During the provisional appointment and thereafter, until he/she is confirmed the services 
of the appointee are terminable by one month's notice on eitber side without any reason being 
assigned, therefor. The appointing authority, however, reserves the right to terminate the 
services of the appointee before expiry of the stipulated period of notice by making payment 
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion 
thereof. 

Other terms and conditions of service governing the appointment are same as laid dOwn 
in the Education Code for Ken.driya Vidyalayas as amended from time to time. Since for 
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect 
from 1.4.2002 joining the above scheme is compulsory. 

"The appointment is provisioial as stipulated in Para- I and is subject to Ilic Schedule 
Castcr Iribe certiIicate/013C Certificate being verified through the proper channel and if the 

Contd. Page. 3 



verification reveals that the claim to belong to SC or ST or OUC as the case may be. is fiulsc, av 
the services will be terminated lorthwith without assigning any I urther reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in rçspcct of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this mernorandumand join the Kendriya 
Vidyalaya metioncd overleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should be submitted to The concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

15.2.2005 	. If the offer is not acceptcd by the said date or allcr acceptance if the 
apointec does not report for duty at the above named Kcndriya Vidyalaya by M5 . 2 . 2O0 ,this offer of appointment will automatically stand cancelled and no 
further correspondence will be entertained from him/her. 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services. 

He/She will not request for transfer within 03 years of initial appointment, if this offez'of 
provisional appointment is deemed as regular appointment. He/She is liable to be 
transferred anywhere in India. 

11 He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No F 2-17/2003-04/KVS(Budget) dated 08/ 
12 03 2004 and F 2-1 7/2003-04/KVS(Budget) dated 24 12 2004 

L L-(rv) 
(DR. E. PRABHAKAR) 

ASSISTANT COMMISSIONER. 
nd: As above 
Smt. Basanti 1)evi, 

C/o. Sh. Ramakanta Singha, 

Manipuri Basti, Tikendrajit Road, 

Ba darpurghat, 
Dist. Karimganj ( Assam  ) 
Pin- 788 803. 

Contd. Page. 4 
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The Princi 	a Vidyalaya 	' 	 . In case Sh./Srnt. 
Km. 	 accepts the offer of a 
pointment he/she should be relieved immediately with the instructions to join his/her new post 
under intimation to the Sangatlian. If the appointee is not working at present in his Vidyalaya, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2. The Principal, Kendriya Vidyalaya No. I, Agartala (Tripura) 
The date of joining of the candidate may be intimated to this office immediately after the 
candidate reports for duty. in case he/she does not join by the stipulated date, this office 
should bc informed telegraphically. This appointment is further subject to production of 
certificates etc as per Article 49 (1) of Education Code for Kendlya Vidyalayas. The 
candidate be allowed to join his/her duties only afler verification of original certificates, and 
on submission of requisite forms/statements duly completed in all respects. Those appointed 
under SC/ST or OBC quota may be allowed to join.duties only on production. of original 
certificate mentioned in para 6 of the order. They are also requested to check the original 
certificates in respect of the qualifications of the appointee employee and satisfy themselves 
that the appointee possess requisite qualification for, the post he/she is appointed to. The 
Principal/In-charge Principal will certify on the joining report itself regardmg his/her satisfaction 
about the certificateproduced. 	 . 

..,.. 

3 	The Dy Commissioner (Admn), KVS(HQ), New Delhi, for information 

/ 
ASSISTANT COMMISSIONER 



Nall  
KENDRiY/ VlDYí LAVA SA GA [H AN 

SILL HAR REGION 

	

Hospital I?oaL Si/char 78 001. 	 .1rict (.'ocI1a1 A.cai". 

l'honc No. : 03'S'42 - 234151 23WQV 1'a.v) 

F.2-16/ ( FRT 	)/KVS(SR)/200405' 	 2-- 	l)atcd 	. .. 
	:ifl. 

SUBJECT 	OI'FER Q1.JR V1S1QN;1L ,l/'!JJ' I 	 i)iI 	•i / 	I •I it. J;( ' 

J'J?IM!l?J' Ti'AC,'ff'l? 

With reference to his/her application for the abOVe p st SII(/41  ./Shri -- 3anjaY..rP.a...... 
is 

........ -.-------..----.---..------------.--.---.-.--------..--------------.------------.----.  visipflal basis against the pq. ... 
hereby informed that he/she has been selected for appointment on pro

sl  

of prtmarV Teacher .. 	in the Kendrya Vidyalaya Sangathan inCpaySC.0t 

4500— 125_7000/— 	
and postcd atl4eilriya Vtd tlavi 

No. .11, ONGC, Ag art al a 1 le/Sh ill draw allowance d bene1it in 

addition to his/her pay at rates as admissibk to the Kcndi 1\ a Vtdvalaya Sangatlifl nployeès I hs 

offer of appointment is subject to the andidtc being 
by a Civil Surgeon. This piovisioflal appointment of 

PrimàrlL Te ache r  
Shri./Srnt(Um. in the post of .  

?RT 	i.., 	
___-_- issubj ectto the,O1tC0me0farcp0r 0lt 0 u 1  

omrnendations/fifldings of the enquiry committee set up with th approval of Competeilt 
Authority to conduct detailed enquiry into the procedure adopted by Kendriyfl Vidyalaya Saugathan 

for selection of candidates for teachers by cmployin private agenc y  and give. intcr-alia reportt 

conclusion/recOm11e1datb0hhIt1thh1 to ascertain as to whether any candidate has reccivçd any un-
due advantage by vfrtue of procedure adopted by KeidriyaVi(lYalaYa Sangathan Thr the selection 
and recruitment of teachers for the year 2004-05. 

<I 
I his provisional appointment is br a petind ot nflc year or conclusiOn of cflql.I1IY gVi11g ItS 

report whichever is earlier. 11 is clan lied that this prov isi0iial appointment is purely tcmp( u any and 
will not confer any right ir regulani/at K'i. Cfl . CCCPt O C rdati'': with the Icuns ai Id 

conditions herein. 
in case before completion ol the said cll(luiry. th penio(l of one year CNiI 's this pIOViSi 

appointment may be renewed by the uhirec and the discretion to continhic puncly vc:;ts 	iih hit' 

ohleree. 



J In caSe, the enquirY ( inmitice upholdS his/her sclCctiOIl. the present proViSional 

appoinhiflefltw be deemed as appOiflttflet kiter on regular basis w.e.f. the date of joining of 

the appointee. 
In case the enquiry committee gives a rcportJco11Cl0hhI recommendations/ findings that 

ith the selection procedureh 	he 
his/her selection has not been carried out in accordance w ten t 
present offer will be withdra\Vfl. I-loweVCr. he/she will be given relaxation of one year's age 

and will be deemed eligible to participate in the next selection process thereafter. 
in case the eiiquir)' committee upholds his/her selectioll, he/she will be on probation 

w.e.f. the date of joining br a period of two years which may be extended. Upon success (lii 
completion of probation \vll be confirmed in his/her turn as per KendriYa Vidyalaya he/she  
Sangathan rules on the availabilitY of permanent vacancies. 

2. 	
lithe candidate is a \vomalL she should certi iv that she is not in the family way at the time 

of acceptance of the appoiflinC1t. If however, she is pregnant of tw elyc weeks standing or 
sult of medical test, she will be declared 

more at the time of acceptance of appointment as a re  
temporarily unfit and the offer of appointment would be treated as withdrawn for the present. 
However, her appointment would be kept in abeyance until her confinement is over or 
conclusion of enquiry whichever is earlier. She would get herself medicallY re_examined six 
weeks after the date of deliverY and her appointment would be iiibject to production of 

Medical ritness Certificate horn a Civil Surgeon She 
would indicate when her deliverY is 

expected and also should indicate the date of delivery soofl after itbast1ceflPte In case, the 

candidate fails to 
comply with these mnstruct10Is her candidatUre 	

considered and 

no further correspond ce will be entertained in this regard 
ftom er 	n production ol 

medical (itness certificate, she will be appointed to the 
same post 

No TA will be admissible for first joining the Sangathan as 

During the provisional appointment and thereafter, until he/she is confirmed the service 
of the appointee are terminable by one month's notice on either side without any reason bein 

assigned, therefor. The appointing authority, however, rçserveS the right to terminate ti' 

services of the appointee beore expiry of the stipulate f 	
d period of notice by making payme 

of sum equivalent to the pay and allowances for the peiôd f 
o not ce ori 	the unexpired port 1' 

thereof. 
Other terms and conditiotTh oIscrViCe governing the appoifltmfleflt are same as laid do 

in the Education Code for Ket lriya VidvalaY1S as amended from time to time. Since 
KendriYa VidyalaYa Sangathail FnploYeCS. Welfare Scheme has been 	

P introduced with e 

from I .4.2002 joining the above scheflie is 
c ompulsory. 

"the appointiliCflt is prOViSiollal as stipulated in Para- I and is subject to the Sch 
Casteil'ribc ccrtificate/3C CertilcatC being verified through the proper channel and i 

COfltd P 
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verification reveals that theclaim to belong to SC or S . F or OBC as the case may be, is false. 
the services will he terminated fixthwith without assigning any further reasons and without 
prejudice to such further action as may be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

• 	7. 	In case of any dispute or claim against the Kendriya Vidyalaya• Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of' 
Delhi alone shall have jurisdiction. 

	

8. 	If he/she accepts the offer on the terms and coiiditionsstipu.lted he/she would send his! 
her acceptance immediately to this office on receipt of this memorandum and join the Kcndriya 
Vidyalaya mentioned ovcrleaf. Necessary proforma for the purpose in forms are enclosed 
herewith which should be submitted to the concerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any case by 

	

15.02.2005 	. If the offer is not accepted by the said date or after acceptance if the 
appointee does not report for duty at the above namedKendriya Vidyalayaby 

	

25.02.2005 	this offer of appointment will automatically stand canclIed and no 
further correspondence will be entertained from himlhet 

Suppression of any information will be considered a maoffene for which the 
purnsunent may extend to dismissal from the services  . 	r. 

10 He/She will not request for transfer within 03 years of initialapjintneflt, ifthis offer of 
provisional appointment IS deemed as regular appointmentefSliiIS ltableto be 
transferred anywhere in India  

11 He/She will be eligible for the New Restructured Defined contribution pension system 
only as circulated by KVS(FIQRS) Vide circular No F 217/2003-04IKVS(Budget) dated 08/ 
12.03.2004 and F.2- 17/2003 -04/KV S (Budget) dated 24.12.2004. 

• (DR. . PRABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 

$an jay Verma, 

Sb 0 Slir'L RTn Vrtis1Jipi. 

Vc rj 7 h:.EkcLjiLL!1 	i (1 

iVau.t 	I)2: 1;'111r': 

L!ttr.;' Prf?e.ui  

Conid. I'agc. 4 
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Copjjorwarded10 : - 

I 	The Principal, Kcndriva Vidvalava mx±x 	°. In case Sh./Sint. 
Kni 	 accepts the offeroka 
pointment he/she should be relieved iinniediately with the instructions to join his/her new post 
under intimation to the Saiigathan. Ifthe appointee is not working at present in his Vidyalaya. 
this inemoraii(lwn may be sent to the concerned Vidyalaya forthwith under intimation to the 
S angath an. 

2. 	The Principal. Kciidriya \'idyalaya No.11, OjVGC,Agartala S 

The date of joining of the candidate may be intimated to this ollice immediately after the 
candidate reports for duty.. In case he/she does not.join by..the stipu1atd .da4te, this office 
should b.inf*nied telegraphically. This appOintment is further subject to production of 
certificates etc as per Article 49(1) of Education Qode-for-Kendriya-Vi4yal4yas.--The----
candidate be allowed to join his/her duties only after verification of original certificates, and 
On submission of I cqui sitc I onus/statements duly completed in all respects Those appointed 
under S( IS I or OBC quota may be alloed to join duties only4 ? production of original 
certificatc mcntioncd in para 6 of the ordcr. The) are also re4utdlicck the original 
certificates iii respect of th qualifications of 
that the appointee possess requisite qualification fo 	 to 1 he 
Principal/I n-charge Principal will certify on the joining 	 satisfaction 
about thc cci lifkatc produced   

4 	 .4 

3 	the Dv Commissioner (Admu), KVS(HQ) New Delhi, for informatio 

ASSISTANT COMMISSIONER 



\ KEND1Uv, VIDYALJLYA SANGATHAN 
SLCHARRi'G1ON 

Hospital Road, Si/char 788 001. District C.cha; Assain. 
Phonc No. . 03842 - 234154 / 23400 (Fax) 

16; (PRT 	)/KVS(SR.)i200405/ 	1 	/ 	Dated : ... 	 /.Q2/Q5 

SUBJECT 	QEFER OFJ?()V/SIONAL APPOINTMENT ON CONTRACT TO THE POST OF Priry 1eacher 

\k'ith reference to his/her application for the above post 	./Shri RaJ endra KuarNajk 

Is 

in the Kendriya Vidyalaya Sangathan in the pay scale of 
Rs. 4 00-125 7o0O/'e 	

and posted.at Kendriya Vidyalaya 
- N. • 1, .4gar1a jKunjabax  I Tri  PurA He/She will draw allowances and other benefits in 
addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sanathan employees This offer of appointii -u.nt is subject to the candidate being declared fit for the post of 
PRT by a Civil Surgeon. This prövlsionàlàppojntment of 
Shri./ghM*W. Rajentr'Q Kuar Naik 

- 	
is subject to the outcome of a report/conclusion/ 

recommendations/fiidjngs of the enquiry committee set up with the approval of Competent 
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan 
for selection of candidates for teachers by employing private agency and give, inter-alia report/ 
conclusion/recommendatioj/flidjngs to ascertain as to whether any candidate has received any un- 
due advantac by virtu of procedure adopted by KcndriyaVidyalaya Sangathan for the selection 
and recruitment of teachers for the year 2004-05. 

This provisional appointment is for a period of one year or conclusion of enquiry giving its 
rLport v hlLhL\ Li is . U lit It is clarified_that this provisional appolntmLnt is purely temporary and 
will not confer any right for regularization seniority etc. except in accordance with the terms and 
conditions herein. 

In case before completion of the said enquiry, the period of one year expires this provisional 
appointment may he renewed by the offeree and the discretion to continue purely vests with the 
otleree. 

hereby informed that he/she has been selected for appointment on provisional basis against the post 
of PRT 

in the post of 

Coiitd. Page. 2 
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j 
In case. the enquiry Committee uphoids 11is/hLr selection, the present rovisional 

ppoint aent wil I bc dccmed as appoirWncn letter on ftt.11ar basis w.e. 1. the date oijöihini. ,  of  
the appointee. 

In case the enquiry committee gives a report/conch!sion/ recommendations/ findings that 
his!iicr selection has not been carried out in accordance with the selection procedure, then the 
present biTer will be withdrawn. llowevc.r, he/she xviI be given relaxation of one year's age 
and will be deemed eligible to participate in the next selection process,thereafter. 

In case the enquiry conimiflee upholds his/her selection, he/she will be on probation 
I the d ttL of joining loi i-pci iod of two yLal s whu.. h may be extended Upon successful 

completion of probation he/she will he confirmed in Ii is/her turn as per Kendriva Vidyalaya 
Sanaih:m ii.iles on the availability of perillancnt vacaneics. 

I the candidite is a woman,. she should certify thai she is not in the family way at the time 
of acceptance of the appOintment. If however, she is pregnant of twelve weeks standing or 
more at the time of' acceptance' of appointment as a result of medical test, she will be declared 
temporarily unfit and the oiler of appointment would be treatedas withdrawn for, the present. 
However, her appointment would be kept in abeyance until her confinement is o.yer.or 
conclusion of enquiry whichever is earlier. She would get 
weck after the date of delivery and her appointment would 	il5j bst to production 01 
Medical Fitness Ceitificate from a Civil Surgeon her'deliery is 
expected and also should indicate the date of delivery SOOfl after uJas taken place In case, the 

I 	 . 	t 

candidate fails to comply with these instructions her candidature wouIdotbe considered and 
.1 	 ti 	iJ 	1 ,4.J 

no luithu coricspondcnce will be entertained in this regard from her On production of 
medical fitness cetificate, she will be appointed to Jjie saiffçs 

No TA will be admissible for first joining the Sangathan as 	PRT 	 ... 

During the provisional appointment and thereafter, until he/she is. confinned the services 
of the appointee are terminable by one month's notice on either side without any reason being 
assigned. therefor. The appàinting authority, however, reserves the right to terminate the,. 
services of the appointee bef9re expiry of the stipulated period of notice by making payment 
of sum equivalent to the piy and allowances for the period of notice or the unexpired portion 
thereof. 	 . 

Other terms and conditions of service governing the appointment are same as laid down 
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for 
Kendriva Vidvala a Sangathan Employees. Welfare Scheme has been introduced with ciftet 
from 1 .4.2002 oining.thc above .chemc is compulsory. 

"ftc appointnicnt is 01 -oviSi0fla a stipulatcd Ill Para- 1 and is SuI)jCCt to the Schedule 
Caste: Tribe cciii licatc/OBC Certificate, being \'c.ri tied through the loler  channel and il ihc 
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[3] 

• verilkation reveals that the claim to belong to SC or ST or OBC as the case may be. is false. 
the scrviccs will he terminated forthwith without assigning any further reasons and without 

• 	prejudice to such further action as ma' be taken under the provisions of the Indian Penal Code 
for production of false certificate". 

In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of 
service or any contract arising out of or flowing from this offer of appointment the Courts of 
Delhi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions stipulated he/she would send his/ 
her acceptance immediately to this office on receipt of this memorandum and join the Kendriva 
Vidvalaya mentioned overleaf. Necessary proforma forthe purpose in forms are enclosed 

• hre'ith v9ih shbuld 'sdbiñittéd fo l  the oncerned Principal, after getting the same duly 
completed in all respects. This acceptance should reach the undersigned in any casç by 
15/02/05 • . Iftheoffer is not accepted by thesaid date o after acceptance if the 
appointee does not report for duty at the above named Kendriya Vidyalaya by 
2/-.02/05 , this offer of appointment will aumatically stand cancelled and no 
further corrspondence will be entertained from hiin/hér 

Suppression of any information will be considered a major offence for which the 
punishment may extend to dismissal from the services 	 1 /1 

.i PV 
i He/She will not request for transfer within 03 years of initial apbiñthvifthisoffer of 

provisional appointment is deemed as regular appointment fle/Sheis liable to be 
transferred anywhere in India 	 ' 

1 l. "He/She will be eligible :for the New Restructured Defined contribution pension system 
only as circulated by KVS(HQRS) Vide circular No. F. 2- 17/2003-04/KVS(Budget) dated 08/ 
12.03.2004 and P.2- 17/2003-04/K VS(Budget) dated 24.12.2004. 

:(DR.E. RABHAKAR) 
ASSISTANT COMMISSIONER. 

End: As above 
Rajen.ra Kumar Naik, 
At: Ard.a , P0: Ranisara. 

—Via-: L9i-s-in-gha-T 	ii-epu-r, Orissa 
_7k7020.  
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Q17Jjrwardcdfo 

I. 	The Principal, Kendriva Vidya1a'a 	in case Sh./Smt. 
Km 	

accepts the offerofa 
pointmcnt he/she should be relieved immediately with the instructions, to join his/her new post 
under intimation to the Santhan. if the appointee is not working at present in his Vidvalava, 
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the 
Sangathan. 

2. 	The !rincipai, Kendhy Vidyalaya 	 Trip ura 
The date of joining of the candidate may be intimated to this office immediately afler the 
candjdatc rcpoits for dt'ty in asL he/slic does not join h3 the stipulated date r  thisqffice 
should he informed telegraphically. This appointment 'is further subject to production of 
ceiti.ficates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas The 
candidate be allowed tojom his/her duties only after verification of original certificates, and 
on submission of requisite fo ms/statements duly completed in all respects Those appointed under SC/Si or OBC quota may be allowed to joinduties only'bnrdüction of original 
certificate mentioned in para 6 of the order. They are also requ iheck the original certificates in respect of the qualificationsof the appointee ernjloènn4J sat isfy themselves 
that the appointee possess requisite qualiflcation for, the posthe/h1sppointed to 'The 
PrincipalIJnc1ar joiningge Principal ill certify on the report tsqlfregadingjjs/her satisfaction about the certificate produced  

3 	The Dy Commissionci (drnn), KVS(HQ), New Delhi, for information 

ASS/S TANT COMMISSIONER 



EDUCATION CODE 
F 0 R 

, KENDRIyA VIDYALAYAS 
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57 	 A,lwIo 56 

Promotions effected on the basis of the consolidated 
select list will have only prospective effect, even in bases 
where the vacancies relnte to earlier years. 

0' -'•' 
Article 57 Foreign Service Terms 

The Central Government employees or Slote Govt. employees, 
appointed on deputation on foreign service, to posts in the Sangathan, 
will be govet ned by the terms and conditions of depLitatlon as agreed 
to by the parent Department and Sangathan. 

4 ;4 	Article 58. Jurisdiction 

In case of any dispute or claim arising as a result of 
- 	employment under the Sangathan the Central Administrative Tribunal 

•alone shall have the jurisdiction. 

. " 

t 	_v 
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Kendriya Vidyalaya Sangathan 

Regional Office-Slichar 
WWI 	 Hospital Road 

[ 	 Silchar-788001, Assam 
03842-234009 (fax/Tel 

234154(AC&AO),245737(EO&AAQ 

N.F.2-16/PGT/2005KvS(SR)/ 	
) 5 7. 	Date:23.01.2006 

) 
Registered Post 

MEMORANDUM 

With reference to this office letter of even number dated-
02.3.2005 Vide which you have been offered provisional appointment.on 
contract to the post of PGT(Hist) as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 22.3.2005 at 
Kendriya Vidyalaya ONGC-Agartala. The period of said provisional 
appointment is extended up to 30 01  April 
giving ij-eport whichever is  ear 
provis1onaIapointmeFwi1l remain the samc cis mentioncd in the letter 
referred above, This extension should be ii nckrstood in I h&bt)j:xt in 
which it is made and by this extension the provisional contract ethployee 
does not get any vested right to claim for regularization in KVS. This is 
subject to further modification with regard to extension of time, if any. 

4 L 
(Somit Shri'astava),E.O. 

C)ffg. Assistant Commissioner 

Shri/Mrs/Ms. Gyaneshwar Jha, 
Kendriya Vidyalaya 
0 NGC-Agartala. 

Distribution: 
Principal, KV,ONGCAgartala. wi h I he instruct cM to H ivcr 
I hc H icr 	I he i ndivi 	i 	 fl 
Dcjutv Cominissioner(Ad mc. k \ 	), 
(iiiird file. 

J, 
 . 

et-~ 



Kendriyà 

234154 

\f Vidyalaya Sangathan 
Regional Office-Silchar. 

Hospital Road 
Silchar-788001, Assam 

03842-234009 (Fax/Tel 
AC&AO),245737(EO&AAO 

N.F.2- 16/PGT1 2005-KVS(SR)/ 
	

Date:23.0 1.2006 

Registered Post 

MEMORANDUM 

With reference to this office Aetter of even number dated-
03.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of PGT(Chem) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
19.02.2005 at Kendriya Vidyalaya Kailashaliar. The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other.. :ter•ms and 
conditions of the provisional appointment will remain 'the Same as 
mentioned in the letter referred above This extensiøn should be 
understood in the context in which it is made and by thextension the 
provisional contract employee does not get any vested right to claim for 
regularization in KV$. This is subject to further modificationwith regard 
to extension of time, if any. 

(Somit Shrivastava),E.O. 
Offg. Assistant Commissioner 

Shri/Mrs/Ms. Sampuran Das Sarjal, 
Kendriya Vidyalaya 
Kailashahar. 

Distribution: 
Principal, KV,Kailashahar. with the instruction to deliver the 
letter to the individual by obtaining receipt of the same. 
Deputy Commissioner(Admn).l(Vs(HQ), New Delhi. 
Guard file. 



Kendriya Vidyalaya Sangathan 
. 	

Regional OfficeSilch&. 
Silchar-7501, ssam 

03842-234009 (Fax/Tel 
234154(AC&AO),245737(EO&AAO 

N.F.2-16/PGT/2005-KVS(SR)/ . 	ç. 	2 	Date:23.1 . 2006  
Registered Post 

MEMORANDUM 

With reference to this office letter of even number dated- 
03.2.2005 VIde which you have been oiThred provisional appointment on 
contract to the post of PGT(Eco) as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 24.2.2005 at 
Kendriya Vidyalaya ONGC-Agartala. The period of said provisional 
appointment is extended up to 30th April 2006 or conclusion of enquiry 
giving its reportl, whichever is earlier. Other terms and conditions of the 
provisional appcintment will remain the same as mentioned in the letter 
rferred above This extension should be understood in the context in 

.-hich it is made and by this extension the provisional contract employee 
'does not get any rested right to claim for regularization in KVS. This is 
subject to further modification with r. gard to extension of time, if any 

(Somit Shrivastava),E 0 
Offg Assistant Commissioner 

.A'hri/Mrs/Ms. Deepti Sharma, 
Kendriya Vidyalaya 
ONGC-Agartala. 

Distribution: 
Principal, V,ONGC-Agartaia. with the instruction to deliver 
the letter to the individual by obtaining receipt of the same. 
Deputy Conmissioncr(Admn).KVS(HQ), New Delhi. 
Guard file. 



KendriyãVidyalaya Sangathan 
• 	 Regional Office-Silchar 

• 	 Hospital Road, Silchar-1, 
Assam-788001 

I 03842 234OO9(AC), 246886 (Fax) 
L 261784(AO),246887(E.Os),245737(AAO) 

N.F.2- 16/TGT/2005-KVS(SR)/ 	-' 7 	Date:30.01 .2006 

MEMORANDUM 

With reference to this office letter of even number dated-
04 02.2005 Vide which you have been offered provisional appointment 
on contract to the post of TGT(S.St.) as per terms and conditions 
mentioned therein Accordingly you have joined your duties on 
19 2 2005 at Kendriya Vidyalaya No.1 Agartala. The peno4 of said 
,provisional appointment is extended up to 30th April 2006'or'conclusion 
of enquiry giving its report whichever is earlier th Ot xérms and 
conditions of the provisional appointment will remaui the sàme as 
mentioned in the letter referred above This extenión , hould be 
understood in the context in which it is made and by this extension the 
provisional contract employee does not get any vested right to claim for 
regularization in KVS This is subject to further modification with regard 
to extension of time, if any.  

• 	 (Sbmit ShrivastávahE.O. 
Offg. Assistant Commissioner 

F-"Shri/Mrs/Ms. Pushpender Kumar Pandey 
Kendriya Vidyalaya 	- 
No. 1.Agartala 

Distribution: 
Principal, No. 1.Agartala, with the instruction to deliver the 
letter to the individual by obtaining receipt of the same 
Deputy Comrnissioner(Admn).KVS(HQ), New Delhi. 
Guard file 



Kendriya \fldaIaya Sangathan 
Regional Office-Sllchar 

'1opitaI Road, .Silchar-1, 
Assam-788001 

1 	03842- 23309(A.C), 246886 (Fax) 
.26 1784(AO)124€ 87(E.0s),245737(MO) 

NO 

N.F.2- 16/TGT/2005-KVS(SR)/ 
	 Date:30.O1'.2006 

MEMO 	 IU.  

With. reference 40.:, this office letter if pven number dated-
04 02 2005 Vide whièl{ rou have been offered provisional appointment 

• ' 	on contract to the post of 'TGT(Maths) as 'r terms and conditidns 
• 	mentioned therein. Accordingly you have ,oined your' duties on 

25.2.2005 at Kendriya Vidyalaya No.1.Agart..Lla. The period pf said 
provisional appointment is extendcd-.up to 309 pril 2006 or . cprc1usion 
of enquiry giving its report whichever is . rher. Oher terms and 
conditions of the provisional appointment w 11 remaii the same as 
mentioned in the leter referred above. Tb is extension should be •  
understood' in the context in which it is made:ind by 'th is extension .the 
provisional cbntract .eiipibyee does not get añ vested .'right to claim, for 
regularization in KVS This is subject to furthét modification with regard 

ito extehsion oftime ifany.. c 

1 

- 	 (Somit Shrivastava),E 0 
Offg.Assistant Commissioner 

Shri/Mrs/Ms. EaiwantKumar  
Kendriya Vidyalaya 
No. 1.Agartala (Kunjaban). 51 

Distribution: ' 
1 Principal, No.1 Agartala(Kunjaban), ith the instruction to 

deliver the letter to the individual by obtaining receipt of the 
same 	; 
Deputy Comn issioner(Admn).KVS(H(2)., New Delhi. 
Guard file. ' 
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Kendriya Vid
~~61,, gional

alaya Sangathan 
 Office-Silchar 

Hospital Road, Silchar-1, 
1 	 Assam-788001 
I 	03842- 2340 (A.C), 246886 (Fax) 
L 261784(AO),246887(E.0S),245737(MO) 

N.F.2-16JTGT/2005Kvs(sR)/ 	 Date:30.01.2006 

MEMORANDU1 

With reference to this office letter of vcn number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of TGT(Skt.) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
24.2.2005 at Kendriya Vidyalaya No. 1.Agartala. The period of said 
provisional appointment is..extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other terms and 
conditions of the provisional appointment will ëmain the same as mentioned in the letter ,  referred above This Iectens1on should be 
understood in the context in .  which it is made and by this extension the 
provisional contract employee does not get any veted right to claim for 
regularization in KVS. This is subject to further mbdification with regard 
to extension of time, if any. 

(Som.it..Shrivastava),E.Q. 
Offg. Asitañt Commissioner 

IR 

Shri/Mrs/Ms. Chandra Mauli Tripathi 
Kendriya Vidyalaya 
No. 1.Agartala 

Distribution: 
1 Principal, No 1 Agartala, with the instruction to deliver the 

letter to the individual by obtaining receipt of the same 
Deputy Commiss16ñer(Admn).KVS(HQ) Nd Delhi. 
Guard file. L. 

. 	 . 



Kendriya Vidyalaya Sangathan 
Regiona' Office-Silchar 

Hospital Road 
Silchar-788001, Assam 

03842-234009 ~ Fax/Tel ~
234154(AC&Ao),245737(o&MO 

N.F.2-16/PRT/2005-N\/S(SR)/ 	'/ O)' t7 	Date:23.01.2006 

Registered Post 

M EM. 0 PAND TJivi. 

With 1-cference to this office letter of even number dated -  ' 
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of PRT as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 23.02.2005 at 
Kendriya Vidyalaya No. 1.Agartala,Kunjaban. The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other terms and 
conditions of the provisional appointment will remain the same as 
mentioned in the. letter referred above. This extensin 'hou.ld be 
understood in the context in which it is made and by this extension the 
provisional contract employee does not get any vested right to claim for 
regularization in KVS. This is subject to further modification with regard 
to extension of time, if any. 

(Somit Shrivastava),E,O. 
0 fig. Assistant Commissioner 

Shri/Mrs/Ms, Rajendra Kumar Naik. 
Nendriva Vidvalaya 
No. I. Agartala,Kunjaban 

Distribution: 
Principal KV,Kunjaban. with the instruction to deliver the 
letter to the individual by obtaining receipt of the same 
Deputy Commissioner(Adma). IKVS(l-IQ), New Delhi. 
Guard file. 



\\ 	 Kendriya Vidyalaya Sangathan 
Regional Office-Silchar 

Hospital Road, Silchar-.1, 
Assam-788001 

L 03842- 234009(A.C), 246886 (Fax) 
261 78 4(AO),246887(E.Os), 24573 7(AAO) 

N.F.2-16/TGT/2005-KVS(SR)/ 3 Date30.01.2006 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of TGT(S.St.) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
19.2.2005 at Kendriya Vidyalaya No.1.Agartala. The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other terms and 
conditions of the provisional appointment will remain the same as 
mentioned in the letter referred above This extension should be 
understood in the context in which it is made and by this extension the 
provisional contract employee does not get any vested right to claim for 
regularization in KVS This is subject to further modification with regard 
to extension of time, if any. 

• 	L 
(Somit Shrivastava),E.O. 

Offg. Assistant Commissioner 

\/hri/Mrs/Ms. Narpat Chouhan 
Kendriya Vidyàlaya 
No. 1.Agartala 

Distribution: 
Principal, No.1.Agartala, with the instruction to deliver the 
letter to 	the individual by obtaining receipt of the same 
Deputy Commissioner(Adrnn).KVS(HQ), New Delhi. 
Guard file. 



kendrya Vidyaaya Sangathan 
Regiona' Office-Silchar 

Hospital Road, Silchar-1, 
Assam-788001 

I 	 nr> 	gr cr& 
L 261784(AO),246887(E.0s),245737(MO) 

l'.2..15/TQT/2oQ5J(vS(SJ)/ C2) /32 -. 	 Datc':30.01.2006 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vidc which von iThVC been offered provisional appointment 
cii contract to the post of TGT(Maths.) as per terms and conditions 
mentioned therein. Accordingly you have joined your duties on 
21.2.2005 at Kendriya Vidyalaya ONOC-Agartala. The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other terms and 
conditions of the provisional appointment will remain the same as 
mentioned in the letter referred above. This extension should be 
understood in the context in which it is made and by this extension the 
provisional contract employee does not get any vested right to claim for 
regularization in KVS. This is subject to further modification with regard 
to extension of time, if any. 

(Somit Shrivastava),E.O. 
Offg. Assistant Commissioner 

hri/Mrs/Ms. Naresh Kumar 
Kendriya Vidyalaya 
ONGC-Agartala 

Distribution: 
Principal, ONGC-Agartala with the instruction to deliver the 
letter to 	the individual by obtaining receipt of the same 
Deputy Commissioncr(Adrnn) . KVS(HQ), New Delhi. 
Guard file. 
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Kendriya Vidyalaya Sangathan 
Regional Office-Silchar 

Hospital Road, Silchar-1, 
Assam-788001 

03842- 234009(A.C), 246886 (Fax) 

234154(AO),246887(E.0s),245737(AAO) 

N.F.2-16/PRT/2005-KVS(SR)/ c 	 Date:23.01.2006 
2 

Registered Post 

MEMORANDUM 

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of PRT as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 21.02.2005 at 
Kendriya Vidyalaya No.1. Agartala,Kunjaban . The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giying its report whichever is earlier. Other terms and 
conditions of the provisional appointment will remain the same as 
mentioned in the letter referred above. This extension should be 
understood in the context in which it is made and by this extension the 
provisional contract employee does not get any vested right to claim for 
regularization in KVS. This is subject to further modification with regard 
to extension of time, if any. 

(Somit Shrivastava),E.O.. 
Offg. Assistant Commissioner 

U- Shri/Mrs/ Ms. Basanti Devi. 
Kendriya Vidyalaya 
IKunjaban 

Distribution: 
Principal, KV,Kunjahan, with the instruction to deliver the 
letter to the individual by obtaining receipt of the same 
Deputy Commissioncr(Adnn) . KVS(HQ), New Delhi. 
Guard file. 



4 

•\ 	 Kendriya Vidyalaya Sangathan fl\ Regional Office-Slichar 
Hospital Road, Silchar-1, 

Assam-788001 
03842- 234009(A.C), 246886 (Fax) L 

N . F.216/pRT/200:5VS(SI 	JrT 7J 	Date:23.0L2006 

Rgistered Post 

MEMO RpPJ 

with reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment 
on contract to the post of PRT as per terms and conditions mentioned 
therein. Accordingly you have joined your duties on 24.02.2005 at 

Kendriya Vidyalaya No.1 Agartala, Kunjaban. The period of said 
provisional appointment is extended up to 30th April 2006 or conclusion 
of enquiry giving its report whichever is earlier. Other terms and 
conditions of the provisional appointment will remain the same as 

• 	
. 	 mentioned in the letter referred above. This extension should be 

•understood in the context in which it is made and by this extension the 
provisiofll contract employee does not get any vested right to claim for 
regularizatiOn in S. This is subject to further modification with regard 
to extension of time, if any. 

1\ 

• 	:. 	

• 

(Somt81-ir1vaStaVa),E. 0 . 
Offg. Assistanl Commissioner 

7'Shri/MrsI Ms. Pravee Bhargav 
Kendriya Vidyalaya 
No.1 .Agartala,Kufljabafl 

Distribution: 
1 Principal, KV,Kunjaban, with the instruction to deliver the 

letter to :the individual by obtaining receipt of the same 
2 Deputy Commissioner(Admfl) VS(HQ), New Delhi. 

3 Guard file. 
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lie 

Name 
ofPost 

Data of 	t' 
Pat,'° 

DIffIcptty ,. TImIngs Papa, ubJac1(a) Total 

I. POT 2ty05/2005 ObjcUbe -'-Post0 	 ' 	 iv 0900-1100 ffrs If 	' General. 120 

_ 

- Gradeatlon ' 	 ' n Paper" 
*2 Level 1100-1200 hrs II Language' 40 

Prof idenon 
FDe sc,lptlye 

 

 Pout 
Graduation Paye

. 

1400 - 1700 hrs 
' 

Ill Subject 120 

TOT 22/05/2OO  Gradaptlon 0900-1100 has I General 
Paper 

120 

Deucriptiee .2 Level 1100-1200 bra II Languege 40 ________ Proticlen 
Daodgflv. .'IG45aUc 

,jOP, 
 

i40O-100 ff5 ((I Subject 	:u 
Paper. a 

3. PRT 23/0512005 Objecyev,  o+2,lieveI . 0900-1100 bra I. 	.1 GIrnarel 	' 120 
- ' 	 '  Paper. 

Descriptivel 10th Std. 1100- 120(r hro II 	ILan guage 40 ____________ Proticienc' 
l5riptive '-s-,2 Level 	, 1400- 1700 ftrs Ill Subject 120 

n,-uruiv E'.' Paper 

Ins 00058 scheme of 
Ion POT. TOT or PRT 
alloy will be made Ia, 
rvteg'ery, there Ia'a pr 
and PRT may change 
lien for these posta wil 

c'(rg'e'bi the order 91 data(s) 
umber 01 carrdlctates. Wfsse 
5 ,,menaoned above for eairlr 

_<__ C-9- 
	

11 
his/bar employer to the effect that he/skein a Govt. servant as an the date of edvtirtioe(nent. 

0) Uplo a maximum sf10 yearo In the case SI PhysIcally Handicapped. 
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED 
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE FOR MORE THAN 
ONE CONCESSION, ONLY ONE OF THE CONCESSIONS OF THE HIGHEST PERMISSIBLE 
LIMIT, WILL BE GRANTED. 
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE 
ALLOWED 15 YEARS IsIS YEARS FOR P.H. AND 05 YEARS FOR SC/ST. 

I_PART - _It:HOWTOAPPLYANDEXAMINATIONFEE/APPLICATIpNFEE. 

i. Application must be submised in the prescribed formal published in Anneaure of this 
odverlisemeol. The application format can also be downloaded from the websile 01 the 
oangalhan www.kvssngathan.nlc.ie  

ml. Candidates desirous to apply for more than one post should nab Wit applications for each pest 
accompanied by the prescribed fee and necessary enclosures for each post in separate 
envelopes. 

il. Aplicanls cannot apply for more than one subject in each Category of Post (P.G.TJT.G.T) 
EnOelope containing the application muqt be superscribed in bald letters as - APPLICATION 
FOR THE POST OF ( PGT/ TOT / PRT) in (name of Subjecf). 
Daly hltod in applicators mast'reach at the following address latest by 25-03-2005 

KENDRIVA VIDYALAYA SANGATHAN 
it 	POST BOX 11 ,104624 

NEW DELHI-lreote. 
EXAMtNATION FEES / APPLICATION FEE 

Candidates will have to pay a NON-REFUNDABLE APPLICATION FEE OP_Rs.,çfrme 
Hundred,1  only) by Dernarr raft only In favour of 'KENORIYAVIDVALAY"SNGATHAN' 
payahl ' tNewDW(alerts wlIh hla/ her applicalitn. Tb. fee serIf thro

i
gh P0/ Money 

'Qin 	aced Chequ./ Curreecy note or the Treaaury Chaltaso etc. will not be ac- 
cepted 	the Sasgathan and such applIcatIons wIll be treated as havIng bias cc- 
cuieed'rlethout lee. Separate fee Is to be paId throagh separate bask draft for each 
peal applIed. 
The ref and of the fee Will not be allowed in any case. 
The bank draft etrould be valid for at least 6 months from the elate of pablicauoar 01 this 
edv'elllaemenL In the case of local pay erdern issued in lieu of Demand OratE the validity 
should be ala monfuri theee monthe as eppucable; 	 . . . 
No tee Is requIred to b. paId by SCIST/Ex-seheseenen categories. Physicelfy HancScappsd 

persons are etso attempted from paypseesi of tee subject to the aubmlaaian 01 phalopapy of the 
prescribed Medical ctlflcati feasted by a Goof. HopeiIaJ, duty signed by C/Hal M.lOf5oec, 
Similarly, the candidatei from SC/ST/Es-Servicemen categories should elan encloses photo-
copy of cerbffcate issos d by Competent authority. In the absence slouch proof and If sofa. 
has been paid, the application wi be rejected en the groaad of lee not paid. No coneapors-
dance or proof sent latas will be entertained. 

{ i.PARTMODEE H AJION 
I. , 

 
The Sangathan will hold writtee esamlnalbona as per adrerne of eaammnalloer glean below, 'far 
he recrulbnnerd to the above mentioned posts at Altmedabad, Baisgolcre, Bhopal,,g005gp, 
Chandlgarh, Chennal Detht,:Dehradun, Guwahati ,  Hyderabad. Jsbalpar, Kolkata . JaIpur, 
Jammu, LucfarOw, Mumbal.andPatna. 
The cenfres for fine'eaamlerstlons as rrsentioeed shove are subject 10 change at the disoiedun 
of the Sungothan. While eeery.eflort will be made to allot the candidaIe, the centre of kisd'aer 
choice for tfreeamioaSon, the Sangethan may at its discretion elIot a different cenb'e.to the 
candidate In ease dlrcsmafeoces so warrevl. No request for change of examination centre 
once calloltr.d will be entertatemrd and the candidate will have to appear altec etlacateot centre at 
his/her evyerlses. 
The made of selection shell lactude a written lesy euumivation, proficiency test and personal 
Inlorviem, 	 -  

The Written eaamieatisn will beef two types i.e. Objective type and Descriptive type. Paper - 
(General Paper) will be contaIning 120 Objective type qaeutiens with tsar multiple choice 
anowaro in the sabjecla'ftk. General English (30), Geenrat Knowledge/General Awareness 
(30), General lotelligenee/ ReasonIng (20). Numerical ability (20) and Teaching A(rtifude (20). 
The duration of the paper will be 2 hours. This eeamioulion will be Immediately followed bye' 
Descriplioe Test sf1 (one) hoar duration i.e. Paper - If Containing quealiosis In English and 
Hiodi languages Is teot the biEngual competence of candidate. The total duration of Paper-I 
and II will be lhree hours. 
There will be another Descriptive Type Test of three bourn daralion i.e. paper - III, which will be 
held In the seceod shift ceoleining long and shoe questions pxnamning to Subject/Pool for 
wlrmch a candidate has applied. The candidate will be raqaired to aoswer Ihese questions in 
descriptive mannar. 
Ills essential for all Candidates to appear at all the eaaminuliaos as per above detuits. In case 
a candidate is found absert in. any of the tests, blamer answer-sheets will not be evaluated. 
For the evalaallan,p.urpsees,tno.segaflve marking will be gives, The Scheme of wrItten' 
asaminallon is as andaq" 	6, -r, 	n -r 	, 	

. 	 '-'; P SCHEME OF WRItTEN EXAUttA'nON FOB THE BOOT OF DST I-tsr scars Sc's- 

NDRIYA VIDYALAYA SANGATHA 
'8- !st(tutionaI Area, Shahld 'Jeet Slngh Marg, New Delhi -110016 

i'e Kcvdr:ya Vrcyaluya Sangaihan (K.V.S.) is an outnnornous organization under the Ministry of 
'nun Resource Onueloprrnont, Govt. of India. K.V.S. intends to recruit Post Graduate, Trained 

It - nduatn and Pr:mary Teachers for its schools spread all over India. Applications are Invited in the 
,vscrrbnd format (as per orjrreauro enclosed) from Indian Nationals for recruitment of teachers in 
'It. S tar the year 2005-2006 for filling up of uacancies (estimaled In be more than one thousand) 
vi for drawing a panel of condidoles. The details of the post and eligibility criteria etc, are given 
nc-ow: 

IPART. I: DETAILS FOR VARIOUS POSTS 	 I 
COST GRADUATE TEACHERS 
PAY SCALE: Rs. 6500-200-10555 
UPPER AGE LIMIT: 40 YEARS (as no 01.01 .2005) 
ESSENTIAL OUALtFICATIONS 

Two yeats mvtegrated Post Graduate M.Sc Course of Regional Institute of Edacatino ol 
NCERT in the concerned subject with atleast 50% marks in aggregate or Mastery 
Degree from a rccagnrzsd University with at least 50% marks in aggregate in the follow-
inn Subjects: - - 

ONo I Natrts of Peal Subject(s) 
PGT (English) English 

it POT (Mmdi) Hind 
POT (Physics) PlrysicsIE(ecttoeics/Appred Physics/Nuclear Physics 
POT (Chemistry) Chemistry/Sio Chemistry 

- POT (Economics) ) 	Ecovomics/ Applied Ecsnomics/ Business Economics 
POT (Commerce) 

_________________ 

Commerce with Accounting / Cost Accounting / FinancIal 
AccounUeg as a Major subject of study. Hutder of degrees of 
M.Com  in Apphad / Business Economlcu shall not be a(gibte 

PGT(Mathe( MathematicciApptled Mathematics 
PGT(Biology( 

____________ 

Botany/Zoology /Ufe Sciences/BIo Sciences! Garreacs/ Mi-
me Biology/São- TecfrnoIogy/Mole4ar BloiFtarrI Physiology 
prastided they have atudled Botany and Zoology at Gradua-
tion (eeel 

POTjHlafory( History 
PGT)Geogrephy) Geography 

tt.trr. or eqaivateni qualification from a recognized University. 
''rrrlrctenCy In teaching Unroragh Herd and English media (will be judged by way of descriptive 

ha wrroea eeumunatinn of *2 standard). 
Gasirabi; Knowledge of Computer Aypticabons. 

TRAINED GRADUATE TEACHERS 
PAY SCALE: Re. 5500-175-9000 
UPPER AGE UMfl: 35 Years (ai on 0101,2005) 
ESSENTIAL QUALIFICATIONS: 

Pout Years Integrated degreq course of Regional (nstitute of Education 01 NCERT in the 
concerned subject with at (east 50% marks in aggregate; or Second Class bachelors 
degree with at lauot 50% marks in the concerned subject(s) and in aggregate including 
elective and tonemnonac in rh 

No. I 	Name of Pest Subject(s) 
TGT(Engtish) I Enatiyh as 	It elective subject at Degree oval 
TGT)I-Iiodi( lius an elective eub)ect at Degree level 
TGT)Social Studmos) Any two 01 the following : 	History, Geography, Economics 

and Pal. Science of which one mud be either Htalory er 
Geography 

- 	)TGT)Sciencn) Chemistry, Botany and Zoology ,  
rGT)Sonskrit) -. Sanskril as an elective subject at Degree levet 

I 	TOT(Maths) Maths with any two of fro following subjects: 
Physics! Chemistry! Electronics! Compctor Science! 
Statistics 

ii Ed or egurvatent qua/tjcatmon from a recogr'mcnd University, 
otciency in teaching through Mmdi and English media (will be judged by way at deucrmp-

rod type wvttnn eeammvation of *2 standard), 
DesIrable, 	Knowledge at Computer Applicaticos, 
PRIMARY TEACHERS 
PAY SCALE: Rs. 4500-125-7000 
UPPER AGE LIMIT; 30 Years (cc on 01.01.2005) 
ESSENTIAL QUALIFICATIONS 

Senior Secondary (Clans XV) with 50% marks. 
vi JOT - after Senior Secondary (Class - XII) or BEd or equivalent or B.ELE4. 
v) Prohcmertcy to teaching through Hjndj and English media (wilt be judged by way of 

descriptive type wri0en esamloalon of 10th standard), 
Desirable: Knowledge of Computer Applications 

SUER VATION 
no roesryatmort of vacancies for SC, ST, OBC, Es-servicemen and Physically Handicapped 
,:m'Jmdates will be as per rules 01 the Government 01 India. A parson who has served is any rank 

.dher as cambatent or as a non-combatant) in the Armed Forces (Army, Nasy and Air Force) 
vu:0 be eligible for reser'vatisn for Ee'sorvicemee, 

P AST - It:ELIGIBILITY/AGERELAXATION 

'QlfttLITy OF APPLICANTS 
yymmcants must tatfmtt the essential requirementa of the post applied for and Other condisons 

laVA In this adoartjsement as on 01.01.2005. Before apptylog they must satisfy themsetees 
.1 ivy possess the essential quehhcations prescribed for varIous posts. The applications of 

It rooddates not falfmtlmng the essential qsatilicatioos and other requirement Will be summanty 
d and no csrrespovdonce will be made in this regard, 
RELAXATION 

'oven In upper age (mit will be as under: 
Eve a maemmum of Five years in the case of SC/ST candidates 
:vjQ a maojmum of Three years In the case of OBC candidates 

L'o:o a muemrrnum or Foe yeara for persons who had ordinarily been domiciled .10 the Stste 
C' Jammu and Kashrnir during 1.1.80 to 31.12.50 
loIn a maarmunr of Ten years for women cenddales. 
It 0:0 a vvueimam of Frau Years for Govt. servunto/KVS regular employees, 

vo'sarvmcemav who has put in not loss than 06 months continuous service in the Armed 

	

/o,cns (Army. Navy and Air lorce) shell be allowed to deduct the period of such service tram 	
n' 	" 	'no' 

	

actual age yea lYe jeseltant age dens net eacoed the muxmmum age timil prescribed for 	5. The candidate's porformance'IS"Psper-I wIlrbö'enaIaet'flist and based 'do the'mar(rd secured 

	

vest by more than 3 ynero he shell be deemed to salms(y the cnndmtlon regardIng age linrit. 	and merit .ranhing secured by caedidata, upte a cat off percentage as decided by KVS, the 

	

'5 yOpIr000je for the posts of Trained Graouate Teachers and Pr:mury Teachers. 'For 	descriptive answer shoals of Paper 1 and Paper (II will be evaluated further in respect of only .0 oosm 01 Past Graduate Teachers, the above mu net be upptmcabte. 	 tlroso candidates who are shotrlletod'on the basis of Paper .1. However the marks secured by 

	

"ala omev:mnunr 01 tO years in the cannot SO/ST candmdatey and 8 years in the casual 	these 'shcgtisted candidates le.Pae/t Will not be iqiouded fp.the,finut merit reeking. While It C 	00 los n 	as Go I empl yees 	ceo A cc wrlh the Go I of lad a st c 	p ocessleg the t at results ,enly these candidates will be Included whs have obla ad a p 

	

rove An app/cant clammmn5 age relaeatmon undet this Peru should produce a certificate from 	determined Cat atf percentage 91 rriarf(e In Paper (land Pa/br tlt.'OoIy those candidates will be Cool/need — 

r  

.1.! 

-- 



1~ 
NN 

r.ri'.dirr the &rthrn sarhahase secured merit ranking based on the performance (abner cut 

yen-crude) is b 	the descnptve euamntatmnnn c. Paper II and Paper lii if 
tie Sai 	our writ rake prelimmnary scrutiny at all the appticatronn is determine eligrbrldy ci 

rarrCtsatu be&ore majtv,itlen Tests. For this purpose a candidate lius to attach attested coirree 

mit rmJrtiianr cases. rnamksheets, caste, sub-category etc. for detemtinrrtg elrgrhrtrty. 

lkeuuscf. in russo even at the time at yretintinary scrutiny, a candidate is altawerl to appear at 

Sic rar.tccn cuorniemation txe000 dcatted for the frtterniew and such candidate does net fulfill any 

o f the liaid&rarr sutection criteria, his/her candidature will autorrtaticatly be treated as cancelled 

even uSes gilveag laSer of appoinlrrrest. Therefore, before submitting the application, the candi-

Ibdir ntujstmouga thai he/sire laSSOs at the eligibility criteria as laid down in this advertisement. 

I Sc! tree memthtlalijso omit be purely prilbisionat subject to etigibitity being verihed again alter the 

ear arab' or irSerdow. 
Ceirruerhaon wiro has  been allowed to appear at the written test and or intetview, should not 

yrisause gmat Fred she is et igibike tot appointment to the post. 	 . 

Tire &aS 	reseeses the right to cancel his/her candidature at any stage of the selecban. 

is  not  as  per the provisions laid down in th is advertisement. 	 -. 

Sire dircosmon of the Sangathan about the mode of selection to the post and ehgibilrty currdmtmeao 

of U. 5rpldartshal be boat and binding. No correspondence will be entertained in this regard. 

1. CUCtiuiitt)STS TO BE ATrACSIED wnçThE APPUCATION 
a Stand. Dealt of fls,30W- (three Hundred only) in favour of Kendriya .Vldyalaya Sangathan. 

teryutdeafinO1. 
7. fCtervtutd stwrthCdpleS of all the edacetionid quatiticatiuns, mark-sheets, dale of birth, casi 

r4ccry: ecdeçaatgcayi eapeflence etru duly tagged with application together.  
0. retf .rAlimaed 04 sell sOaped Post Card by atfmning postage stamp of Rs.61 

J. lIST DATE,R RECEIPT OP APPUCA11ONS 25.03,2005 
mend owat application by orthmsry post since applications sent by Regd. PoatlCourier 

,ua ant anorytni  at Post Box address KVS will not be rtispoosibte for applications sent at any 
r.cr,n -a,dibcsu ('erc0at5ng KVS offrca) or send by hand or otherwise. Candidates are advised to send 

Psi rqiydiediun wed is advance to avoid any postal delay, In such a marmot that the same fondles 

l,,iuesr are s4sdoard date tee receipt of uptlication. Simatarty, those sending application through 

tailor chierrtet shca.i-i also ensure that Ure'application from the employer is sentweil as time so that 

are samoa is .orcei-mrrd by Be last date. Sarsgathan will not accept any application recemvad after the 
CCI date and will sarrrerou%r reject the same. Post slime has been ginen instructions not to accept 
try uppilusracel mitee the last data. Sltcfs applications will be re-directed by Post Office at the cost 

at.! cab of uçpllcsrrt KVS wll oaf entertain any correspondence from such applicants and their 

n1/ti~ziioro,  will not be accepted rerder any cmrcurnstarrces even if proof of despatch is shown by 

carsrlchite, KVS wit not be responsible for any delay on the part of candidate/post office. 

itaasoes at Rejectiore The tollowurg are the broad parameters of rejection of application of a 

iCjirbccnt,t 	 . 

Near-receipt of Ide with apptioation in the manner desired (except exempted cutegury) - 

(.i( lear.reçefpa of any of khe dowmnrentary proof in the form of attested photocopies of quaiiircation, 

n5utos)rOeOS, other cerfifeata etc. 
mum memimrittt of casile, cemtiimete/sulr-Cat000ry certihcato,- whereeer appilcable. 
Nut porntdsviitg rdidepaigesireø qualification upto Cut oft dpte. -. 

trier battillieng onytif fIre lord down efigibutity criteria by itoff data. 
Vrj tarcerrryteta appltca?ion or app&ation not received on proper format. 
ucfLlti4ES FOR FLuNG liP THE APPUCAT1ON FORM 
1 Appdruras nentt read t he 'Guidelines' before suing up the Application Form and must ensiree 

Cat no,  cutunmn apptcabbr to them is latt bland, or wrongly filled as the Intormasop furnished 
a urican nmomild be used for  deciding the eligibility and suitability of the appilcants for being catted 

La. aufeas romarmnatlorsl Interview. Correct name of the course/degree must be written with 
rider, raus,emrctature Applications not kited correctly and not as per the 'Guidelines' are liable 
a. r-, reyrs/ut arid die oman 01 such rejection wouid boon the applicant(u). 

ti ciar.&diUes no.51 ti! in the application torn, published in ;.nrrenare to Iris ,raee,tisemen and 
nrra-/ ..uuaae ilium urigirrart or may get this form photocopied or typed neauy in foolscap size wlute 
tsar, 121 ens o 20 crris) in doublo npacn on one side 01 the paper or on printed upphrCaboe 

i'.rrme ensuring mat its iurnrar is ness/TI trie santo as published by lne Sangathan jr this 
a.amerrisermrerrt or may download from the Sangatharr websde wrsw.huoangailran.fliC.lO - White 
thug irdx,uiction in bloats letters in beaus relating 10 name, address, luther's name etc., one boa 
siresld be ISiS blank between the names! wards Application Forms will not be supplied by the 
Knerris'yu Virtyulaya samigathan or Kendriya Vidyataya (s) 

I., Tee ayplico5ue terms are to he processed in compnderieed system. Candidates should take 
r,iani-ari cafe that entries inade in the application form are clear, legible and complete. The 
a..s,-sadatu-z.nil xc solely resporisrble for any udeeruu decision on his/ her cusuidatume duo to 
:r.e4r!a.a or nrsieanienil errs/es. Applications which are illegible or are incompleluly/ incurructty 
iCed or not accompanied by the prescribed fee straIt be summarily rejecled. 
iPar carutislales should note that no request for change of subject or Post or contra as indicated 
rartiyrraAy by theirs in the application form shaft be entertained by the Sangathun under any 

nrumrsst.aIrces 
rts!e bCe-mg bin/tier apphicalion form, the cirndiilate should carefotly decide about, his/ her 
name Of the subject or post or proteronce of the centre of the eoamimratiOmr. If a cae,dittale 

.n,seates nra nooses of more than one post in lOT/POT, his/her appticaliun is liable to be 
r.nrm.eihei 

IhIn caretidales 5150.4cm till up the appropriate codes for the post/ sub joctf centre of enamination 
.r are ap5dtc4tion 1mm. The codes for various posts! subjects/ centrus of enamination are 

POST GRADUATE TEACHERS 
Post Subjecf Codes 

TI I (iSsdioln( []J] POT (Hind) []I] 
I-La I 	iPhyeicsl r3 POT (Chemistry) t4 

lilt )Ecsusurrrcs) 15 POT (Commerce) 16 

Ill 	jl.tattrsl POT (Biology) 

sIt 	lilisscuy( LLIEI POT (Geotiraphy) JJ 
TRAINED GRADUATE TEACHERS 

1(15 (Eemojivlr( [ELI] 
Post Subject Codes 

TOT (Hindi) []] 
rTiT i s Sc) LJiJ TGT (Science)  
CT itiar,stodl TOT (Maths) 

PRIMARY TEACHERS 
iii t: 
Sra,rurcl ottared Coda (reter column no.12 of the applIcation form) for narious subject 
cn,udeoatmofls: 
lii Plums two! Hlgfwn Secondary! PUCltotermediale (Clean XII) 
in 	t-rnysarw, Ctso.ristey. Mattsemnatius 	 02. Physics. Chemistry, Botany/Zoology 
ill 	tdirearnio.mry, Bomarry and coology 	 04. Physics. Botany and Zoology 

'In. 

	

	iios/J Sde.rces (hasimrg at toast Iwo subjects out of History Geography, Economics and Put. 
T'uicav.eel. 
tisumruronmcelAccorcetaoeylBxsinnss Studies 

ii Orhems 
C,adu,ata. degree 

at tieg!idr hirseasaw as one of Use main subjects 02. Hind Utaraturn as one of the Subjects 
1,1 Qr.mnmndy. Botany and Zoology 	 04. Physics, Botany and Zoology 
In, Physics, Cisennistry. Mathematics 	 06. Physics. Chemistry, Botany/Zoology 

07. Sarsirri Iteaneree as one Of the main subjects. 	-  

.r. 

,;- Scer SI Stmrdies (having at Inset 1505 sob(mrrirsormm et H,sim-ry. Ce.agnirphy Econtit,., 

LalirnniIiO Ci which ante mio.nI ha either l-Ii,tmny mm Cmnirnin57Inr,. 	 ' 

tilt. 	Li/I.. )Hoits.( is btistomy!SeogruPTYi C-cc dOiT,,Ci i ,l dl- 'arm' aT ti S I rn/hOt Sitnn)acl. 

hi. ii.Carn/ td.Com  )H005.) 
SC. Others 
3) l'a.d Graduate dogeto 
10. ilmrrjtishu 	 11. Hind, 	 2 Pr,1mcs 

13. Eterctucrics 	 14. Applied Physics 	 lb. NuClear Physics 

lit. Ct.emlsuy 	 17. lila Chenristry 	 16. Economrcs 

16 Applied ldc000nnics 	20. BusinesS ttconomics 	 21. Comnretce 

22. Mathematics 	 23. Applied Mathemahics 	 24. Botany 

25, Zoology 	 26. Life Sciences 	 27. ff10 Scrermces 

28. Genetics 	 29. Micro Biology 	 30. tao Technology' 

..3. Molecular Biology 	32, Plant Physiology 	 13. HrslOmy 

34, Geograptty 
EXAUSNATION CENTRE CODE 
BxnaIome 	31 	' BIropal 	 I 2 	Cncrnnman 	 33 

Delili 	 34 	 -Oywahali 	3 5 	Insikula 	 36 

L,,ctmrhtiw. 	37 	 MumBo 	 38 	Ailmndubad 	39 

Bhuharmeswar 	40 	 Ctraigath 	4 1 	Drhmadan 	4 2 

Hydorabad 	43 	 Jabalpur 	 4 4 	Jalpur 	 45 

Jm,vrmU 	 46 . -- 	 PaSta 	 47 - 

r 	- 	 -
SPECIAL  INSTRUC'flONS TO ThE CANDtDATit)- 

1) 	Aptttioad005 have been limited only for the post of Pout Oraduale Teacher. Trained Grader - 

ala Teacher and Primary Teacher. Applications for other posts should 501 be submitted. 

-ph Ouatitimnabans acquired by the candidates should be stricniy in accomdurrce with the pre-
sevibed quafilodtloim and candidate thon.td not seek claim of oquivatonceOf thee qastifica-
lions wia, that of qualificatIons as asked Ion. Whemeirm grudns have been given, equivarence 
marks of tirodahion should be asached. 

ii) '  The Candidate should not bll In those qxaliticalions in tht upplicatioo torm for which they have 

pypeared ml any of the eoamination whose resull is owxitedl rnithheldi not declared. 

a) ' Candudatos applying for the pools of TOTS in Mathoniolics, Scionrce and S.Sn. must rots tirar 
they  strould bone etudieø the cortnbmnation xl giuen subjects in all the yours of dogma course 

m.d in each  yuan they have secured 50% mambO in  the  subject and aggregate. .TGT.S.St. 
must aio ensure that thejn havoshudied the two subjects Out Of gioem 4 subjects Out of-which 

one nnust be History or Geography. The applicants for these posts should altach nsa/h 

shoot of each yeai 10 determine their eligibility in the absence of which their candritatume will 
be cancelled. Simiha,fy;.candudatane of Cross candidutus who he not studied the requmrod 

sulmjimels, will be cancelled. - - - 

5) Since eomiunne.ation toruS the posts at POT, TOT will Ire held sImultaneously  for  all the subjects 

on torn some  day. a aanmlldale cannul appear mm sinner ruOjCcis in the same category of post. 

Theretame, at the mrnoul.-a candidate can apple Sin1' ire rein coil ri POT. one in TOT and PAT. 
Curotietalmrs are advised to apply only for one pant, in cacti category. However, a candidate 
,rrrmsl apply aepaanioty.for.a post in POT/ TGT/ PR I, as two ninru nay tin. 

vi) 	TIre tilimiel cafltlidatesapfttylng for a post nrust clearly Wmitb! mark the column of Blind and PH to 
.ICIernSIne theitcose and eligibility etc. Such canuida'd.s mail not BC allowed to use'the soru/ces 

of their grade/scribe- The guide/scribe will be pmouided at thecohtme who will assist such 

candidattis In wilting thelr answer on their behalf, in caso the eiuibilily level is such that they 

cr50001 wnito ml Iheb' own. However, such candmdutos can also keep-with them therr own garde 

wmml) ShOUld not  be nue than 10th Standard for PAT, 12th Slundund for TOT and a Graduate 
in the rose of POT, whosesernices may be uillioed. Irfoasueer, sucn candidate should also 

biing wtilrthelr3tholr guide with abovo mentioned quulifrcut.c.n whose sereices may be uhlszed - 

imrcas.ythoceeil/eioiatlisapo$itioflfOprOvidOthOgsidd/biitihe. Incax050ribefOrthemmold 
ru,i be nixdo available, he examinatiOn will he conducted under the overall super .iOiOn Of the 

am-. L mt. -  P. total esfeC leo of mm IoCrrr nor PAver I ano0.lCemnL'n'rbd) will ho urvos  and  canrlarfy 

I rmmur c.mira Inns her paper - III will be oruen to seen Crnninsares- 
till) liar 01CC canndidato must produce a certilicale in lire cnenbnlibod yiaimirnc, as is issued for 

cmmmpioy.senn in central Govt. ollioeo and May slrsmaia ram '-n imu.,- rIre,rlmy mayer. 
i'll) Ap1rhicaritun should be submitted, by ordinary posh only to: - 

KENDRIVA VIDVALAVA SANGATHAN 
P.O.BOX 4624, NEW DELI'll'llO 016 

ix) Cxndid5tos serving in any recognized inotitatiosh omgasizutisid autonomous body of Central 
GovliSlatmm Gout must apply under intimation to his/her Emnplsyor. They will also be required 

to provide a 'No Objection Certificate', it called for Intomniew, 
e) 	Applicartls should note that in case a commusication is received by the 'Sangathan' from his/ 

her present employer, wilhfnolding the candidate from appearing at the written test) interview, 
his/has opphicationf candidaturs will be rejecled. 

sr) Cand,ttalae admitted to the examination will be sent Photo Admit Card permitilng them to 
tube the examination. No candidate will be pc/milled to appear at the examination without 
the Mmil Card. 	 '---- 	 . 	 - - - 

sil On receiving the ad-sit cords, candidates should verify that the scanned photograph - signs-
lures (taken frni the application loop) printed on the admit cord are Identical and there is no 
eanation of any hind In-the photographs and signatures. If any variation Is found, please 

- intonn Regional Office of KVS located in the city of the centre attocaled for examination one - 

day before the ac*uoduhd data of maIn so that remedial ilction is taken. 
sin) A candidate who does not receive Admit-card for the euuminatidn may get Is touch with the - 

Assistant Commiselonerri Regional Oftice of the KVS at the city of eoamination (list of KVS 
Regional Offices Is avqhlabfe at the websita of KVS( alongwith proof of theIr having applied for 
the  pox1 one day befe:Use1thodpled data of ecarnebetween lOAM to 3 PM elongwllls2' 
passport size phaillograiihi.4kir lpouance of prpviulonal.admit card. Its respect of tfrose caps-
didatos wboxe appllca ra)p We not received by$artgefhan  due to postal detay. Qr other'. 
wise, no action wit be taken and no fresh request iislhbe entortdlned. - 

urul lmpxmtant lnfonnallonrelatinô-tO conduct of KVS-PGT; TOT, PRT'2005 Examination will be.. 
aualtable at KVS si,mebs)ta wrywjcysangalhan.nic.in . Applicants must remain In touch with KimS" 
ilrmougfrtewetts.ta 19 ingOltatst InformatIon which KVS w il l d splay on his webelle from 

xc) Canvassing Inanyfpflriwlu'diequalify a candidate..' 
 

scm) There will not be any negatIve mafldmng for evaluation purposes. The question papers will be 
ymuided bilingumalty La, In I o'd and Eng0ats. 

ox!) A candidate appeamingtestheinmaznimialioo must bring with him/her a Pen, Pencil, Rubber and 
ouher stationary  for bxedrinallon jxaposiss. 	 -. 	 -  

aim) No Calculator. Cell Phtioe Digital Dlamy.-Weapon etc. will be allowed Is the examination hall. --

amu) The Sangathan may, at 110 discrelioni hold re-eaaminsallon. the candidate wiltbe required to 
appear for such re'emxamlnatlon at Iris/her own coal.  

No TA/GA will be paid forappeanng at the written tests and inslatvlew.  

The results of Use olirortlistad candidalea for krntehaew will be ae,ajlpiril on lfye webiote arou nd  
nod July2006. The shortfmsted carfghdalea nil! bO oeqln term)aw titters for appeeilig at the 
mtenv.ow to be held a(eJltf aqqurrd?ndGrd we of .Augus 2005 

I Based on the oeern5

" :

)Ih vrd 	nabQldlotervleW appDntment' 

wiii)  Selected 	 ghleq 	 here
aeadable lii aped lo of5tUdnere'of KenddaVidyeltil'a 5(o), kesze'however 
trarrstenable to any eatabllshtnerrt of KVS In Inndla or tibroad. No request for change of place 
of posting will be entertained. - 

cmix) Selected candidates will be entitled to vartouti altowanoes as admissi ble under the Central 
Gout! KVS Rates, 	 - 	 - I - 

Inn) Sehrcted canclidailikes, will InItIally-be on probation for two years WhIch is extendable by IWO 
moo.e years on  year to year basis..,f rnecessa.y( 	-' -- - - 

The Sangalhan may at ltqcbqcret.on roconenend h gher i nitial pay to eocepbonally quelled 

cxviii For all practical 	m t!0iOflY ififeWpaiM Jrk4ApóqoggoLjeat ofte adner- 
buament  in  Ided laoguae 11rarJrng0sIsvgreij,$venfiaepsqntyilF'pmvail 

orenmm)The lUflsdmmolt or-all Ingal,q'm,phteptp(thla rebn9 	t It ! 	lt,T 	legal casan filed - 

(I soy) In ad carets wIlIclJfQ nfjmd$nabu9. 	4X 
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WA/WP( 
Review 

• 	- 	- 

and unacba1-P4ade6h). 

tCas(C) 
P.A 	No. ............... ..... of... ................ 

Appellant 
PAWOW 

CMAPPJáMACPPL)/IA
ck~J'6JA - CrL (Bail pinITr P(C) 	Jj ~a 	4tO 

- Versus- 

Respondent I Opposiie-P-artL. 

KNOWALL MEN BYTHESE PRESENTS that4#We v- 	(7\/12 1jVL ~ 

do hereby in my / our name / names and on my / our behalf constitute and appoint 

ShIriff cJ 	14 K 	 c4 2c f4o 

• 	 as y./ our 

ture and lawful Advocate/Advocates to appear and act for me / us in the above case to file 
appeals from decree or award or order in original suit, or case orfrom appellate, decree or 
from order in case Civil / Criminal /Revenue or any order, proceeding etc. to file written 
objection in appeals I cases whenever necessary, to conduct appeal or case on my / our 
behalf and for that purpose to examine witnesses and to do all acts and things whatsoever 
as required to be done in connection therewith, such as compromising of the above matter, 
depositing or withdrawing any money in from the Court / Office, filing of any document/ documents 
in the Court / Offices, referring matters in dispute between the parties hereto to arbitration, 
withdrawing the above matters with liberty to file appeal/cases proceeding afresh, receiving 
properties, release form attachment, filling execution or miscellaneous cases, bidding 
at Execution Sale, obtaining payment from the High Court, withdrawing custoday and 
other fees and doing on my / our behalf such other acts in the above matters as are necessar)I 
and prppeT,, : ,, P 

In case of my / our failure to comply with any instruction given by my lawyer in 
connection with this case the lawyer shall have, no liability for any loss suffered by me / us for 
any adverse order against me! us . . ., 

I/We hereby agreeing to ratify and confirm all acts so done by the said Advocate / 
Advocateas my /our own q cts, as if done by me/us, execute this Vakalatnama on this 

...... .... dayof ....... 	....................... . . 	.......................... 2OO 

II. V, From-3000 April, 2005 	 . 
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WAIWP(C)/LA(APP)CRP/ 
Review Pet.IC.ReflCont Cas(C) 
RFNRSNCO!SAOIL.FNSP.A 

	
No . .................... of.................. 

CMAPPLIMAC(APPL)/IA 
CrL (A)/Bail AppInITr P(C) 

Appellant 
Poner 

~D" 	I&J -Q"5? ~ ok"~ ' 	 A 

—Versus- 

Respondent! Opposite Party 

KNO WALL MEN BY THESE PRESENTS that I/We_ lôz 

do hereby in my / our name / names and on my / our behalf constitute and appoint 

Shn/Svaa 	L 	 MOk CJa-cL I CO CLLM 

as my/our 

ture and lawfUl Advocate/Advocates to appear and act for me / us in the above case to file 
appeals from decree or award or order in original suit, or case orfrom appellate, decree or 
from order in case Civil I Criminal IRevenue or any order, proceeding etc. to file written 
objection in appeals I cases whenever necessary, to conduct appeal or case on my / our 
behalf and for that purpose to examine witnesses and to do all acts and things whatsoever 
as required to be done in connection therewith, such as compromising of the above matter, 
depositing or withdrawing any money in from the Court / Office, filing of any document / documents 
in the Court/Offices, referring matters in dispute between the parties hereto to arbitration, 
withdrawing the above matters with liberty to file appeal /casés proceeding afresh, receiving 
properties, release form attachment, filling execution or miscellaneous cases, bidding 
at Execution Sale, obtaining payment from the High Court, withdrawing custoday and 
otherfees and doing on mylourbehalf such other acts in the above matters as are necessary 
andpioper:, . 

In case of my I our failure to comply with any instruction given by my lawyer in 
connection with this case the lawyer shall have no liability for any loss suffered by me / us for 
any adverse order against me/us 

I/We hereby agreeing to ratify and confirm all acts so done by the said Advocate / 
Advocateas_my /our own acts as if done by me/us, execute this Vakalatnama on this 

..day of .......... ....................... 	.......................... 2OQA 

II. V, From-3000 April 1  2005  
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O.A8No. 91/2006 

Sn Gyaneshwar Jha & Others 

/ 	........ Applicants 

- Versus - 
7 

Kendriya Vidayalaya Sangathan & Others 

........Respondents 

4. 

IN THE MATTER OF 

Preliminary submission of facts prior to 

filing of Written Statement by the 

Respondents. 

-AND- 

INTHEMATTEROF: 

The order dated 22-A2006 tinder Memo 

No4 F11-1/2005-064<VS/Estt-ll issued by 

the Joint Commissioner (AdministrMion). 

-AND- 

t4 THE MATTER OF: 

The Assistant Commissioner 

• KVSangathan,Silchar Region 

Silchar. 

Peoner. 

S. 

F' 



4 
2 

L' That the applicants by filing joint application have raised the 

question for their absorbing in the post they are holding on 

regular basis and or to allow them to continue till applicants are 

absorbed. 

That the facts remain that alter reg1llar selection they were 

off red contractual appointment on provisional basis which is 

subject to outcome of report of enquiry committee set up by the 

competent Euthority. 

That the contractual provisional appointment was for a period of 

one year and the enquiry coniniittee was supposed to submit 

their report within one year for finality bf the.matter of selection 

and appointment 

That the petitioner states that on completion of one year pending 

receipt of report, an extension was made in the month of January 

2006. The copies of the order have been annexed in Annexure-5 

SenesoftheO.A 

That the petitioner states that the contractwl appointments are 

nade when regular teachers are not available The said 

contractual appointments were made during February/March 

2005 in which the applicants along with others were offered for 

the post of Post Graduate Teacher in their respective subjects by 

the concerned regional offices where they have joined and 

receiving salaries. 



	

1 -4 
	

3 .  

.6. 	This provisional appointments of post of Post Graduate Teacher 

is subject to the outcome of a report/conclusion/ 

recommendations/findings of the enquiry committee set up with 

the approval of competent authority to conduct detailed enq'uiiy 

into the procedure adopted by Kendriya Vidyalaya Sangathan for 

selection of candidates for teachers by employing privateagency 

and give, inter-alia report/conclusion/recominendation/ 

findings to ascertain as to whether any candidate has received 

any undue advantage by virtue of, procedure adopted by 

- 	. 	. 	Kendriya Vidyalaya Sangathan for the selection and recruitment 

of teachers for the year 2004-05. 

This provisional appointments are for a period of one 

year or conclusion of enquiry giving its report whichever is 

earlier. It is clarified that this provisional appointment are purely 

• 	temporary and will not confer any right for regularistion, 

seniority etc. except in accordance with the terms and conditiOns 

herein:. 	- 

In case before completion of the said enquiry, the period 

of one year expires this provisional appointment may be renewed 

by the offeree and the discretion to continuepurely vests with the 

off eree. 

In cases  the enquiry committee upholds his/her 

selection, the present provisional appointments will be deemed. 



4 

as app ointment letters on regular basis w e..f the date of jouing 

= 	of'the appointees. 

In case the enquiry committee gives a report/ 

conclusion/recommendations/findings that apphcant4's selection 

have not been carried out in accordance with the selection 

proceduie, then the present offers will be withdrawn. However, 

they will be given relaxation of one year's age and will be 

deemed eligible to participate in the next selection process 

thereafter.. 

In case the enquiry, committee iiphold their selectiôr 

they will be on probation w el the date of joining for a period of 

two years which may be extended Upon successful completion 

of probation applicant's will be confirmed m their turn as per 

Kendnya Vidyalaya Sang athan rules on the availabthty of 71 

permanent vacancies. 

However, their appointments would be kept in 

• abeyaiice until their confinemnis are o'rer or Post Graduate. 

Teacher. 	 - 

•No- TA/DA will be adniissible for first joining the 

Sanga.than&sPGT. 

• 	ig the provisional appointment and thereafter,. 

until they are confirmed the services of the appointees are 

terminable by one month's notice on either side without any 

reason being :assigned, therefore. The appointig atithonity, 

C 
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however, reserves the right to terminate the services of the 

appointees before expiry of the stipulated period of notice by 

making payment of sum epiivalent to the pay and allowances for 

the period of notice or the unexpired portion thereof. 

Other terms and conditions of service governing the 

appoin1n-iits are same as laid down in the Education Code for 

Kendriya Vidyalayas as amended from time to time. Since for 

Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has 

been introduced with effect from 01.042002 joining the above 

scheme is cmptilsory. 

"The appointment is provisional as stipulated in Para-1 

and is subject to the Schedule Caste/Tribe certificate being 

verified through the proper and if the verification reveals that the 

claim to belong to SC or S .F as the case may be, is false, the 

services will be terminated forthwith without assigning any 

further reasons and without prejudice to such further athon as 

may be taken under the provisions of the Indian Panel Code for 

ction of false certificate." produ  

In case of any dispute or claim against the Kendriya 

Vidyalaya Sangathan, in respect of service or any contract arising 

out of the flowing from this offer of appointment the Courts of 

DeThi alone shall have jurisdiction. 

If he/she accepts the offer on the terms and conditions 

stipulated he/she would send his/her acceptance immediately to 



this office or receipt of this memorandum and join the Kendriya 

Vidyalaya mentioned overleaf. Necessary profonna for the 

purpose of forms are enclosed herewith which should be 

submitted to the conc'erned Principal, after getting the same duly 

completed in all respects This acceptance should reach the 
1.2,s?.3c' 	P(pteL-*•.4Ly 

undersigned in any case by 1402 2005,jf the offer is nt accepted 

by the said date or after acceptance if the appointee does not 

report for duty at the above named Kendnya Vidyalaya by 

2.02.2005Athis offer of appointment wilt automatically stand 

cancelled and no further correspondence will entertained from 

him/her. 

Suppression, of any informati on will be considered .a 

major offence for which the punishment may extend to dismissal 

from the service. ' 

He/she will not request for transfer within 03 years cxl 

initial appointment, if this offer of provisional app ointment is 

deemed, as regular appointment. He/she is liable to be, 

franfeiTed'anywhere in lndia 

• 	I 	He/she will be eligible for the New ResruAtu±ed 

Defined contribution pension system only as circulated by KVS 

(HQi&) vide circular No. 2-17/2003-04/KVS(Budget) dated 

08/12.012004 and F.247/2003-04/KVS(Budget) dated 

24ii2O04. - 	
I 
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7 	That the petitioner states that while &ntertainmg the application 

this FTon'ble Tnbunal was pleased to observe that since the 

enquiry is on hence the first extension was only upt9 30th April, 

the applicants are apprehending termination of their service at 

. ' any point of. time as per Anncure-5 series however, pending 

enquiry report the respondents have communicated, oflex 

service upto 30th June2006 vide order dated 27 041006 / 

That ii .iew ,  of the fads ard circunistances of the case 

present O.A.. Nio.91/2006  is devoid of merit and deserves to be 

dismissed It cannot be stated that any illegality have been 

committed by the respondents as such the grounds set forth in 

the 0 A. claiming relief is not sustainable, as the appomthient of 

the applicants wererovisional contractual and, temporary in 

nature for .a period of one year which has been .extendei. upto 

30.4.2006 and thereafter èctendd upo 30.6.2006 aid récenily 

vide officC order dated'22.6.2006 upto 31st December 2006 with 

the ts.and condions. . . 



Ar 

ff FCJQ!: 

I 	Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan 

Khawarey, aged about 4 years 	presently working 	as Assistant 

Commissioner in the Regional Office of Kendriya V idyalaya Sangatban 

Jawaharnagar, Kbanapara do hereby verified that the statement made in 

paragraphs , '. 1 \& 5 are true to my knowledge 

and those made in paragraphs 	 are based on records 

And I sign this verification on this the day of 	2006 at 

Guw ab ati 

r t'r 
DEPONENT 

Place 

Date 



Iry 
Kendriya Vdyyu Sn9thn 

18 Institut(ona( Area, 	. 
Shhld 3t Slngh Mr 

New Defll - I1Oi6 
Tel fax: 2685706 

Em&l: kvo,ntc,Ir 
Wbsltt WwW.lYQn9thrn.fl1C.1fl 

Oaftdi  o  
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The Assit9.nt Commtsslorxr 
Kendriya Vidyilaya Sangthan 
All Rcicn Offces, 

Sub: Offer of provisiona' appofritment on contract to the post 
0fPGT/TGT/PRT,' 

Sir/Madam, 

tim to Invite your attention on thó subject çted above 
and to inform you that it has been decided by the competent 
authority that the period of provsiona1 appo1ntrncnt on contract 
to the post of PGTITOT/PRT appointed In the y2OO5 on 
diieei recruitment basis may be extended up to3eceinber, 
2006 or conclusIon of enquiry giving Its report whichever is 
earlier, Other terms and conditions of the otTer Issued to the 

\ candidates will ruain the snc You arc therefore rucsted 
to take iiecessary action in the matter accordingly. Thø text of 
the memoradurn to be issued to the candldttes Is enclosed 
herewIth, 

Yours faithfully, 

(Pnigya Richa Siivastava) 
Joint Copirn1;ner(Admn.) 

. 	 I 
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